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1 ‘ LOK SABHA DEBATES 2

LOK SABHA

Wednesday, May 16, 1973/Vaisakha 26,
1895 (Saka)

The Lok Sabha met ar Eleven of the Ciock.
[MR. SpeaKER in the Chair)
ORAL ANSWER TO QUESTION

SHORT NOTICE QUESTION
Foundation Stone  of  Barachauka
drainage Scheme laid by Chief Minister
of West Bengal
8.N. Q. 9. SHRI SAMAR GUHA : will
the Minister of IRRIGATION AND
POWER be pleased to state ;

(1) whether the foundation stone of
Barachauka Drainage Scheme has been laid
by the Chief Minister of West Bengal; and

(b) if so, the programme chalked out
for completing the work and the benefits
to flow to the local people after its com-
pletion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) The inauguration of the work on the
Barachauka Drainage Scheme was done by
the Chief Minister of West Bengal, on 20th
April, 1973,

(b) Subject to the awvailability of funds,
the State Government of West Bengal have
programmed to complete the works by July,
1975. The outlay required for 1973-74 is
Rs. 35 lakhs out of the likely estimated cost
of Rs. 55 lakhs. The scheme on completion
will relieve drainage congestion in an area
of 1800 ha in the Barachauka basin in
Midnapore District.

SHRI SAMAR GUHA : May 1 know
whether it is a fact that the Barachauka
area which is described as 1800 ha is al-
most perpetually suffering from waterlog-
ging every year and crops sre also being
demaged ‘every year? May T also know
whether it is a fact that during the last six

or seven years, a sum of Rs. 56 lakhs has
been spent by Government only for tem-
porary relief and bund work, and if so,
what stands in the way of the Government
impressing upon the West Bengal Govern-
ment to take up the scheme so that - it
could be executed within the aext three
months, in order to have the intensive
scheme for cultivation there successful,
especially in view of the fact that the
scheme which was to cost originally only
Rs. 32 lakhs later on went up to Rs, 3§
lakhs and now it is estimated to cost Rs. 55
lakhs because of the delay ? It had also
been stated on the day of inauguration of
the work that the work would be taken up
subject to availability of funds, and yet on
the first day, about 2000 labourers worked
there. That being the position, how could
it be said that the work would be taken up
subject fo availability of funds ?

SHRI BALGOVIND VERMA : It is a
fact that this area has been perpetually
under water during the rainy season, and
money has been spent on relief operations
there. This is not a major scheme and this
can very well be undertaken by the State
Government out of the flood relief funds.

We have also requested the State Govern-
ment several times to find funds from out
of their budge for the purpose. But they
have been pleading that they have got no
funds. We have again written to them and
I think they can do it,

SHRI SAMAR GUHA : He will please
explain this contradiction. The Chief Minis-
ter has inaugurated the project at a formal
function. About 2000 workers have been
engaged in the work., Then how is it that
it can now be made subject to availability
of funds, when once it has been started ?

SHRI BALGOVIND VERMA : I said
‘subject to availability of funds’ because the
State Government say that they have got
no funds. If they <an find out the funds
from their budget, they can easily do it.
We feel they can find out this amount.

SHRI SAMAR GUHA : Has any tender
for the work of this Barachauka drainage
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scheme, of which the foundation stone was
laid by the hon, Chief Minister, been called
for ? Also has the land necessary for the
purpose of the scheme been requisitioned ?
Is it a fact that on 25-11.72 the Chief
Minister of West Bengal addressed a lotter
to Dr. K. L. Rao requesting him to find
some funds by way of cenmtral assistance
so as to quickly execute this scheme ? If so,
what is the reaction ef Government and
what was the reply sent by Dr. Rao to
the Chief Minister, West Bengal ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : It is
true the hon. Member, Shri Samar Guha,
has been pressing for this scheme for a
long number of years. The Government
feel that this work must be done in order
to give relief to the people who are living
in that Barachauka jala area, which is
about 1800 hectares. The fact that the
Chief Minister has inaugurated it means
whai he will also find funds for its execu-
tion,

1 do not have information whether the
land has been acquired or not, The scheme
involves work on the ecmbankments, cons-

tructing sluices and desilting  the Baghai
river,

1t is true the Chief Minister had asked
for financial assistance for this work., 1
have written back saying that this is a
small amount involved in this and this
could be taken up by the State Govern-
ment themselves, In any case, 1 requested
him to start the work, and if they find
any difficulty, they could write to the Plan-
ning Commission, with a copy to us, so
that we could pursue it here.

SHRI B. K. DASCHOWDHURY : It is
very cicar from the reply of the hon, Minis-
ter that he regquested the Chief Minister of
West Bengal to po shead with the scheme.
Is it akso a fact that the bon, Minister here
has already given assurance that he will
provide for the funds so that the Govern-
ment of West Bengal could go nhead with
th: scheme not only  to protect the 1800
hectares where crops ate destroyed annually
but 10 bnefit more than 10 to 15 times that
land as a result of the scheme, To save
the situation, | would also like to know

MAY 16, 1973

Atracities .on Harijany 4
) in Bihar (C.A.) )
whether even at this stage the Government
of India will make certain special alloca-
tions to take up this Barachauka embank-
ment scheme or the drainage scheme on a
priority basis 7

SHRI BALGOVIND VERMA : It is not
correct to say that Government have given
any sort of assurance to the West Bengal
Government for the completion of this
project. They certainly wrote to uy for some
financial assistance. So we wrote to them
that if they so like—because it is a very
small scheme-—they can make an applica-
tion to the Planning Ministry as well as
the Finance Ministry and they may send
a copy to us so that we may also take up
their case with these Ministries. That is all
that we can do, and nothing more, T think
this is within the competence of the West
Bengal Government to complete the work,
because it is a very small amount.

SHRI A, K. M. ISHAQUE : Sir, since
recently the Government has found out a
very convenient answer that the West Ben-
gal Goverpment must find out its own
resounzes to implement the schemes. Now,
whatever scheme is assigned to the Gov-
ernment, the same pattern of reply is given.
Mayv I know if this is the onlv function
of the Central Government, namely, 10
advise the local governments to find out
their own resources, and may | know when
this type of answer will stop and from
when the Central Government Wwill be

giving real help for implementinz these
schemes ?
SHRT BALGOVIND VERMA : Flood

relief operations are the concern of the
State Governments, Funds are provided in
the Plan, We give them block granis and
loans not attached to any particutar scheme,
It is not proper on the part of the West
Bengal Government nor on the past of the
hon. member to accuse us for the same,
They can do so out of their own fund
allotted for the purpose,

11.13 s,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC TMPORTANCE

REPORTED ATROCITIES ON HARLIANS BY
LANDLORDS AND POLICE IN Biuar

oft wiwr qumw feg (FTW) W
wfver, & fagre & foar  wWrage A
atvr atr & w1 ghomt wtT yivda
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awgyl # wiad aar g gro
T w3 fed am, wmr o gfom
afgereil & arq weewTT fRd
qAw wW wmErfaal ® i
&9 & gmaw ®C fad o™ qar oy
g qey Sifas @ @ 9 I
feoww & ¥ fo@ e & FATATT &Y
qT ARAE [ HE St & e
feamar g o IAN SOY @ §
f& & o7 g awAT awEsw

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
Sir. according to the information received
from the State Government on 6th May,
1973, a police party which had reached
village Choura, PS Sahar, district Bhojpur
to arrest 14 persons wanted in connection
with a case of dacoity under section 395
IPC was attacked by a mob, shouting
Naxalite slogans and armed with deadly
weapons. Several police personnel reccived
injuries. In the course of the encounter, the
police resorted to firing in which four per-
sons—Sarvashri Lal Mohar  Dusadh,
Ganeshi Dusadh, Baleshwar Dusadh and
Dinanath Sao—were killed and 21 others
were injured. Some countrymade guns, live
bombs, empty cartridges, two Naxalite red
flags and huge guantities of lathis, garasas,
spears, clc, were seized from different parts
of the arvea. The police have registered a
case and arrested 36 persons. Orders under
section 144 Cr.PC have been promulgated
and the situation is reported to be under
control.

Government of Bihar have ordered the
Commissioner, Patna Division to hold  a
detailed inquiry into the matter inciuding
the allegations regarding the circumstances
leading to the incident and the justification
for the use of force by the police. He has
been, in particular, directed to inguire into
the allegations that the incident was the
oufcome of an agrarian dispute relating to
wages and -that the police have wrongly
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desoribed the incident as an encounter with
Naxalites, The report of the Commissioner
is awaited,

=t viwT 1w fog : wraE, 3w %
%€ fedi A rwag & gEw, wAw
AT HATE  wEAd  qUET gWy
W § AT aEE ¥ tmagA §
FE ard faare foar mm & ww
Iq g=g AT IWEr TeE §
qOTT EHT & a1 O A 3T Y
W W oA W mwwE@ & fF
ag @ f& gfeml owar gemEe
g7 &, wiwdimi o I s 8 @
£, SH FH F FH FHT TR FE0
. famm e wd, i W fararm, ot
f& vz e foer arfemd i
WA Gr fad ) ag ga fag o
w1 qz1 frar, FO WO oWer SOy
fer & s & wafd v for &
HF AR Hr FEwew gEE
ar 399 FET a5 afew §
afar  em T @ifegn, Wiy =g
o e e &, G a8, G i
¢, foady  eits ofaear, foraaly ot
mif, faads qftr 3w Y sranga
W & foq wfag &, saovie T @
aig ¥ TEATE WeAT g g ar §
e g fr aw s w99

T @ wfed

TR, FTETL &) A A F FAH
Al & ¥ o faerw wfawawsig gfer
# 78 @, Afew q s g fr
6 W, F1 AT UE FEATH USAT 9L, TqF
q1z o oF g% oeErad foR
adt wrd ? 6 wi %Y gg T W,
gfas wfoeaT &1 o9 gEEEd §
fat e, aoE ow oeETgey fooR
arf ot /@ g, afr s g A =g
T 2
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[ wiwe zare fag)

# g ata § Qv o, Afew &
gq fas # war a1, AR ATEE g §
fif AagwaTiedl ¥ TOH F5 EY TG
& gfem W& oA wewdar wET
wt &, awdoEr  wwe w8,
W@ FEYE AE F A, T G
AqF 7E oy, Y FE aE F AN @A
A ¥ 1 F aow g wEw fE s
e el A g e A o
Tt 7 ek AEFa WA g av
gea w4 qfea sl 1
Fi——ag & wiw & | wifs @A
Wt sEw &Y, FrE WA g1 A w1 qg g
Fg a%a fr 78 TmafEl A fear

2

TN AT AW g W AT FE
s sowy fedd ¥ @I 4 WA
§ w7 fr gmart 17 foE & AT
7efrdi g ZE ¥ THA ¥ Y
g7 foa &1 9 gg £ 3% whari #
FeErT F A H v foma & g g,
Fa1 EF gATE 0 } | A F e
g fr v ofEm) & & g & o '
gt & fd TR-TE F WEars & 1
3q 97 UAT TF WA §, WOgLy A §
I WA F AT FART I A AvCAAT AT
form1 EVAT 981 | S FoA1 E1 |1 gy
war, 3% 971 %1 wigATH F W04 S qWE
gzmd gE & saw faw & w9 A F
FE FET ATRAT

arera?, fage & #E el ® v A
£ yzArd QAo B W &
ar wug e faeg fazar a9 a1 @
¥ | F e s e g g
famdy fasi g amr #Y S wEw g
fardy s mza § v ==t gf o
10-15 fzit o 780w @, gfw
FE T R A%, A9 WA AR
sty frar fe 9avt wEW %Y
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T weAr REA ¥ YA et R,
¥frw shrgm & TawT W g
afedi ax a@f fremr @ awar
T i F emad &Y A A WA
qgeT——gfere s gt e for wwt
1 TR 7Y &, 9% foeg -@TFX A
oF aF $17 41 FEAE ® W ¥
Tt A g gfew wmn @ & &
T T Al #1 wiamd a8
FqrvE 2o

g4 &va W ag oA mgar §
6 arde w1 s gf, gfm s
#1 fogR ¥ fau wg A I
foge  wred qw ord ar g end 7
ars g A T A fad g d ?

ey a7 & Tw afwEwt o
aTod qgA  qgeTs a1 Agr 7 Al
ag=rE AY 9T FM A TR XA A
@ g7

78 WiEl ¥ g 4 A9 FAUG FEA
f3, z9 7@ & W1 wEWE g #
ITHT A9 92 HA A fv 7y faore
g wt m wre € afew 9g e
Wt ga qwar §, waw | ag fadiir
ot dzr g Awar & femag T oF
g famrdr s g mRAT
I TG R TEAT  qfeonw A EY EAr
21 39 ETH N HFH SN TE §
fr FA aoae & #rf afos wfymd
a1 F18 Ha) g2 T W@ I AUHEIE
TaEl et g arel & famwx SAE
T AFT IA AR K gEAE W
FME FT |

st Ty frare fawt e R R
Fgr fr wiere ) fod svfy @ i
7éf faelt & gu¥ wrvy § wg wAA 8
fr wfaway X aedt  # ww oo

farerit e v & g o & Fon gfe v Y
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wgmgmaﬁawm\ﬁﬁ%m

Ay gE e whre ¥ AR ¥

qor T § fF g5 A €t wiw 13 fF
Ig o vy gy arey & o sereraiey
A @Uer g EAT A WA § WY
a9 €Y Ty ara oy o 1w ogfee
=1 #1 maer v wfw o o A
1 graeyg a1 fedt T E AT H
grEF & gt & cafan T A w
fadia A & wfavae g g f®
gz w9 &% f a HY 99 S &
& won wa § T wwfwre o fod
ST TH AT G ST e W EH
ag i Fferw =& forady oedl gt
oy afgere ¥ e s ofs
g & A § qh TEErd A @
o

gt 7% gfm A feefas #0 ar
o7 F1E FTAE FIT AT 0N 2, 43
&a frat o wFAT & wafy g fae &
wrw Z1 f gfew J #E savedl £
2 s frmaw A1 (eafan &
fram wxm f& o a5 wfwwE &
ot # Wi a9 o 9 $EE S
i 2 fx fra gy ael J s
T 1

szt A% Rewl & afvard & gt

1 wre &, oW fauw W ogwR oUW

FTTE & ¥g1 ¢ {5 T4 To waws
aremifer mgmar € afy W @
TrAH g @ —EEE W@ A g
g5 9% ¥ 398 Far g1 wFar ¥ wfew
fer & arwmfas Tgroar s &
W

ot visvqmw fay - A7 77 qEr @
gy f5 wriagivafes afesd
s i Y wGife dar d% wq
agi & ag  gfew wfew wod ofee
et M awr fraq Wy wz W fr

VAISAKHA 26, 1895 (SAKA)

Harijans in Bihar 10
( Cd)

TR W ey A W § 0 gefan
# wTHt & IrAwT gt § 5 w wm
¥z ¥ fedr afes sfgsrd o 9
F & fg gt w5 ?

it T fram faaf : afaees & wiw
-9 Y § oud warEr W ga uw afes
sfsrd Y g7 A A wiw F g
W sife gy aodRy fode #
qFw |

sit g Tw (feeaty) @ =T
qEE, TE AT ¥ WarAs HL a9
faeT & =T wmay § ) wgh & o oWo
oHo UFo 7 FAR fav smEe TwTd
# 2 s o fod N aw wr
faad s=iN faar & fa ag st sy
/Y 7% €, A9 IR 9 & @ 7
#7 fag §t g@S qE A w9 &
e T IAFT ag< AT I W
T & mre fear mav 1+ g wY 9
HEETL STEATH, Sed N THo THoUo
Ttz § wrefaat ¥y foi § i
gu, fo Y% 9T AIFT qgEHrT W7
14 st gfer & freware f6a § it
ﬁﬁ@%ﬁﬁfro THo o Fo Gro
fag a7 wmfvw & ag @1 a7 @1Q
ATAAT 79T AT 2 1 26-4-73 F
FrEel #7 ST FT FW GATHT AT,
4% 4 A IgwEE FEH ¥ fAw
Iy Wigeq W W AT STER A HEHD
wron-fear we 7T o, o AR &
o fa ot &Y, 379 g5 98 v &
Faw] ATT-dear wE 1 fear . 9%
TRt AT i 1 oY O 99 F AT
IFF g ux wrady, St of e
frar & fr WY 2 AT § WRI A
T &% w1 fou v ar sfew
gfem Al o T Al ¥ o
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. dre 5% gat arge frran o e &
are fear 1 T S AT AR
qreaTs WY e ¥ wfEwT TH el W
F AT q‘(,ﬁl’fﬁ? % &zm’& %:
& o mn s A W & am
et & Wik fear w0 AW ARE
g W e wrehid € AT w A
pagam  whATE & WCEER aw &
7g st g1 & W fr gfoesil
f famr  awg agE1 awwl fF g
HFAATTE g',mmqrgxﬁm
fireqT a7 91, SE1 THo TFo T q
o fa @ 8, Ag wega &
e a—-deArdE TR g gl
et 0 # oW FAE g fF
T wAg L A oY gEiAT AT g |
S #7 A @EAETg wWE T H
Su% arg o tHo o %1 feway &1 7
Fears ¥ Gt wwy fEATy @RAEA
# 7 & fx & Fg T o THo
fro %Y frgaa &1 TE WIT AT ATA
o ged shogfem a1 09 A A
¥ 7z @I ATRAT GWT | Ug AGA &
wia arar g 8, fgrem A
mad & @ WA A% QRT R
Yoy o1 A8 fae @ fegem @
eq F wew AW &, IO NI ¥,
fagre 7, TEAT A7 qEQ @ A
ez AT & @ § A s
o & madwe gl s el
F1 SEEOA A0 3 HEAY &, AIE-
it Fwfd W s Jd
¥ ged &, @i oW AW AG
a7 G A F ARG A8 W A
gTe # A w9 wHAT § | qg H A
fermael & oW T A ¥ aeET w4v
g 3 7 agt 9T wHRY 1 AT ]
afrr & guw g ®g 5 ol @%
il F e AR 10
Pt Y amé & 1 agt o T EAE
gd, TaaT agr Fve gan AfwA Al A
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gw fafret ¥ ow g0 fodd oAl
3 froagt gx ag A A gET ¢
wfey & WA g AW naReE
agi & fre A% sRT 1 AW W]
ar fer gw  fafawey, fodl W
fafreed tei qe oid &)T @iy FT&
39 @ FY G E TAT AT AW LK
AT UF T AR LR
Fud s Atgar § fE g A wy
AT AT T

wf e fae feat < g9 g § 92N
¥ w1 AAGE F TP AN N
i £ a7 Te aeg WoAgl 9% wIH!
AT AT | WG AT WIAAEG WEET A
Fer % fr fagre fagm sar & @
geegi X fge & & @ uE @
Fredi & gy we wr g & fawax
zw sitg FeaT @ £, Ag FWITF
qrg wwT 3 ST AT g 9 W
7g fie 34 a1 9aE A A AT
FTar 47 | W@t a% w9 w1 aE g
qg AP SUTE{TE alw § AT gL
A FEI )W R T qrErg ®
Y S FL AT & I EW AAT FIA
FAT AT WL WiW FIA, IER
1 g § F@ wRR W =@ifEy
W1 gk gw A g wia afEd
wgf a% w0 FEAdE FEm §IRIT
T WOA 19 A A FT §eF §, A
raq qfefaq § fr ag owaa 7 &1
T FTETT &1 AT SWTEA § IEHY
gzrrT gw oean  agl ¥ dVAraw
F1d g7 qaq & Afew qf 7O AT
fr fwg w¥I 8§ Tw @wwT A
SETTAT & AG FARAT W ST A H
qizw  fzar & e 9w q el wY
sta gy sremam faar & fewwife
vedw fwar war, gEwn o &w §
fawaam |
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ot Wit wEw (FgT) W
wgem, 4% sifan s & Ao
fear qr ¥fww ¥ A qwe F AG
wrwET & ) AEaardT §% T T AT
®1 fagr goere fomr @ ¢ F &
1A SE WA @A AEAT gAY
wg we Wi Fga w1 wwr 2dfEe )

weaw wged . awt A T
FAET & 1 AGET THR AW AG T
wen & f@aTHEw AU W AR § |

$HRI INDRAJIT GUPTA (Alipore) :
Only two of the members whose names
were listed here were present. Further it is
the last day. So, kindly be a little indulgent,

AT WEYAW : AT WA § [ wed
#1174 foigk A d9z § A9 3,
faf &y T G%4 § 1 ¥ | o7
az 3 wrA A g, @ fetag O
I | qg wrAdm qgem Ty
T |

(sweena )

ReAA AHAT © FF AT A AT {
T oarar & )

1 am sorry, I am not allowing if....
(Inrenuptionsy Please sit down now, I am

sorry. 1 very much wish T would have
allowed it, but the rules come in the way.

11.32 Hrs,
QUESTIONS  OF PRIVILEGE—Contd.

(i) Niws REPORT PUBLISHED IN INDIAN

ExPriss, BoMmsAy FoiTioN, DATED 301H

A, 1973 ALLEGEDLY CASTING ReFLEC-
TIONS ON MEMBERS

MR. SPEAKER : 1 have to refer to cer-
tain privilege motions because the House
adiourng sine die today. .

First 1 will refer to the one about the
use of the words “goonda” and “goondai”.
On the 3rd May, 1973, Shri K. P. Unni-
krishnan sought 1o raise a question of
privilege in the House in respect of the

VAISAKHA 26; 1895 (SAKA) Question of Privilege
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following news report published in  the
Indian Express, Bombay Edition, dated the
30th April, 1973. Before taking any action
in the matter, we called for their explana-
tion. The news item reads:
“Mr, Limaye said (in a public meet-
ing at Bombay) the Prime Minister had
a ‘ring of goondas’ among the MPs who
shouted down the Opposition Members
whenever they rose to  speak. This
happened cven when the Prime Minister
herself remained present in the House,
he added.”
1 am sorry the words “goonda” and “goon
dai” are finding their place in the parlia-
mentary proceedings through some source
or other. T cannot help it.

Shri Madhu Limaye had then denied
having used the word “goondas™ ag re-
ported in the above news report.

I had then said that the concerned news-
paper would be asked to state what it had
to say in the matter, as the convention goes.
The Editor of the Indian Express, in his
letter dated the Tth May. 1973, has stated
as follows 1-—

“At the outset 1 take the full legal
and moral responsibility for what has
appeared in the Bombay edition of the
Indian Exprese dated 30th April, 1973
regarding the speech of Shri  Madhu
Limaye at Bombav.

Our staff reporter maintains that the
report which he has given is a correct
tran Jation of what he heard Mr. Madhu
Limaye say at the meeting in guestion.

It is just possible that our reporter mis-
heard what Mr. Madhu Limaye said. Such
misreporting doe: sometimes occur having
regard to the conditions under which re-
poriers work".

It i, very meaningful and interesing.

Further, he savs:

“1 may assure vou that there was no
imenticn on the part of either the (e-
porter or the sub-cditor who handied
the report to commit any breach of pri-
vilege of the Member. of ihe House, I
may also mention that in view of Mr.
Limaye's attitude to the ruling party and
the sttome language he had wsed amainst
the Government and the Prime Minister
in some of his other statements, no one
in the editorial departmeni had  any
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reason to feel that Mr. Madhu Limaye
was unlikely. to make such a statement.

In view of this explanation, 1 request
that the lapse, if any, on the part of the
Indian Express, Bombay, in  publishing
the passage to which objection has been
taken, may be condoned by the Speaker.”

The Editor-in-Chief of the lndian Ex-
press, in his letter dated the 10th  May,
1973, hag stated as follows :—

“I acknowledge responsibility for the
error complained of in reporting Mr.
Madhu Limaye’s speech at Bombay and
offer my regret for the lapse.

May 1 say in explanation that the
reporter responsible for the  coverage

maintains that what he wrote represents
a faithful translation of Mr. Limaye’s
speech on this particular point. | am,
however, mindful of the possibility that
there was misreporiing having regard (o
the difficult conditions in which reporters
work and the difficuity of conveying in
English the flavour of what is suid in
another language...”

In t5e beauty of the lunguage. we are for-
getting what Mr. Limave <aid or what we
have to say. He go¢s on to say .

“1 trust the Speaker will accept my
ansiirance that thore was no iutention on
the part of those who handled Mr.
Limave's speech on the indian Expresy
to breach the privilege of Members of
Parliament.”

The Printer & Publither and the con-
cerned Staff Repwier of the Indian Ex-
press, in their latters dated the 10th May,
1973, have siated that they have nothing
more 1o add 16 the explapation given by
their Fditor in the matter.

Now, in view of the above explanation
and regret offered by the Editor, Editor-in-

Chicf. Printer & Publisher and the Siaff
Reporier of the indion Expreys, i the
Honsa aprees. the meoner moy he treated

as closcd.
I hop., the Hewe agree |
HON, MEMBERS @ Ye:,
MR. SPEAKER: You all agree.

As far as the
Goondugi are concerned, 1

words, Goouda, Goondai and
had a good

“MAY 16, 1973

~ research work done on it

Rﬂilleéc ; '16

That i beside
the privilege motion. Don't add it to the
privilege mouon‘

The office has done some research work
in the matter and have prepared a  state-
ment showing -the meaning of the words,
Goonda, Goonda; and. Goondagi ag given
in the FEnglish, Hindi and Marathi dlc—
tionaries.

Do you want me to read that or should
it be laid on the Table of the House 7 I
very much wish my Marathi frineds wer¢
assembled together.

The meaning of ‘Goonda’ given in the
Webster's (Third International - Edition) i
“professional  terrorist, Hooligan, Goon,
Thug?. The words ‘Goondai’ and ‘Goon-
dapi’ are not given in Webster. In Cham-
bers’ 20th Century and Oxford  English
Dictionarics the word ‘Goaonda®, *‘Goondai’
and ‘Goondagi® are not given. They hive
not spoiled their books. Coming to  the
Hindi Dictionaries, the Hindi-Fnatish D'e-
tionary by Chatorvedi & Tiwari gives the
meaning of ‘Goonda’ es “Rogue, scoundrel,
hoodlum, hocligan™”, and of ‘Goendai’® &s
“Scoundrelism.  rescality, reguery, hochi-
eanism”.  Bhargava's  Hindi-Foglivh Dic-

tionary pives the meanirg of Joonju o8
“A rogue, 1 hooligon, o scoundrel. a dis-
wolute fellow, wicked, knavish” and of

av “Knavishness,  rescasity.  bul-
lyism, scoundrelism”.  Gyan Shabd  Kosh,
Hindi-Hindi Dictionary, gives the meaning
of *‘Goonda, as “Bhadmash, Duryrant, Khote
Chal Chalan Wala”. ‘Khota' in Puniabi
means ‘Gadha’. T think. it is "Kbhote' and
not the Punjubi "Khota'. Gyan Shabd Kosh
aives the meaning of “Gooeda' ax “Goon-
dapan, Dushtata®. The word ‘Goondagt’
has notr been given in any of the abowve-
noted  four  Hindi Dictionaries. In Prof.
M. K. Deshpagde's Marathi-English  Dic-
tionary, the words ‘Goordai' and ‘Goon-
dagi’ are not given.

‘Goondui’

So. I do not want to purcue it {urthe.
From what 1 see from the available Hindi
dictionaries where this word is mentioned,
it i« not in goed sense, it is in very bad
waste.  In Marnthi dictionary, it is no! even
mentioned.

st vy famrg (Arw) ©wrd afy €y
sy dF gy fawn oay wEAT  @r

E: it B
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‘MR. SPEAKER : I think, it is not proper
to the dignity of either Mr. Madhu Limaye

or any member who wants to defend it.

This word ‘is never used and understood in
good sense, and I very much hope that Mr.

Maidhu Limaye will avoid it in future.

ot vy fowa : “ara yed wa v
ag srawT ateq foarE aT g

SHRI PILOO MODY (Godhra)
Limave.

MR. SPEAKER : No; on everybody.

(1) ALLEGED MAL-TREATMENT AND OBS"
TRUCTION CAUSED TO SHR1I Laryr Bral

M.P. BY RAILWAY STAFF

MR. SPEAKER : Shri
raised a gquestion of privilege.

wiay some misbehaviour.

authorities.

1 send it to the Privileges Commitice—

do you agree ?
HON. MEMBERS : Yes.

MR SPEAKER @ With regard  to  the
privilege matter ratsed by Shri Phool Chand
Verma. ¥ had sent for a report by the
Miristry, and they are collecting the facts.
Se, it is peoding and I am not dropping it.

Now. Papers to be Laid.

wiqw oy wio (witer) - sew
wEEA, g W A9 AT § aW

s AT W § . (=mEww) .
AW WEAW © W AE@ AL, I A
ATTFY AATT AT a9 oy Ao

st Geavy awt ;. weaw wAw, d
e fadzs a1 |/TEAT § W faviar-
forre S gwrg 4,

qeuw wENem < oY /7 gEw
gl AreE oy A fenm o

ot guwrr at A # 0w @
ferora wear |rEEr g W@ 0w fme

VAISAKHA 26, 1895 (S4KA4)

: : 1 hope,
this is a restriction only on Mr. Madhu

Lalji Bhai has
We had
sent his complaint to the Railway autho-
rities and he is not satisfied with the report.
He says that he was mal-treated, there
He is not satisfied
with the explanation given by the Railway

Privilege 18

g e 1§ anad wEA 0% sEEr]
%1 wfew gt TgAr § @

FAFRT wEmy  weEwd ¥ fAg
™o

weww wgay : TAIfAY AY T
F1 WA F 1 W owmd w@ fAees

AT zHEfT /Y Ao fRamy

i gerarr awt ¢ agl q% TaEi ®
afas wefes 37 7 &, au1F s
@ fam 7t et S @ & R
qTLITEVGA G A AT w7 g (mA
siAT ¥ 1 57 wEary § v g rwfan
777 frgzs 2 fr qg o fasartasn
Al fAw ¥ g9 Fw@l 2

AT VAW G @AT ) g A
qEde s g Eg ¢ oaw  famwe

aw fsv w5F )

1 GFATE AT AEGe AEIEH, A
vy fraz g Aifaw w8

dqenet TREW 1 I TE FH ET 7
=g a7 LA A1 § sy fEToaer
TERAL, 5HY AW H |

o ez gal : g THIEl £1 AT
W & imE w anAfes w7 wiE
HqEiE; w7V 20

wemay wga® - HqF A9 fAm A T
JT WA A

2

4

M

-

it werasy ami « w0 owE fAEEa gw
gif

TE 3 %F, 1973 %
5w wadw w omETEIR wM E f@
faardm  WEaAg W FI7 WLATRA
gram g | IAE AIRA W gwE U
355 qfEs & TeFART F R ?I*TT?L
e i 2 nfm grdy ® ¥V A
WY AT AE f’m;trmﬂ”%ﬁf
vol gEOET VR KA W R gfaw

HENE R?Y"ﬁ?,
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[ wo wwi] ,
afustd w9 dw & T war wgr
wrw  dur 7% g @i w1 gfew
9 ¥ owaty W R W ¥ A
dzr ¥ FgrA A AT ) T W IR
T AT Wi AT FY grEar @
T

MAY

Nemer -HERA, HY qg WAL
Ffewr s & & § 4

weam WQAG - Ty & 5w A
gfewr <ar § a7 d frar &

MR. SPEAKER : Shri Nayak, on what
matter are you standing ?

SHRI B. V. NAIK (Kanuara); ] am
standing under Rule 376 on a point of
order in regard to the interpretation of
Rule 377 under which I had given you a
notice 1egarding the monopoly house of
M/s. Karamchand Thapar who have been
acquiring 2500 acres of land in my con-
stituency displacing hundreds of people,
not for the sake of their plant or for their

factory but for the production of their
raw materials and, therefore., .
MR. SPEAKER: You are the first-

Member who gets up with the Rules Book
and Constitution. Quoting Rule 377 does
not mean any explanation ...

SHR! B. V. NAIK: Under the circum-
stances, 1 want to know whether ...

MR. SPEAKER : 1 have allowed it.

SHRI B. V. NAIK : The rule says that
he shail be permitted to raise it at such
time and date as the Spaaker may fix. So.
I would like to know whether it is com-
petenty or right for the Spzaker to fix the
first dav of the next session. ..

MR. SPEAKER : Pilease do not come
at the wrong time.

11.50 hrs. )

PAPERS LAID ON THE TABLE
STATEMENT Re, EXAMINATION OF MASTERS
ANp Mates (AMDT.) RULEs
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI .G. VENKAT-
SWAMY) : On behalf of Shri Raj Baha-

16, 1973

Pamf'slwd.z "29‘

dur, I beg to lay on the Table a statement
explaining reasons for de'ay in lavine. the
Examiination. ‘of = Masters and . Mates
(Amendment) Rules, 1973 published  in
Notification No. G.S.R. 272 in Gazette of
India dated the 17th Margh, 1973. [Placed
in Library. See No. LT.5085/73} '

ReEVIEw & ANNUAL REPORT oF NIDC ror
1971-72

THE MINISTER OF = INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMANI-
AM) : I beg to lay on the Table a copy
each of the following papers (Hindi and
English Versions) under sub-section (1) of
section 619A of the Companies Act 1956 :

(1) Review by the Government on the
working of the National Industrial
Development Corporation Limited,
New Delhi. for the vear 1971-72.

(2) Annual Report of the National
Industrial Development Corpora-
tion Limited, New Dethi, for the
year 1971-72 along with the Au-
dited Accounts and the com-
ments of the Comptrolfer and
Auditor General therfeon.

[Placeq in Library. See No.
LT-5086/73)

AuDIT REPORT ON ACCOUNTs OF DDA FOR
1969-70

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : | beg lay on the Table a
copy of the Audit Report (Hindi and
English versions) on the accounts of the
Dethi Development Authority for the year
1969-70, under sub-section (4) of section
25 of the Delhi Development Act. 1957.
[Placed in Library, See No, LT-5087/73).

(Interruptions)

MR. SPEAKER : 1 am really sarprised
that this kind of thing is happening in the
House every day during this session. T have
explained ‘that this is not the time for rais-
ing such matters. There is an item in the
agenda fixed for that purpose. I shall call
the hon, Member later on on that item.
But T find that they rise in between all the
time. - There should be some timit to that.
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_ UUnterruptionsy

MR. SPEAKER : I am not permitting
Shri B. N, Reddy. Let him npt do it like
this every day. He can raise this matter
either through some motion or at the pro-
per time when he is called.

(Interruptionsy
MR. SPEAKER : let him not force
himself upon me in this manner. Let him

please sit down now. When we are in
between on other business. where does the
guestion of scarcitv of water come in ? Let
him not disturb the proceedings of the
Houge, Let him sit down now.

(Interruptionsy .

MR. SPEAKER : What am I to do with
this hon, Member ? There is a procedurs
to be followzd. But he does not understand
what I am saying. He cannot get up in
between and start raising it. 1 am sorry
I cannot permit him now.

STATEMENT RE-RATIFICATION OF INSTRU-
MENT 1O AMEND CONSTITUTION OF ILO

SHRI G, VENKATSWAMY : Op behalf
of Shri K. V. Raghunatha Reddy. 1 beg to
lav on the Table a statement (Hindi and
Eng'ish versions) regarding the Ratification
of th: Instrument to amend the Constitu-
tion of the International Labour Organisa-
tion relating to an increase in the size of
the Governing Body [Placed in Library.
See No, LT-5088/73).

ADMINISTRATOR-GENERAL'S {UNION TERRI-
TORY OF DELHi) RULES. 1972 UNDER Ap-
MINISTRATOR GENERAL'S AcCT, 1963

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) : I beg to lav on
th: Table a copv of  the Administrator-
General's Union territory of Delhi) Rules,
1972 (Hindi and English versions) publish-
ed in Netification No. F, 22/3/72-Judl. in
Delhi Gazette dated the 18th September.
1972, issued under the Administrator-
General's Act, 1963. [Placed in Library.
See No. LT-5089/73).

Cory oF “ANNUAL PLan, 1973.747

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA): 1 beg 16 lay oo the

VAISAKH A 26, 1895 (SAKA)
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Table a copv of the “Annual Plan. 1973-
74" (Hindi and English versions). [Placed
in Library. See No. LT-5090/73]

STATEMENT OF RECEIPTs & EXPENDITURE
oF MANIPUR ForR 1973-74, Report oF
COMPTROLLER - & AUDITOR GENERAL FOR
1970-7f oN TRIVENI STRUCTURALS AND
NOTIFICATIONS UNDER CusTOoMy AcCT, 1962
AND CENTRAL EXCisE RULES, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to lay on the Tabls ;—

(1) A statement (Hindi version) of the
estimated receipts and expenditure
of the State of Manipur for the vear
1973-74, [Placed in Library, Sce No.
LT-5081/731

(2

—

A copv of Report of the Comptroller
and Auditor General of India for
the year 1970-71-—Union Govern-
ment (Commercialy Part 11I—Tri.
veni Structurals Limited. under arti-
cle 151(1) of the Constitution.
[Placed in Library. See No. LT-
5092/73.

(3) (a) A copv each of the following
Notifications (Hindi and English
versions) under section 159 of
the Customs Act, 1962 :—

(i) GS.RS. 217(E) to 220{E) pub-
lished in Gazette of India dated
the 30th April, 1973, together
with an explanatory memoran-
dum,

GSR. 227(E) publishzd in
Gazettz of India dated the Ist
Mav 1973, together with an
cxn!unamrv memorandum,

S.R. 293, published in Gazette
ot India dateg the 24th March,
1973 together with an expla-
naiory memorandum,

(ii)

iy G

(iv) GSR. 328 pubishsd in Gazere
of India dated the 315 March
1973, together with an explana-

torv memorandum,

G.S.R. 330 published in Gazelte
of Tndin dgted 31s¢ March,
1973, topether with .an explana-
tory memorandum,

vi) GSR. 183(E) publi:had  in
Gazette of India dated the 3ist

)
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{Shri K. .R. Ganesh]

16, 1973

Iﬁbﬂ% i&kg”ﬂ‘ ‘5& ﬁ

English versions) under sub»secuon ) of

March, 1973 together with an section 3 of the All lndm Servmes Act.

explanatory memorandum,

{vii} G.S.R. 409 published in Gazette
of India dated 21st April 1973
together with an explanatory
memorandum, ‘

(viii) G.S.R. 426 published in Gazette
of India dated the 28th April
1973, together with an explana-
tory memorandum,

A statement showing  reasons
for delav in laving the Notifica-
tions mentioned at items (iii)
to {viil) above.

{Pltaced In Librarv. Sce No LT-

5093/73}.

(4) (a) A copv each of th: following
Notifications (Hindi and English
versions) issued under the Cen-
tral Excise Rules. 1944 :—

G.S.Rs. 213(E) to 216(E) pub-
lished in Gazette of India dated
the 30th April, 1973 together
with an explanatory memoran-
dum,

(ii) G.S.R. 290 published in Gazette
of India dated the 24th March.
1973, topether with an explana-
tory memorandum.

(iii) G.S.R. 359 published in Gazette
of India dated the 7th April
1973, together with an explana-
tory memorandum.

(iv) G.S.R. 408 published in Gazetts
of India dated the 21st April.
1973, together with an explana-
tory memorandum.

(b

~—

(i

~

(b) A statement showing reasons for
delav in laying the Notifications
mentioned at items (iiy to (iv)
above.

[Placed in Library. See No. LT-
5094/731.

NOTIFICATIONS UNDER ALL INDIA SERVICES
Act, 1951

- THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
. T'ber 1o lay on the Table a copv each of
.~ ‘the following Notifications (Hindi and

1951 smee

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(viD)

The Indian Admmistmﬁvg Ser-

vice (hxatwn of ' Cadre Stren.

gth) "Second Amendmcm Regu-
lations, 1973, published in Noti-

fication No. GS.R. 229(Ey in

Gazette of India dated the 3rd

May, 1973,

The Indian Administrative Ser-
vice (Pay) Fifth Amendment
Rules, 1973, published in Noti-
fication No. G.S.R. 230 in
Gazette of India dated the 3rd
May, 1973.

The Indian Administrative Ser-
vice (Emergency Commissionsd
and Short Service Commission-
ed Officers) (Appointment by
Competitive Examination) Se-
cond Amendment Regulations,
1973 published in Notification
No. GSR. 236(Ey in Gazctte
of India dated the 9th May,
1973,

The Indian Police Service
(Emergency Commissioned and
Short Service = Commissioned
Officers) (Appointment by Com-
petitive Examination) Second
Amendment Regulations. 1973,
published in Notification No.
GS.R, 237(E) in Gazette of
India dated the 9th May, 1973,

The Indian Administrative Ser-
vice (Appointment by Competi-
tive  Examination) Second
Amendment Regulations, 1973,
publi.hed in Notification No.
G.SR. 238(E) in Gazette of
India dated the 9th May, 1973.

The Indian Police Service (Ap-
pointment bv Competitive Exa-
mination) Second Amendment
Regulatons, 1973, published in
Natification No. G.S.R, 23%E)
QGazette of India dated the 9th
May, 1973.

The Indian Administratvie Ser-
vice  ( Recruitmenty . . Third
Amendment Rules. 1972, pub-
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tished in Notification No, G.S.R.
240(E) in  Gazette of India
dated the 9th May, 1973,

(viii) The Indian Police Service (Re-

cruitment) Second Amendment

Rules 1972, published in Noti-

fication No. GS.R, 241(E) in

Gazette of India dated the 9th

Mayv. 1973,

The Indian Administrative Ser-
vice (Payy- Fourth Amendment
Rules 1973, published in Noti-
fication No, GSR. 451 in
Guazette of India dated the 5Sth
May, 1973.

The Indian Police Service (Pay)
Amendment Rules 1973, pub-
lishzd in Notification No. G.S.R.
452 in Gazette of India daied
the Sth May, 1973.

(ix)

{x

~—

{(xi) The Indian Administrative Ser-
vice  (Recruitment)  Second
Amendment Rules. 1973, pub-

lished in Notification No, G.S.R.

483 in Gazette of India daied
the 12th May, 1973,
[Placed in Librarv. See No. LT.

50957731

MINISTERS. (ALLOWANCES, MED:CAL TREAT-
MENT AND OTHER PRIVILEGES) AMDT.
RuLes, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : I beg to lav on the Table
a copy of Minister’s (Allowances. Medical
Treatment and other Privileges) Amend-
ment Rules, 1973 (Hindi and English ver-
sions) published in Notification No. G.S.R.
228(E) in Gazette of India dated the 3Ird
May. 1973, under subsection (2) of section
t1 of the Salaries and Allowances of
Ministers Act, 1952.

[Placed in Library. See No. LT-5096/73

NOTIFICATIONS UNDER ESSENTIAL COMMO-

DITEs ACT, 1955, ANDHRA PRADESH PaN-

CHAYAT SAMITIES & ZILLA PARISHADS ACT.

1959 anp ORissa PANCHAYAT SamiTi ACT,
1959

SHRT RAM NIWAS MIRDHA : On be-
half of Shri Annasahib P, Shinde, I bez to

VAISAKHA 26, 1895 (SAKA)
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lay on the Table :-—
(1) A copy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (6) of section 3

of the Essential Commodities Act,
1955 1
(i) GS.R. 327(E) opublished in

Gazette of India dated the 1st

Julv. 1972, reparding distribu-
tion of fertilizer.
(ii) G.S.R, 362(E) published in

Gazette of India dated the 28th

July, 1972 reparding distribu-
tion of fertilizer,
(itiy G.S.R. 422(E) publishzd in

Gazette of India dated the 30th
September, 1972 regarding dis-
tribution of fertilizer.
[Placed in Library, See No. LT-
5097/731.
A copv of Notification No. G.S.R.
345(E) (Hindi and English versions)
published in Gazette of India dated
the 19th July, 1972, issued under
c'ause 21 of the Fertilizer (Control)

(2)

Order. 1957,
[Placed in Library. See No. LT-5098/
731

On behalf of Prof. Sher Singh. I beg to
lay on th: Table :—

(1) (a) A copy each of the following
Notifications, under sub-section
(2) of section 69 of the Andhra
Pradesh Panchayat Samithis and
Zilla Parishads Act, 1959 read
with clause (¢) (iii) of the
Proclamation dated the 18th
Janvary. 1973 jssued bv the
President in.  relation to the
State of Aundhra Pradesh :—

(i) G.O.Ms. No. 308 published in
Andhra Pradesh Gazette dated
the 13th July, 1972 making cer-
tain amendment to the Ruley
relating to competent authority
to appoint and transfer mem-
bers of different cadres of Statu-
torv Panchavat Samities and

Zila Parishad; together with an
explanatory note.

(ii) G.O. Ms. No. 399 published in
Andhra Pradesh Gazette dated
the 28th September, 1972 mak-
ing certain amendment to the

5
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fules relating to competent
authority to appoint and transfer
members of different cadres of
Sratutory  Panchayat Samithis
and Zilla Parishads, together
with an explanatory note.

{iii) G.O.Ms. No. 523 published in

(iv)

{v)

i)

{vii)

Andhra Pradesh Gazette dated
the 30th November, 1972 mak-
ing certain amendment  to
Andhra  Pradesh Panchayat
Samithis (Administration Report
Rules), 1961, together with an
explanatory note.

G.O.Ms. No. 543 published in
Andhra Pradesh Gazette dated
the 30th November, 1972 mak-
ing certain amendment to the
rules relating to the Andhra
Pradesh Zilla Parishad Adminis-
tration Report Rules, 1961, toge-
ther with an explanatory note.

G.O.Ms. No. 548 published in
Andhra Pradesh Gazette dated
the 7th December, 1972 making

certain amendment to the
Andhra  Pradesh  Panchayat
‘Samithis and Zilla Parishads

Services (Classification, Control
and Appeal) Rules, 1960, toge-
ther with an explanatory note.

G.OMs. No. 556 published in
Andhra Pradesh Gazette dated
the 16th November, 1972 mak-
ing certain amendment to the
Andhra  Pradesh  Panchayat
Gamithis and Zilla Parishads
Ministerial Service Rules, toge-
ther with an explanatory note.

G.OMs. No. 578 published in
Andhra Pradesh Gazette dated
the 25th November, 1972 mak-
ing certain amendment (O the
Rule regulating sanction of rent
for private buildings occupied
for locating offices of Zilla Pari-
shads, their Godowns etc., 10g¢-
ther with an explanatory note.

{b) Seven statements explaining rea-

_sons as to why the above Notifi-

cations could not be lTaid before
fhe State Legislature,

MAY 16,1873 .
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(c) Seven statements explaining the
reasons for not laying the Hindi
versions of ‘the above ‘Notifica-
tions.

(Placed in Library.
73]

{2) A copy of Natification No. SR.O.
319773 published in Orissa Gazette da‘ed
the 17th March. 1973 making certain amend-
ments to the Orissa Zilla Parishad and Pan-
chayat Samiti Accounting Procedute Rules,
1961 under sub-section (3). of section 57 of
the Orissa Panchayat Samiti- Act, 1959, read
with clause (c)(iv) of the Proclamation
dated the 3rd March, 1973 issued by the
President in relation to the State of Orissa.

{Placed in Library. See No. LT-5100/731

See No. 1.1-5099/

REPORTS OF MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES COMMISSION AND A STATE-
MENT RE. DRLAY

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA): 1 beg to lay on the
Table—

(1) A copy each of the following Reports
of the Monopolies and Restrictive Trade
Practices Commission under section 62 of
the Monopolies and Restrictive Trade Prac-
lices Act, 1969 :—

(i) Report under section 21.(3‘(\:'\
of the said Act in the case of
M/s. Dunlop India Limited,
Caleutta, and the order dated
§-1-1973 of the Central Govern-
ment thereon, together with a
copy of letter dated 9.5-1973
from the Ministry of Luw, Jus-
tice & Company Affairs to M/s.
Dunlop India Limited, Calcutla,

(ii) Report under section 2143 {h)
of the said Act in the case of
M/s Automobile Producis of
India Limited and M/s Bajaj
Auto Limited and the Order
dated 30-11-1972 of the Central

Government thsreon, - together
with corrigendum dawd
1-1-1973.

(iii) Report uhder ‘section 21{3){(b)
of the sald Act in the cass of
M/s Delhi Cloth  snd General
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7 illy” Company  Lissited, Dethi

S " and 'the Order dated 8-3-1973
of the Central Government,

U Civ) Report under ‘section 21(3)(b)

. of ‘the“said ‘Act in the gase of
" M/s 'Neesha and Company,
Bombay ~and Order dated
14.9-1971 of the Central Gov-
ernment thereon. :
Report under ‘section 21(3)(b)
of the said Act in the case of the
Mattur Chemicals and Industrial
Corporation Limited and the
Order dated 27-9-1971 of the
Central Government,

W)

Report under seotion 23(6) of
the said Act in the case of M/s
Macneill and Barry Limited,
Calcutta and Order dated
9.2-1973 of the Central Govern-
ment thereon.

vi)

(vii) Report under section 23(6) of
the said ‘Act in the case of M /s
Larsen and Toubro Limited and
the Order dated 11-10-1972 of

the Ceatral Governmemn,

Report under section 23(6) of
the said Act in the case of
amalgamation of Willcox Buck-
well India Limited with M/s
Larsen and Toubro Limited and
Order dated 3-9-1971 of the
Central Government thercon.

(viii)

(ix) Report under soction 23(6) of
the said Act i the matter of
merger of Bengal and Assam
Investars® Limited. Calcutta, and
J. K. Agents (Private) Limited
with M.P, Industries Limited,
Bhopal and the Order dated
5-11-1971 of the Central Gov-
ernment,

(2) A statement (Hindi and English
versions) explaining the reasons for not
laying the Hiadi versions of the above
Réports simultaneously,

{Placed in library. See No. LT-5101/73]

Tea (AMENDMENT) RULEs UNDER Tia ACT,
o 1953

_THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI A.
C e GRORGE) ;T beg to lay on the Table
& copy o’f the: Tea (Amendment) - Rules,

VAISAKHA 26, 1895 (SAKA)

Papers Laid 30
1973 (Hindi and English versions) published
in Motification No. G.S.R, 368 in Gazette
of India dated the 7th April 1973, under
sub-section (3) of Section 49 of the Tea
Act, 1953. [Placed in library. See No.
LT-5102/73) .

ANNUAL RepoRrTs oF ICSSR, New Dei,
1.1.Ts. or DeLHt & MADRAS, NITIE, BoMBAY
AND SCHOOL OF PLANNING & ARCHITECTURE,

New DeLst For 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV) : | beg to lay on the Table—

(1) A copy o fthe Annual Report (Hindi
and English versions) of the Tndian Council
of Social Science Research, New Delhj for
the year 1971-72. [Placed in library. See
No. LT-5103/73]

(2) (i) A copy of the Aanual Report of
the Indian Institute of Techno-
logy, Delhi, for the year 1971-72.
A statement (Hindi and_English
versions) explaining the reasons
for not laying the Hindi version
of the above Report simulta-
neously.

[Placed in library.
No. LT-5104/73]

- {3) (> A copy of the Annval Report
of the Indian Institute of Tech-
nology, Madras, for the year
1971-72.

A statement (Hindi and Eng-
lish versions) explaining the
reasons for not laying the Hindi
version of the above Report
simultanzously.

{Placed in library. See NO.
LT-5105,731
A copy of the Annual Report
of the National Institute of
Training in Industrial Engineer-
ing, Bombay. for the wzar
1971-72. '
A statement (Hindi and English
versions) explaining the remsons
for not laying the Hindi version
of the above: Report simulta-
neously. R

{Placed in library.
No, ET-5106/731 ,
A copy of the Annual Report 'of
the School of Planning  and

(i)

See

(i)

4 O

(if)

See
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[Shri D. P. Yadav.] -
Architecture, New Dethi, for the
year 1971-72:
‘{Placed in Libaraiy. See No
LT-5107/73)
NOTIFICATION UNDER INDUSTRIES (DEVELOP-
MENT & REGULATION) AcCT, 1951 aAND RE-

PORTS UNDER COIR INDUSTRY ACT, 1953

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI ZIAUR RAHMAN
ANSARI) : On behalf of Shri P. K. Muk-
herjee 1 beg to lay on the Table a copy of
Notification No. S.0. 202(E) published
in Gazette of India dated the 6th April, 1973
regarding the management of the New
Maneckchock Spinning and Weaving Com-
pany Limited, Ahmedabad, under sub-sec-
tion (2) of section 18A of the Industries
(Development and Regulation) Act, 1951.
[Placed in Library, See No. 1 T-5108/73]

1 beg to lay on the Table—

(1) A copy each of the following Re-
ports under sub-section (1) of section 19
of the Coir Industry Act, 1953 ;—

(i) Annual Report (Hindi and Eng-
lish versions) on the activities
of the Coir Board and the work-
ing of the Coir Industry Act,
1953 for the year 1971-72.

(ii) Half.yearly Report (Hindi ver-
sion) on the activities of the
Coir Board and the working of
the Coir Industry Act, 1953 for
the period from 1st April, 1971
to 30th September, 1971,

{Placed in Library. See No.
LT-5100/73)

(2) A copy of the Central Silk Board
(Amendment) Rules, 1972 (Hindi and Eng-
lish versions) published in Notification No.
G.S.R. 1250 in Gazette of India dated the
7th October, 1972. under sub-section (3)
of section 13 of the Central Silk Board Act,
1948, [Placed in Library. Se¢ No, LT-5110;
73

REVIEW & ANNUAL REPORT OF NEYVEL!
LioNiTe CORPORATION FOR 1971-72 AND a
STATEMENT RE. DELAY

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table—

(1) A copv each of the following papers

MAY 16, 1973

Death of six persors In U
due to food poisoning’

{HMindi and " English : versions) - under sub-
section (1) -of 'section 619A of the Compa-
nies Act,. 1956 1o— - )

(i) Review by the Government on
the working of the Neyveli Lig-
nite Corporation Limited, Ney-
veli (Tamil Nadu), for the year
1971.72,

Annual Report of the Neyveli
Lignite Corporation Limited,
Neyveli (Tamil Nadu) for the
year 1971-72 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and English ver-
sions) showing reasons for delny in lavel
the above documents.
[Placed jn Library. See No.

32

¢ii)

LT-5111/73]

11.54 hrs.

COMMITTEE ON' ABSENCE OF MEM-
BERS FROM THE SITTINGS OF THE
HOUSE

MINUTES

SHRI S. C. SAMANTA (Tamluk) : 1
beg to lay on the Table Minutes of the
Ninth and Tenth sittings of the Committee
on Absence of Members from the Sittings
of the House held during the current session.

11.55 hrs.

STATEMENT RE. REPORTED DEATH
OF SIX- PERSONS IN U.P. DUE TO
FOOD POISONING

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON.
NEL (SHRI RAM NIWAS MIRDHA) :
On behalf of Shri Anpasaheb P. Shinde
1 lay on the Table a Statement regarding
the reported death of six persoms in U.P.
due to food poisoning.

STATEMENT

On enquiries from the Uttar Pradesh
Goversment, it has been revealed that no
milo was issued to any fair price shop in
Banda ‘District and, as such, no  person
died after eating rationed milo in that
district.
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hy Member

Tn ‘regard o the specific cases of alleged
deaths due to food poisoning in  Banda
District referred to by the Hon’ble Mem-
ber, the State Government has reported,
that one Kalloo lodged a report at Police
Station Ailani on 3rd May that five of his
relations feH ill after taking bread pre-
pared out of atta which had been collected
by begging by his cousin sister in the vil-
fage ‘Alona., Out of the said five relations,
three died before any medical aid could be
given in the hospital while the rest two
were discharged after recovery. The post
mortem of those who died could not
clearly establish the cause of death. The
wiscera is being sent to Chemical Exami-
mer by U.P. Government. We are request-
ing U.P. Government to communicate to
ws any additional findings in this case.

11.856 Hrs,
PERSONAL EXPLANATION BY
MEMBER

ot wex AT (Fraw ) seme
T 10 7k ¥ YT T F a7 HieAer
FRA 4T Ffean & fauy qv =
9 WY A1 3H @A ¥ uw uwneig
A3, A1 OHo THo TN ¥ uwm 9m
9% FT GAAT 1T AF AT AT
qE A AT forR TR | wmum A
W1 ¥w faar mar @ ewR faere §
aﬁﬁ'wﬁrmvvwgm,%ﬁma@g
YT F WA IS FIAT @A F
WA et A few 9w w1 gamer
Tear & 3wt @ W= ¥ AR
/W1 ag T I ad famr mar
WAz I A AG § afw oy i
T gom § 1 & smaR fawy fadew
FAT ARAT § A favam ¥ @y
AT A § yfary at &
4% UFAYE ¥ qE v fremr wnw g
T Y 9 A forayr gt wifad 1w
MAT AT FFARAGT TN 5 fqo
mg.

3IqR  TH §E & genilia me,
afess dar, st &e o wwdm
"o oft gwR & fawaw § o fermy

VAISAKHA 26, 1895 (SAKA)

Constitution 34
(Thirty-Second Amdr) Bill

T Y, I§ gEEH W F wAA AT
FEAT AgAT § % 9@t aF o Al
FT e § ag Bw & afees Hani R Y
TEE AT AW FY AT A AW
faw ST mmTg ofew @ R
w7 Y gaifaai gy wE & qar
Y gFET T FIHTCH WHFC ST 30 A1
W # AT FT FTHATHY §, T ARETH
fear agwamar a@ arawar)

HEAR REA : 1T q2H w7 F1{7 |

o weg WeT; &% § 0§ Faw
Tt Y FgAT wigaT § fw agaw w#w
& famr &0
11.59 hrs.

CONSTITUTIONS  (THIRTY-SECOND

AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKER DIKSHIT): |
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce a

Bill further to amend the Constitution

of India.”

SHRI SAMAR GUHA (Contai): 1|
want to oppose the motion for leave to
introduce the Bill, for the following
reasons.

12.00 Hrs.

A resolution was adopted by this House
on the Bth December, 1967 to take steps
against this practice of defections. Accord-
ingly, a committee consisting of the
Members of all the Opposition parties and
also representatives from the Government
was formed, and this committiee had deli-
berations and held many meetings, and on
the basis of the discussions at those meet-
ings, cerlain recommendations, some = un-
animous and some not unanimous—ithere
were some dissenling notes—were  also
made, and the report was published and
circulated by the Government and sent to
the Members also.

I agrec with the objects of the Bill that
the Prime Minister or the Chief Minister
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in the case of the States should not conti-
nue to hold office without being elected
for more than six months. 1 also agree
with the provisions that neither the Prime
Minister nor the Chief Ministers should

hold office without being elected from the .

lower House, Ih'e Lok Sabha in the case of
the Prime Minister, and the Legislative
Assembly in the case of the Chief Minister,
I quite agree with. it.

There were a number of recommenda-
tions made. Firstly, there is the code of
conduct of the political parties, and a re-
commendation was made. Then there was
a recommendation about the limitation of
the size of the council of ministers. Al-
though it was not unanimous, it was the
general view of the committee that there
should be a limited size of the council of
ministers. It was almost accepted.

I may quote from page 8 of the report
which says: .

uT

he formula before the conimittee
was that the size of the Council of
Ministers should not exceed 10 per cent
of the strength of the Lower House in
the case of unicameral, and 11 per cent
of the strength of the Lower House in
the case of bicameral, legislatures; in
regard to States and Union Territories
where the strength of the legislature was
below 100,—” etc,

So, certain
made,

) MR. SPEAKER: These can be gone
into at the time of consideration; not when

leave is being sought for introduction of
the Biil.

recommendations were

Shri Samar Guha: I will finish in one
minute. About the right of dissolution be-
ing accorded to the council of ministers,
questions were raised about the merits.
There was also a recommendation mada
about it, I only want to point out what has
been stated in the report which says:

“Compared to roughly 542 cases in
the entire period between the First and
the Fourth Genera] Election, at least
438 defections occurred in these 12
months alone. Among Independents,
157 out of a total of 376 elected joined
various parties in this period. That the
lure of office played a dominant part in
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" defect. T oppose this Bill because it

)
[=)}

Amdt)y Bill

decisions of legislators to defect was
obvious from the fact that out of 210
defecting legislators of the States of
Bihar, Haryana, Madhya Pradesh,
Punjab, Rajasthan, Uttar Pradesh and
West Bengal, 116 were included in the
Councils of Ministers which they helped
to bring into being by defections. The
other disturbing features of this pheno-
menon were : multiple acts of defections
by the same person or s<t of persons...”
etc, b

This cycle of defections has bee% Com:,
pleted. Unfortunately, the ruling party is a
grant conglomeration of defectors of diffe-
rent political parties, from the CPI, from
the erstwhile Praja Socialist Party, the
erstwhile Socialist Party, the Jan Sangh,
the Swatantra party and so on.

Now, there is a sign of defections from

the Congress party itself. In the States,
there are signs of defection from the
Congress party and the Congress people

are killing the Congress people there. With,
a view to consolidate their own position,
they are bringing this Bill without con-
sulting the Opposition Members. It was the
duty of the Government to consult the
Opposition parties before introducing this.
Biil in the House; at the stage of prepara-
tion of the draft they should have been
consulied and a consensus should have
been evolved.. .

MR. SPEAKER: You can mention this
af the time of the consideration stage.

SHRI SAMAR GUHA : When this Bill
was in the stage of drafting, what did we
witness in Orissa ? What did we see in
Manipur ? In Banaras recently some of
the socialist M.Ps had been allured to
defeat; in the SSP conference, the highest
dignitaries of the Congress Party were
present; in fact they addressed that con-
ference and they allured those people to
does
not include the consensus that was arrived
at by the Defections Committee. The Rul-
ing Party has become a big political super
bazar.

MR. SPEAKER: Order, please, This is
tke introduction stage. ’

SHRI SAMAR GUHA :\l am conclud-
ing. This is brought with & view to con-
solidate the future of the ruling party. This.
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'should- be withdrawn and there should
have been conshltation with the Opposi-
Yion Parties and on the basis of the con-
sensus a new Bil) should be brought be-
fore this House,

SHRI UMA SHANKAR DIKSHIT : He
has raised certain questions of merit and
various details. We are at the stage of
introduction of the Bill, All these matters
can be considered by the House freely at
the time when the Bill is taken up for
consideration and we shall certainly deal
with them, with the question he has rajsed
as to why defections have taken place and
s0 on. Our understanding of the opinjon
of the House is that the House as a whole
has bheen wanting a Bill of this kind 10
come hefore it.. ,

(Interruptiongs) "

WR. SPEAKER : Ths gquastion s :
“That leave be granted to introduce 2
Bill further to amend the Constitution
©f Tndia”
The motion was adopied.

‘SHR1 UMA SHANKAR DIKSHIT :
Sir, 1 introduce the Bill.

—

12.08 Hrs,

QUESTIONS Ok PRIVILEGE—Coutd.

(iii)NnN-comm.mNcg OF THE PRovisions

OF SECTION 16(2) OF THE InDIAN TARIFF
Acr, 1951 BY THE GOVERNMENT

N wafend (a197) © semer wEim,
T AR & dfant ¥ fred di asd
ﬁé&mmﬁmwwﬁwnﬁagﬁ
W F A AWAT IeeeA e g,
TH AW & o WS ¥ wfied ov
ST ST fRar @ S aeT £ Sy ar-
aﬁm’rgmm#mmmgn

AT & @ 16(2) F vy oy
2

B L T —
WEWRT ¥ 9T W9 ¥ Ay vy
wifge, Aferafe ag w: T ar
Tt A 9% WOt W o

VAISAKHA 26, 1895 (SAKA)
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‘mmmwﬁqﬁ‘z%m

TaAT wTfge” |

T w1 X FHg N 0% awr yqfu-
F12 wa2r fFar & 9t ag & s o
%t fawfoet # s w7771 77 -
w frdiwatt &1 adte g 2 sAE
greT &k Wt & gawEETsT A1 SN
FrAT & <y oy 3 1 art #7 fafam
T H ¥ wzar enfa o am afg &
wdergear F1 HFIUE BT wfEAed
gl

W W TH g ¥ awd wmeng
FUR AW g e €1 s af
Arerre fast & Sae F fadwr savare: -
aa 7 EHYE wdvm A fawifon wy
@A W oW e fear gefrafrat
& ATt AT €T TG H7 A FRE
#1 T0E oF oA AT war § 1 wE oA
q qoirafedl #1 T awd A of 3z
3 g, Ffaw I & Frt w1 ovra 3w
e mar R gl aar s
F1 37 A 71 Frwfasr sroew v aam

ST HATHT § AVE q9T |fqarsry
F1 HY QAT ¥ AT 97T F ST TrAFAA
& 8 39 ¥ oy dar §

(1) frs sftor R fa=siz ofge
2z feamiz o1 Byq wEET )
AFTT FT 1970 F A€ ¥ Z47 7 qrey
) WAL AT AR A ITA OFTHIT X
|THA 7@ WAT R AT A <@ Fowrar

e

{2) femdfer @zt 792 1970
% faamae w8 & awerT W iy
I qH TG WA FFW F orf § Wi
A TR T @A F FRO FW Aw
/AT W AT N7 §;

(3)=9w e od wz T
®1 AT, 1972 F faedr | 2z Wy zat
awg g vy
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(4) & %ﬁfwm&rm&
& wf e & AR wzfrwﬁ%mmzaﬁ‘t
swaT ¥ 8T d w@rmar g ;

{5) @Y Frany  $RE wHAT
Y T 1969 § LR ¥ 91§ ATE)
ymare W R @ T
™ F AR mwﬁm
ot aw @y daw #Ag gi

(6) wesr weafy @Al T
1971 % ®eg & arf | @ Ward X
T #1 o T faar g

(7) wmnfam gt W2 1971
Fuey | CHRTC $ U@ Ardy IW #
WY gzA & gAY aF s aE e
mridr A drra A ang aaE T g

(8) faifer e arell 9 o
1971 % GHI T gragd | 39 AT
W wd Tt gg &

et 7z =z & fo pfaw wm, aFedfa,
gfam 737 s Y, ady S A g
form & it & waaT 3fg g @ M fa
7. FEEI-STCET AT FHAT A7 F 1\ A
af, dwaEy dar wfadt ¥ fAEs
oz # wrierd & 3

TYNTEAT 59 9FKY A 9rET a7 @I
g1

asaer WAV . 99 A S Exfrra
uATTE TEEr , W faw S F ary
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O Pnu/ege 4@

: % aar &) fir fitfﬁ’FEt srrqer w

Lo o f

it wg fod ;s wmu. :’w
s # e we foar & fed LS

#r Wit ger @ g wT Aowy Rk

= foflad cqsweor & & qF W7 w1
%1 &% ww ® ger faar &, geife
ag wex sz AN yegdia qdl AT
a7 qF 5H F WA DA

s{Y wfsd arcgor fasr & Som 0 FT
T4 WATAAT § WA w1 AT,
gz WY 98 W AEA-AT 790 Prar & 4

gag & wfasrd &, T #@rwlga
& wAaw w7 fzar gar ag wfrsAa
1971 % TF ¥ qTeEl AGAA FT Hidr
Farr 2w ad faw q@w F fao,
sEqer REET, AFT ATAAC T FAAAA0
g B AqH AT A% FAIT &7

#r &Y 79 vanfes weafadt ¥ ata-
fasm spemaR & war aar & fr 33 &Y
a9 9T 10,9 wfAAT
fasft &1 1 1. 35faaa st oA fafes.
a9 & gs, dve dftza, 97 1009
afama Az wATHET AT

QT AGAA HON 3AE A G
7z gaizwi A, ifew wAwA geaedT
ATLOENF 1L W (AW WATAT FIU
Y Ietua fpar war g1, IF F GO
5T FT AN AATE FHIAT |

1971-72 ¥ HATE

9t 97U

FPIAT FT ATH e faki 1 Ei L Ll
iRz sfana 7 wiawa

Fo ¥o fariafom . 21.6 34.3 32.8
S . . 23.3 38.6 21.1
faem frdfeny . 10.9 18.3 14.5
T A . 22,6 46.8 17.6
7 56.2 31.1

HFALT qFT . 28.
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fasft ofi geor & 3% qog ¥ wATE
fam <@ &, it gl avm dar wrh e
¥ IETeEl #1faw @ & 5w wiesi
F awft g o ST & E w,
dre UHTIRE AT TATH &, I AT AT
T &1 ax $fadz & G, forw w1
& wdY aarsAr, W v By o & arfew
qE § ST AATET FAEAT AT 2, 3H §
W wfes 37 w1 < arord w1 gATw
&

1971-72 & = qiw seafaqat &
WY FATET 7 WHIT @7

VAISAKHA 26, 1895 (S4KA)

FIAY %1 ATH F HATH
Fo Fo farifrem 8.42 FUT
Fr ATy 4.67 %
favreite freafeas 2,07 ¥FUT
TTATY 1.84 UL
HY U 2.82 ¥

ag afz Tmar wifm fx ww oaw
Fo Fo favifewy & faarfear w7 99
TR F ATHA HEN 9T ATHTY HFEA

Privilege 42

Z1 oft W BRI T W T
“qxraor” £ g age £ A7 1 gEY
arefy fafuis & gofr g 2 =R
Ay g Fi wATg W foar d4
&R ¥ wfadt & Py var g 9w W
WA &1 A |

FTHFTE FO%A W Ho Fo, HEMH
wrfx d7w@AT 37 7 gedr derae 4
s, gacerer #4980, 11 g7 #7 A49
o BiE dAwt & A ¥ g @
€ aef #r sfafer gt
6TAR 129 &1 A4 & Fo Fo fard-
form &7 wmrraoafer 6 ow ¥ FEET
14 29 g1 7T & t 79 fgeare | grae-
afiz A % @At wer ¥ oW
Fq7 ZF A G F 7w %49 fEar ? @i
i qrAt F1 @Y7 gy

Efrw anfrory &Y 7qz T F 7 A
T ¢ werfagt w1 2y gar A
qeT AT BT E) A F HAT aw
FEAT GARIT ¥ ATATT SIA THE BT
7@ wrEAE w1 g T § | fae wiwd
¥ gz FM@ ATE 21 JME T

e qEEAE 31 A 14 F97T 24 HIT
HRA LR F Aeafaw % &
Ty arrtas Freafaw
anm g
15 74.00  90.00 11000 105,00
20 70.00  77.00 89.00 91.00
40{10 tHo o 62. 00 67.00 78.00 80. 00
76/20 QHo 60.00 68.00 77.00 76. 00

t}o
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[sht =g ferad] A
mfridz & weE wfgwE @
Jeiaw qU wed AT §) w

sracg gaR At Fy AHE wr A

FEY ATem $1 AR A W oReq
arfas °T1 SR fARw W AT
O § Tay, qA-TEN 9T G TETL
Afrq T8 ATAR A TA-GR AT FLEET
a7 mqar fwar war & o swigw #
%) grfr ®r 7€ A g wraA ¥«
2 & fa v o fardra sfater &1 T
ffwe, dF e | grar &, a1 w9
oy fram 227 ¥ "ga ag ww fafaa-
fgw Fadr & arg  w HfAU
g AT AT FTAH TAH frinfy T
w1 A& &1 7 sAfAaT F q€Y
% wfrErdl T¢ STHRHO w1 AT §
aw o §, w8 & g ot I @
Feeraedy ST wnfew, foadl & & @
g
frdtgfasre afafy & award
w1 agaw & g1 < fae o7 w1 g
famr wdi gl wnfzw fa fadarfusTe
afafr =g gw § ufw & F @A
FAT
Joiwe Hfcw wEmE A @t &
oy FTd-ET § AT ¥ AT T W@
5 are & faaw ey waven ¥,
o ST HATHT &, AT WA & T
s fawre satem % St o wA
Zrft &, 3w A7 & faenw frw 225 %
aga ara-gia W T 4 qETE ¢
THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Sir, the hon. member has made scme
statements of facts and some statements of
opinion. In his statements of opinions, he
has levelled some grave and unfounded
allegations and some insinuation has also
been made. That part 1 strongly deny and

repudiate, But sbout the statement of tacts
1 would sabmit what he has stated s
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absolutely correct as @ matter of = record.
1t is-also true that as per the provisions of
the Tariff Commission Act the reports of
the Commission had to be lawd on “the
Table of the House within throe months
failing which the reasons for non-comp-
liance have to be submitted. 1 atd sorry 10
say that if has not been donie, and it could
not he done in some cases. But 1 also like
to add .that out of the seven. reports sub-
mitted by the Tariff COmrh_ission in the
period referred to by the hon, Member,
four have anlready been laid on the Table
of the House and only three could not be
laid. 1t is also true, as he has stated, that
they they refer to viscose, acetate filament
and staple fibre, synthetic fibre, staple
fibre and spun yarn.

1 also agree with the hon, Member that
the price structure of these yarns show a lot
of distortion and in some cases. to mv

mind, unjustifiable price ' rise.
So, the Reports of the Commission
deserve a consideration in d:spth,  As vou

will find. the different reports submitted
by the Commission pertain to diiferent
Ministries. So. they have to be looked in-
to not by one Ministry, they have to be
decided upon in consultation with various
Ministries. So, time has been taken and
it has been found that, because of the
passage of time, some new factors nave
emerged. These factors have to be taken
into account for a re-caleulation and re-
fixation of rational prices,

I can only say that the provisions of the
law could not be complied with, and we
are extremely sorry for that. I  must
express my unqualified regret {or that be-
fore the House, The distortion and the
unjustifiable price rise that has tuken
place will be remedied and rectified and a
rational price structure will be introduced.

ot wy formd s wERE, & ag
wgT wEgar § 5 90 w9 f s
7wz & fn s @ e 227
¥ agm e fufesse s |
o &% & gown oY 6 1L, owwar)

ot spgeore wefre T ( fTE )
::7 e gty weRt W AT
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ot wy fowd W T D i g
oy it ¥ oween g ..
(s . .

wsue wgRw, wae @A g fF
o227 % gy far s oA A
Cfaare fpu wmwAT R St

MR. SPEAKER: The Minister has
-expressed regret, What more is required ?
The reference to the Committee cannot be
done every time.

oft vy ferwrd : o atfas awdr adi 3
I have made a primmi facie case.

MR. SPEAKER : Even yesterday when
we dealt with this matter, when the
Minister who did not lay it on the Table
iin time expressed regret, we accepted it.

. shtay feey  F T @ e
TR § 1 Fg Wk dnfn o g
21 s R aE A aepefa whra Y
T ffog oL (wwew) L &
WA ARG g Fwmia wiv@
§ 2259

MR, SPEAKER: The
caccepted the mistake and
What more do we want ?

Nt 7y g - o e §%
& § #1 ? w@ s i s 1 v
AT AHATEIR 1. .. (wmwaE) .
TEY HEY A ®W T FW AR |
@ oar 1 agt ar @t faegw A

WAy |

MR. SPEAKER : | think we should ac-
-cept his regret. So far as the instructions are
concerned, the necessary instructions must
be issued. So far as the price structure
and other matters referred to in the report
are concerned, they can be discussed here.
So far as the procedural, technical or legal
point of oot laying it on the Table with-
in the allotted time is concerned, he has
-expressed regret. Do we not accept that
-and say that in future it shouid not recur ?
I wonder what he has mentioned in his
speech can form pert of this motion., The
Privileges Committee has just to say whe-
there it is wrome or not. The - Minister
thimself has accepted it and we accept it.

Minister has
regretted it

VAISAKHA 26, 1895 (SAKA)

~

Privilege A6
o} Ay foAd : semw WERA, COE
Exfawm o afl &, ww AW aw-
atrg & rwe ffama

1 have made cut 3 prima facie case.

MR. SPEAKER : There is no question
of privilege,

SHRI SHYAMANANDAN MISHRA
(Begusarai} ; May 1 submit tha: this de-
serves structures from the chair because
the fack of presentation of this particular
report has affected vitally the economy of
this country 7

MR. SPEAKER : If you want structures,
I strongly disapprove of it. The Minister
ha- now expressed his regrst. I accept it
I am not going to tolerate it in future.

i vy fawd - s WERA, AT
AFAUAT | AT TH F AEF FY FHATE

fx A A wua dfwwwma @@
affer At A E 1 AW WH

g Aifaw | faaw 225 Fag. ..
(sma=) ...
MR. SPEAKER : He has expressed his

regret. What else do vou want? [ have
not given my consent.

wi Ry faad : woas wger § 9
T F A WA IET E 4 AT AR T
aifsm

MR. SPEAKER : | aﬁa nut holding it

in order. [ am not giving my consent.

(Injerrupiionsy :
SHRI IVOTIRMOY BOSU (Diamond

Harbour): We are debating price-rise

every day, Mr. Madhu Limave has men-
tioned things which add fuel to the fire.
1 am not talking about the Minister who
has recently taken over charge of  the
Minisicy. 1 am talking about the Mimster
who has been in-charge of the portfolio
and who has been hand in glove with big
business ... (/merruptions) This is g very
serious matter. This should be referred
to the Privileges Committee,

MR. SPEAKER : Afier the regret, 1
am not going to do it, (Imterruptions)

PROF. MADHU DANDAVATE (Raj+
pui} : Yesterday's case and today's case
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JShri Madhu Dandavate.]
are d{ﬁcrent. In yesterday'’s case, ‘the re-
ports were laid. Here, that Was not done.
Therelore, this is really a wilful breach of
.privilege. The provision; which are atready
there on the basis of the rules should not
be violated, He should be allowed to take
the leave of the House ... {Interruptions)

o wy fawd . arsmet wgrEd, & AE

w @ g wfE s Efea qw

gar @ dww dar | A w

FT® &7 4 ardw ¥ FE q q@TH_T

zar & Tew A § 1 A% gean #

FE  FEAEr AT # g 1 I

war =@ %8 o Gt

swafa  whw & 1. (sEEeA)

# cqgEdn & WV 9T @ E 1 W

A TEwl qafad wW E AT AW

g Ag Fgar &1 afFA oz F AE

a9 TH  owIwy #1 #fwo o gg

dxfage qm Ay &, 9 T AE

vy % fau dwT Adr 1 &R

yrERre TR aq@|r g 1 o qerfaE

g &fan, st afus 20 7 WO

famiy =wmgar g1 & wAEq ¥ AW

QT T F |

SHRI SHYAMNANDAN MISHRA :
The hon, Member has tried 1o reveal some
hidden dimensions of the delay. He has
tried to establish a prima facie case that
this delay has resulted in national loss and
has caused damage to the Indian econo-
mv ... (Inrerruptions)

MR, SPEAKER : If the House wants
to discuss any other thing, they are upen
to discuss it. So far as this legal matter
is concerned, that it was not laid within
3 months, he has owned it. He has appo-
logised it. I put it to the House, whether
they accept it, and I heard, they accepted
it. - (Interruptions)

SHRI SAMAR GUHA : The mater was

rot placed before the Hous: ...
(Inrerruptions) ..

MR. SPEAKER : I am sorry; | am not
allowing it,

SHRI PILOO MODY (Godhra): 1
would fike to draw your attestion to the

MAY 16, 1973

Pii:)’jilnev ‘ 4§

difference ‘in what happened. yesterday ‘and
what bappened today. What has happened
today is that as - resalt of the non-presen-
tation of this report, a considerable da-
mage has been done to the Indian eco-
nomy. Therefore. 'this cannot be consi-
dered ag an aberration or-a’  temporary
aberration or o forgetfulness ar & techni-
cul offence for which an apology would
be merely enough, We feel thai because it
has caused such considerable damage ' to
the Indian economy, there was a witfut
and deliberate lapse in not presenting it.

o WY < AT T 9 feewwa
waFy &1

o Wy ford : o g AW Wi
T fomm 4 amwe A &)
Jeast wgam : s Avr zd gg-
e feewua Afao

ot wew fagrdy avqay (wnfae)
 ofywyg fomd Y o ogw aw
mgna g f6 v & Raw @@
Fratd  gaw & ammd ey o oY,
Het qErRm X AT IewaA fear ¥,
gz 2y £ | 8fpg vayr fao 3=
farr ot oy @i 2 1 oY famm &y
ag W oggar & fe g fodet & qur
a fed o & wrr weafgat gg R
AN & a9 AG § , WY wgea F A
fratareit w1 wEarwa var 1 wE
oy & fe g wrmen wewi 8, A
ag Bt &1 wRer  AE &, $4 9T
wov A I W w0 Avwr DfEd e
ot 7y foma : ana w1 WY § -
qifeariz & wfawre wr 1y § A
ay %7 & fv wegfr wWw w0
AT A% §

ey g - dar FRdr o &
o & fFww o wgw gl wifge,
g & wR A caow ol &, v
gn Aifag, gak fad zgw feen
w¢ & 4 wgt o frdor o wyrew &
wguET S £ war ¥
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Privilege

CPROF.- MADHU DANDAVATE: Is
it your ruling that no privilege is involved 9
(1rerruptions) : :
MR, SPEAKER : If you want to discuss
the other matters. 1| have no obirction.
You can discuss in the House. 1 will allow
it i
PROF. MADHU DANDAVATE: Is it

your ruling that no contempt is involved
here ?

MR. SPFAKER: You can  discuss
in the House. But so far as privilege is
concerned. that matter is over with the
regrel.

ol Wy famd : swer wgEw, TR
faarz w1 ware wF &0 & ey W
T IEAT ATEAT F 1 9 SqeqT A
e &% s ow&R 0 & st
JIIIW, a7 IW 97 favm Afww
& um A1 seafy T A g

AN AFRA, F S g, @y wQ
Tz B3 dwger Agi oz ovarg

Wy Ry fowa : 9™ qzd g Hifad,
il & o &

qCTW AW : WA AT F, IN AN
Y R T WETA ¥

o 7y femd ;. st wEEa faaw
225 TH GET Eo—

“The Speaker. if he gives consent
uader yule 222 and holds that the mat-
ler proposed 1o be discussed is in order,

shall after the questions .and before the

list of business is entered upon. call the
member concerned, who shall rise in his

place and. while asking for leave to
raise the question of privilege, make a
short statement relevant thereto.”

ECEE L Lo G Lo
A% w mfer af fr 8 Foama &
AT ofuwTd w1 IeAw gam 3}
T I A ¥ gAY wfewd W
I BT & ATt oAy wEA WY
wegifa, wEuz w3 WA —aw
oY dfew & aEr—
I gy fotg gk are § by

Rule 377

Y U~ AT BT AT w)
g far a1 s W mhi o
# Wt I\ AT &1 oW S afz o@w
vk Edmmer a @y wmoum H
Fh-maeyr mug g & ai &
afz gt tay mEart amedr gm
T F—rafed am 3w AW wED
gt foim dfag

qEqW WP IAN FEET A48 8,
® oo #r oz Ag g Sar
8w g oar, dwr @ g
g1 8, Hq W wgrArSH oFdcz &7
qr, 3 & s v & 3 &%
ot "t fgar & &% £ e
FET AT R
1 am not giving my consent 1o it.

So far as the other malter is concerned,

it is finished when he has expressed the
apology.

AZ ZHIT AWAT Wi AT FTE
MATTERS UNDER RULE 377
S owg fewd (a%r) o IIE &

FOATT E A § . T TG A AR

TFA FT FGAT |
Jeaw Wt At frA 9

afeqdt Farer & wgAn seElAR &

B T B AW F 9W AF

FT IEE  wgr & wEgfmar

Fa7 afedl v Y faarr awr

1 fagee wm fear & 34 faduw

# Aw grod 0 & Faak =

AN, wEear, AW A

(amr-wrfwfags)  @gari wedtaa

® A A § 9 wew §, W

™ AT gt F awa A Dard

T AT K qE AAH I3 |
% arq gfeq W fv ag ST Uy w7

AAr &, gHEEA A #¥IIW T ag

PRIy
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frdrw trgwf & fawrad swhe
far w4, Fowd foar wr A
wfma Y & 200 Y9 NEIC

t—

“When o Bill bas been passed by the
Legislative Assembly of a State or, in
‘the case of a State having a Legislative
*Council, has been passed by both Houses
rof the Legislature of the State, it shall
‘be presented to the Gowvernor and the
Governor shall declare  either that he
-assents to the Bill or that he withholds
assent therefrom or that he reserves the
Bill for the consideration of the Presi-
dent ...”

I A9 #Y g9 g% § dfeg
AT A WAE Ay WYAST Agi A
frarod 3w WS &7 amefea v
o g, dRusefa @ owwe ¥
Hr hEET A F, ¥ @1 aw
geETT A, Hfade T qHAE 9T I,
gafed #fadz gl arr #1 A F
F FEw M A AET W ISV WTEEr
g1

THE! WE 238, THA avFW T
e wt felt W 9w g AT
“H grngd &Y g afafa § qv s
-geqr RN SmE  faww 2 oW
sfasre fegqr oy £ 1 ww 23, I%-
‘T 11 Fagq W gEr ¥ fow g,
meﬁﬂmﬂ'wﬂﬁwﬁr
: G1 AT FHRAY |

T 26 ¥ Fga A gt dAfom
LU £ i I el o g
Fawe ® afgwc faay mrd
g® faig w Wt felt  aerem A
gAY AE A ar et

ar 27 § g Wk FR
T wTEr (AT EWr) & gra
W Ty aw fear wmem, sw
Ty CE qEME  wT afawT Ty
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“" ‘.Me 377 y‘f§2g

.m%mmévtmw
e W W AEE e ¥
w4, feg Ww%m
_mmbmmmwwwmwm
g wafeg Sw Fwgm fFogwrd
arrt wmmlmm?
sfeerst & sy Avww &1 W
SELEE '%mvﬁil!# =~
W afe wETow wwed  afawy
A wufedt & sfgwx o @
& @ IaE A AT EN—uF @
ATNET F7 WgE @R g1 A
s gEe fedt W mggnlr e
A gEEAr @Y e ok
IGE W A-AETY AT —
wor F W W 3 TE
ag WA @ WA T AR
faldea FTATd

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 have also written to you in
regard to this question of supersession of
co-operative societizs in West Benpal | .

MR. SPEAKER : What does he want to
say on that?

SHRI! JYOTIRMOY BOSU : | want 10
support whar my hon, friend has said.
The President should not give his assent
to such a drastic Bill which would mean
the end of the democratic functioning of
co-operative socicties and which  would
mean bureaucratisation. 1 do not know
why the Governmeny of West Hengal are
after this.

MR.
Kader.

SHRI SAMAR GUHA (Coniai): 1 had

also written 10 you in regard to the same
matter . . ..

MR . SPEAKER : When such identical
notices are received, 1 no:mam altow only
one or . two Members.

SHRI SAMAR G‘UHA We huve avso
got an . obligation. .

MR, SPEAKER : The names of - the
other Members are there already.

SPEAKER : Now, Shni

S. A.,
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Rule Ky

s BHRI €. A. KADER (Bombay-Central
South) : ‘The recent rains have damaged
some of the standing crops or grains
which are in the market, and reports are
coming in that at Moga and other places,
huge quamity of grains has been damaged.

I would like to know from - Govern-
ment whether the Meteorological Depart-
ment had forecat these rains, and if so,
whether it was sent to the proper autho-
rities in order to see that the graing lying
in the open were covered up or were pro-
tected. Qur experience of this Depart-
ment s that their forecast; are generally
en the wrong side; if they say that rains
will come, rains will not come. and if
they say that raing will not come, then
rains will come. Mauany of us have seen
the TV programme: ard heard the radio
programmes and seen also the newspapers,
but theie was no forecast about the heavy

" rains that had occurred. 1f the Meteoro-
logical Department has not forecasy i,
then js it an inefficient department? Or
have they no implement. to forecasy pro-
perly 7 Government shouwld ook into this
matter and report to the House.

SHR1I D NEN BHATTACHARYYA
(Serampore) : Under rule 377, 1 want to
draw the attention of Governmeni to the
new. jlem which hag appeared in  the
Hindustan S:undard dated the 15th instant
regurding 1ne breakdown of one  power
unit in the DVC. The report savs :

“The second unit of the DVC power
vencrating  station hers went out of
commission and the fault is of such
a sericus nature that it will not be
nut back into commission  within  a

fortnight, according to <ourcey  close
to the plant.  The unit was repaired
onfv on May  10., . The latest

troubde iy likely to have an effect on
the power position in Caleutta. Th2
erratic supply  has  bheen  disrupting
produciion st the DSP  and  Alloy
Swel Plant for abe past one week.”

§ woukd alse like to mention that in
the month of Aprit in the steel 1dwnship
of the Duorgapur Steel Plant, which s
under the Durgapur  Steel  Plant, one
Bimal Chaudhury was murdered by some
nanpsters,

On the 6th May, again an attack had
beert made on a number of employees of

by Minister

the Durgapur Steel Plant who were con--
nected -with the Durgapur Steel Plant Em-.
ployees’ Union, - This matter of the mur-.
der of Bimal Chaudhury was raised by the -
member from that constituency, Shri K. C.
Halder, but nothing has come out. This.
repeated attack is causing serious damage
to production as well as to the law and:
order situation in the steel township.

Another question—this is the last day -
and tomorrow I will not trouyble you with .
any questions. . ..

MR.
waiting,

SPEAKER : There are others .

{Interruprions)

MR. SPEAKER : I am not allowing any- -
thing new.

SHRI DINEN
Under what rule ?

BHATTACHARYYA :

MR. SPEAKER : This was only ahout:
the DVC and the other matter.

(Inrerruptionsy

MR. SPEAKER: Kindly sit down.

1247 hes.

PERSONAL EXPLANATION
BY MINISTER

THE DEPUTY MINISTER IN THE"
MINISTRY OF EDUCATION AND-
SOCIAL  WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): Shri Madhu Limave said
in the course of his speech on Appropria-
tion No. 2 Bill, 1973 on 27th April, 1973

that :

g AT T Do fo arEw [
afe7 fx & Swar ¥ aw & oo
TEGHTE H AT @T €o dre
TIA { TAAET F WA #4770 W
SOTATY & ¥ A E 1 A A wey fw
® #r8 W @ wTar AW i
o fgd 1z aA 1 F12 | T

¥ A SER w1
Since I was not present in the House

at that time, I rise to refute and contra-
dict the unfounded allegations made by
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‘ . [Shri D, B, Yadavl,
Shri ~Madhu : Limaye.
Limaye's statement, -to say the
not at all correct.
‘to deny the veracity of his. allegations,

MATTERS UNDER RULE 371 —Conrd.

SHRI P. G. MAVALANKAR (Ahmeda-
bud) : Under rule 377, 1 wish to invite
the attention of this House, and particu-
larly of the hon. Railway Ministry, to the
very grave and serious difficulties experi-
enced by the small industrial units pro-
ducing sait at Kharagoda. The matter is
very serious, This situation has been
prought about by the very short wagon
supply for salt this year to Kharagoda as
<compared to last year and the year before.
Unless the wagon supply improves and
clearance takes place, there will be great
hardship caused to producers  working
both in the private sector as well as in
the co-operative sector.

The monsoon is fast approaching and it
is feared that if wagon supply is not im-
proved, sizeable stocks of salt are likely
to be washed away causing considerable
loss and inconvenience to the industry and
the people.

If 1 may give some figures, between
January and April, 1971 as many as 5.282
wagons were supplied to this area. Last
year the number of wagons supplied was
4.113. This year, between January and
April, at Kharagoda only 2,144 wagons
were supplied. Therefore, there has been
a shortfail in the supply of wagons to the
extent of 1,969. The point is that if ade-
guate wagons are not supplied within a
week, all the salt will be washed away, 4
lakh tonnes of salt will be washed away
and damage to the extent of Rs. 30 lakhs
or more will be caused.

This area is the Little

least, is

My last point.

Rann of Kutch in the border area. As
many as 150,000 people are working
there. This is a drought-affected area.

Yesterday the Finance Minister was say-
ing that drought-affected areas weére given
more opportunities, whereas here the people
have come out of employment. 1 want
the Railway Minister, therefore, to see to
it .that wagons are supplied immediately
so that the workers do not suffer and the
drought-affected areas are not put to fur-
ther hardship.

MAY 16, 1973

T regret that Shei

T take this opportunity«

Rulé '377 - f 56 -

The Gujarat Gov mment haﬁ also’ becn '
informed. of this mattﬂ'.;SmQﬁ the Gov-
ernment of Gmamt ‘and’ ‘the - Gyvernment
of India are of one and the §ame party,
why is it that the State Goverament's in-
sistence has not béen accepted by the
Government of India in the Ministry of
Railways and action taken to -improve
situation.

st T et (TeAr) o
weqet, oY, AX < fawgi ox Faw 377
F N WTETC F SATA day W7
Afew foar w1 Afegw a7 A @A
Al W wfegz s oAl
¥ AME F 4 AW Twrad agi oAl
AT oF 79T IS KT GAEA
sy & ¢ dag fAdwr o=l
Wgar g f& s e I wAe
gorn wtgwwa %, A7 ogEd
F AT T A F AT ASST EAT

weaw Ry ¥ T AR HoAT
¥ar g WA uww IS Afwm AT At
ger #@ifom

sy OEaETe WR . e &1
AT % 2 Aifw g A WA
wr fraw ¥ 0

# 7z #gm g § ¥ fa@ &
smErEt ® AT gg F ATt § oA
ATEET W & ¥ WT F -
fagres A TWiEETO § W
sEa<t W Wt maT urdr AESWE

IETN  AGH AEA T3 FT AT
wigar § fow & faeg A i &
SFATAT ATTRY A ATTAT | TEAT WEY
A fagre ¥ gay fowt & zqaA 3
yE® F I FATE H TR FTU
gL W s AYeAr AT §
go uAe wrho ¥ T WAL W WHTY
g
“PATNA, May 15 Frenzied mobs

clinched at least 11 persons and burnt
alive thrée others, including two “awad-
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hoots" of the -Ananda' Marg, on suspi-
cion’ of “seing  head-hunters or childlit-
tery in different parts of Bihar today,
according 1o the police, -

Of the total victims, five persons were
beaten to death and threc others burnt
alive in and around Patna town. two
were lynched in and around Muzaffar-
par town and four in Madhubani dis-
trict.  With this, the total number of
persons killed on suspicion in the last
one week in Bihar has gone up to 22.

Two Ananda Margis were first bea-
:ten and later burnt alive in Postal Park
Mohalla in south Patna. In a similar
incident, one person was killed in Bari
Bagicha  in Khagaul. seven km from
here.”

AT wemey Y, T TAAT TR wEwr §
gt A qfeqw S ety ase w1 wm
T T WA FT ITF AT T FT A
AT I G E T T T A
¥ oW WA w™ xR f 9w
T FEvE af B b
W aE & feg gz 6% fagw &
fafemr fai & am vqr. 2, Afew
HIEIT A7 gfew o AT A
AT A g Awr o zafam &
A g omgt &7 T w9 oavw
WA % dR afar o 3z
A AT TAT AT 7

“Two persons including a woman.
suspected to be members of an inter-
State gang of childlifters and head-hun-

ters were arrested at Siwan, 60 kilome-
tres from Chapra.”

A tEaww N F gEw W s
e s §orag Wi aew &
AT T TID@ oo F w
AT g AR AT qgwmAd Agid, A
g wF T § el gy
felt w1 T qeX 2 @ s &
oA Wy § 0 oAmz oW &
FEE & A0 v o§ AQ o

VAISAKHA 26, 1895 (SAKA)

Rule 377 58

e T WA T F AQrT AE
# qig fer gzmimgR F WW w7
s g o

Areanfadl am 3= wa@r @ fAdew
7 g f& dwd W § A afesz
O RFZT BEIGT 4 AT HA Y
A7 4, I OF 15 wEfegien
w9z &7 faar WA § 1 svod gy
fear a1 & aeqow 2dY dor) @ §
TEr fF 9 IE e s faTyy
FTA AAGET WIT g T

SHRI  SYED AHMED AGA (Bara-
mulla): Mr. Speaker, Sir, I kad lost my
voice for some months. It has come back
now; | cannot talk aloud., 1 do not want
to 20 back home, however, with the feel-
ing that a person with a feeble voice can-
not be given equal attention and equal op-
portunity. 1 hope I have made myself
clear,

I want today to raise for consideration
o matter under rule 377. That is a mat-
ter which relates 1o the reported revolt
of the teachers of two medjcal colleges,
Lady Hardinge Medical College and the
Maulana  Azad Medical College, because
of the induction of the nop-teaching me-
dical doctors in the teaching line in addi-
tion to their duties. Yt is o very grave
matter.  This is going to affect not only
the Lady Hardinge Medical Coilege and
the Maulana Azad Medical College; this
will  have repurcussions throughout  the
country because tomorrow the States will
also tnv to bring in doctors from the sub-
divisions and put them in the medical col-
lege.  This is not only against the interest
of the teaching professionals, those who
teach in the colleges: it is also against the
interest of the students who U to the me-
dical colleges.  When non-teaching  doc-
tors go for teaching, they will not pass
through the cadre of lecturer, assistant
professor and then professor. If a person
has. got the highest grade. he will straight-
away go as a professor though he may not
have had the aptitude and may not have
done any research. As Ministez-in-charge
of this portfolio last year Shri Umg Shan-
Kar Dikshit had taken a decision that out-
side doctors would not “be ‘taken in for
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{Skri Syed Ahmed Agel.
teaching - but -that - decision is ‘now being
reversed. It is a grave matier that the
decision which “was token after oareful
consideration should be reversed; because
of this reason T want to request you to

restrain the Minister from taking any ac-
tion without proper consideration  and
thought. '

SHRI B. N. REDDY (Niryalguda) :
Sir. T want 10 raise a matter of great im-
portance, famine a d drought conditions
and scarcity of drinking water which has
reached serious proportions. That situa-
tion endangers the entire’ Andhra Pradesh.
1 am told that in Nalgonda district  in
Telangana and Warrangal  district  in
Hyderabad area, due to scarcity of food
serious famine prevails and people are
moving away from one area to another in
thousands; they are unable to get any ve
liet anywhere. The situation is serious
und some starvation deaths huad occurred;
it is confirmed by a statement of an MLA
that starvation deaths had taken place in
Nalgonda district. That is dated the 9th
of this month. People are moving to
pluces wherever there are wells, People
are evicting whole villages due to scarcity
of water. Repeatedly reports have ap-
peared in Telangana papers in Telugu and
English  newspapers. This famine and
drought. situation is continuing for the last
three years.  Almost all the M.Ps. re-
presenting that area made representations

to thz Prime Minister last session. No
food grains are available in any village
and no  proper arrangements had  been

made to Jdeepen the wells and supply drink-
ing waler; no urgent or emergent steps are
being taken on the part of the Central
Government. The Centre is not doing
these things; it says the situation in Andhra
Prudesh is normal.

13.00 hrs.

What is the normaley there?  The lives
of the people are in danger. So, I request
the Government 1o open onc foodgrains
shop in every village and supply the food-
grains at least at the rate of 75 paise a
Lilo. Also I request the Government to
send immediately a writ to every taluka

- and make arrangements for digging bore
wells. Tt is, after all a question of taking
emergent steps.  And a sepse of urgency
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is required here on the part of Govern
ment. - So, T request him: 1o .move in: the
matter, R NI ,

MR. SPEAKER: Shri Prasannabhai.
Mehta. I suppose this is not a State mat--
ter. X B

SHRI P. M. MEHTA (Bhavnagar) : Sir,.
this is not a Statc matter. This is-a very:
serious one. With your permission, Sir, F
want to make a submission. * I shall not
take much of the time.

| want to bring a matter of public_ im-
portance to the notice of this House. The
hon. Members are aware of the police fir-
ing upon the innocent citizens of Town
Limdi of Saurashtra region, Gujarat,
which took place on the 27th April, 1973.
Police firing resulted into 2 deaths  of
young mesn, one of 31 years of age andi
the second of 17 years, .

Sir. this is a very serious maiter. The:
State Government, it is learnt from reli-
able sources, has refused to constitufe any
judicial inquiry on the ground that the
Union Government have given directive tor
the State Government to the effect ......

MR. SPEARER: How is the Govern-
ment here concerned with this. This is &
luw and order problem.

SHR1 P. M, MEHTA : The Union Gov-
ernment have given directives to the State
Government to the effect that the State
Government should not institute any judi-
cial inguiry where any public demonstra-
tion or agitation is staged by......

MR, SPEAKER: 1 am sorry, this is a
State matter and this pertains to the State
Government,

SHRI P. M. MEHTA: Sir, the police
firing - resuited in deaths. Now. if the
Union Government have directed the State
Government pot {0 institute any judicial
ingeiry into the cvent of deaths caused
hy poilice firing at any political party’s de-
monstration, it is highly objectionable,
grossty  wnjustificd  and’ contryry 1o the
principles of natural justice, and also it
amounts ~to total disregard of precious
human lives, )

Under these circumstances, the hon.
Home Minister must make a statement

whether any such directives—formal or io-
formal advice have been given to ~ State
Govt. for ot instituting a judicial inquiry
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into the police firing if people stage de-
monstestion at the call of any political
party. If the Government will not make
1he position clear in the f-louse, the peo-
ple of this ‘country will take it as a fact
that the Union Government have certainly
issued such directives or formal or infor-
mnl"advme to the State Government.
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SHRI SAMAR GUHA (Contai) :
want to make a submission here.

MR. SPEAKER:
fore the House.
ot wiw fag Wi (wieer) : arear
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MR. SPEAKER: 1 am so sorry. The
whole of yesterday was taken up by this
debate. Why do you want to take it up
again 7
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WA w0 A g Y asd e A
LacE & S U i
SHRI JYOTIRMOY BOSU (Diamond

Haibour) : Sir, last week 'Y raised the mat-
tor gbout Prof. Dawson. Tt was sent to

Sir, 1

There is nothing be-
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the Minister. To-day is the last day of the

session,

MR. SPEAKER: I have sent it to the
Bducation Minister,

SHRI JYOTIRMOY BOSU : The session
is going to be over. Thereafter, it will
have no meaning. You will please allow
me to make a submission.

MR. SPEAKER: I am not uliowing
that unless I hear from the hon, Minister.
I am sorry, it is not my fault.

SHRI JYOTIRMOY BOSU: If he: is
not sending a reply, who will guide me?

MR, SPEAKER : I shall guide you later
on. Unless 1 hear from him Y am not
going to allow you. This is a university
affair, I want to pive the Professor am
opportunity. After all, they have their
autonomy. 1 feel no justification in the
matter. Unless I hear from the Minister
of Education, 1 am not going to allow
that. By merely wriling to me, you are
not entitled to raise it. I have sent it to
the minister and I will study his reply.
If something is wrong, certainly it will be
looked into. This Parliament will con-
tinue for another three years.

SHRI SAMAR GUHA : A telegram has
been sent by the West Bengal Minister in
charge of the development of Sunderbans
requesting the Railway Minister to permit
carly construction of the railway line
there. 1 raised a debate on the develop-
ment of the Sunderbans and the Central
Government advised the West Bengal Gov-
emment to constitute Sunderbans inio a
separate district. The Govermment of West
Bengal have done it. Mr. Pai made a
commitment to the West Bengal Govern-
ment that if a traffic survey is found fav-
ourable, there will be no necessity for a
techno-economic survey. A traffic survey
was made and it has been found to be
favourable. So, 1 request the Railway
Minister to sce that the construction of the
railway line there is taken up. (Interrup-
tionsy.

MR. SPEAKER : These are not matters
for Rule 377,
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13.08 hrs. Lt
RESOLUTIONS RE. RAILWAY CON-

VENTION COMMITTEE
THE MINISTER OF RAILWAYS

(SHRI L. N. MISHRA) : I beg to move :

-

wIhat this House do resolve that the
membership of the Parliamentary Com-
mittee to be appointed in pursuance of
a2 resolution adopted by Lok Sabha on
7th May, 1973 to review the rate of
dividend which is at present payable
by the Railway Undertaking to General
Revenues as well s other ancillary mat-
ters in conmnection with the Railway
Finance vis-a-vis the General Finance
and make recommendations thereom, be
increased by 2 more members of this
House to be nominated by the Speaker.”

MR, SPEAKER : The question is:
“That this House do resolve that the
membership of the Parliamentary Com-
mittee to be appointed in pursuance of
a resolution adopted by Lok Sabha on
7th May, 1973 to review the rate of
dividend which is at presemt payable by
the Railway Undertaking to General
Revenue as well as other ancillary mat-
ters in connection with the Railway
Finance vis-a-vis the General Finance

‘ aod make recommendations thereon, be

increased by 2 more members of this
‘House to be nominated by the Speaker.”

The motion was adopted.
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leading Statements by Ministers " -
SHRI L. N. MISHRA : I beg to smove:

“That this. House do recommsnd te
Rajya Sabha to agree to associate . ome
more member. from Rajya Sabha with
the Parliamentary Committée to review'
the rate of dividend which is at present
payable by the Railway Undertaking to
General Revenues' as well as other an-
cillary matters in connection with the
Railway Finance vis-g-vis the General
Finance and make recommendations
thereon, to be nominated by the Chair-
man and to communicate the name ‘of
the member so appointed to this
House.”

MR. SPEAKER: The question is:

“That this House do recommend = to
Rajya Sabha to agree to associate one
more member from Rajya Sabha with
the Parliamentary Committee to review
the rate of dividend which is at present
payable by the Railway Undertaking to
General Revenues as well as other ancil-
lary matters in connection with  the
Railway Finance vis-a-vis the General
Finance and make recommendations
thereon, to be nominated by the Chair-
man and to communicate the name of
the member so appointed to this House.”

The motion was adopted.

13.10 brs,

STATEMENT RE. REPORT OF SUGAR
ENQUIRY COMMITTEE

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED): Sir, yesterday the
hon. Member, Shri Laxminarain Pandeya,
raised the question of the report of the
Sugar Enquiry Committee. 1 have great
pleasure to inform the House that the Re-
port of the Committee was submitted to
me yesterday evening and it is under
examination.

PRENRRIY

»

13.11 hrs,
MOTION RE. ALLEGED MISLEADING
STATEMENTS BY MINISTERS

MR. SPEAKER : The House will now
tske up the motion to be moved by Shri

Shysmnanden Mishra, The time allotied is
four hours. :
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SHRI SHYAMNANDAN MISHRA
. (Bogusarai) : Sir. 1 beg to move :

**That this House deplores the con-
duct of Shri C. Subramaniam, Minister
of Industrial Development, Shri- V., C.
Shukla, Minister of State for Defence
Production and Shri H. R. Gokhale,
Minister of Law, Justice and Company
Affairs for misleading the House in their
statements made in the House on the
22nd December, 1972, 1st March, 1973
and 7th March, 1973 with regard to the
violation of the provisions of and orders
made under the Indian Works of Defence
Act, 1903 “inspite of objections taken by
the appropriate Defence authorities.”

1 am conscious of the fact that the sub-
ject is potentially explosive, if you take the
entire gamut of it. A furious national debate,
as it were, has raged on this subject for
quife some time some friends have
mistakenly, and I am particularly pointing
out to the hon. friends on the other side,
taken it 1o be a detonator on their heads.
Whenever this subject has been mentioned
in this House, we have found the spectacle
that they cremte now. Thercfore, 1 have to
suy right in the beginning, rather Jet me
assure  this House, that ¥ would try to
defuse jt and place it on a matter of fact
and unemotional level. [ would request hon.
Members to co-operate with me and bes-
tow on it a cool, objective and dispassionate
consideration,

I am also quite conscious of the respon-
sibility to handle it with due care because
what is involved in this is not only the
integrity of the three Ministers 1 have men-
tioned in the motion but also the question
of the integrity of the Government as a
whole. I may also say with all humility
that what the three Ministers were doing
represented a fall from the high standards
which alone can sustain democracy, Could
you belicve that. even now records are
being tampered with and, thanks to Mr.
Bansi Lel of Haryana, I would be ®ble to
produce some evidence of tampering with
records in Government offices. That I pro-
pose 10 do during the course of my veply,”
1 would not say anything about it just now.

¥ shall first give the profile of the subject
in general terms. My charges ‘against the
three Ministers ire quite a few,—probably
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they number about seven or eight—and I
propose to deal with them as fully as pos.
sible during the time that js available to
me. I shall deal with them chronologically
so that the full picture is before the House.

To begin with, two misleading statements,
wrong statements, were made by Mr. C.
Subramaniam and Mr. V. C. Shukla - on
the 22nd of December, when they inter-
vened in the debate on the policy for the
manufacture of a small car. There also I
might say that these wrong statements were
made during the course of my exchanges
with the two Ministers, so that the House -
will realise that T have not gone out of my
way to bring up this matter before the
House. In fact, the injured party is, Shyam-
nandan Mishra in the first instance, secondly
the House as a whole and, thirdly, the
country itself.

Now, the flurry of misrepresentations
that followed, and to which this House has
been so  statistically subjected, originated
from the faise statements made by the
two Ministers, Mr C. Subramaniam and
Mr. Vidva Charan Shukla, on the 22nd
December, 1972, 1  maintain  that these
statements were made with a sct design to
promote and protect some private interest
at the cost of the nalional interest or the
public interest. From these statements
which they made during the course of dis-
cussion on the small car project, it would
appear that they had very unabashedly
tried to mislead the House. Pointed alle-
gations were made during the course of
the debate that there have been violations
of law, rules and regulations, guarding the
defence installations at Gurgaon. Xt is in
this context that the exchange took place
and the two Ministers denied, firstly, that
there had been any infringement of law,
rules and regulations poarding the safety
of the defence instaliations at  Gurgaon.
Secondly, they had denied that there was
any objection from a  competent  appro-
priate defence auwthority in regard to  the
acquisition of lund for private interest in
the vicinity of the defence installations at
Curgaon.

These are the two mother mis-statements

or misrepresentations from  which  the
children—other mis-statements  and  mis-
representations—follow. I would . not

weary the House with the actual exchange
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that took place between me and the two
Ministers. But may I remind the House
that there had been an emphatic assertion,
so far as the Minister of Industrial = Deve-~
lopment is concerned, that he was speak-
ing as a Cabinet Minister, that he was
speaking with all the authority of the
Cabinet and that his saying so was perhaps
more responsible than the Minister  for
Defence Production saying so.

These denials, 1 submit, were not off-the-

cuff remarks of these Ministers made on

" the spur of the moment. They were not
such remarks as tripped off their tongue
all too suddenly. They were thoroughly
premeditated, pre-conceived and pre-planned
remarks. They were cool and calculated
remarks made with the object of serving
the private interest or the persanal interest
of some in the Government and some
outside if you consider them against the
background of my letter which 1 wrote to
the Minister for Defence Production on the
22nd November, exactly one month before
the debate on the small car project took
place in the House.

What fate overtook my fetter 7 Now,
the House must consider in all seriousness
that my letter has been replied to on the
sth May. 1 ask the House to comsider the
implication of the fact that a lefter written
on the 22nd November is replied o by the
Minister of Defence Production on the
4th May. What a fun to receive a reply
after 6 months or so! Could it happen in
any country of the world where demo-
cracy is at work that a Member of Par-
fiament writes a letter and he draws @
blank ? Then, T ask, whether you could
treat it as a reply which the Minister was
good enough to condescend to send me
Whether it can be considered as a reply
at all? (It is a meTe acknowledgement
after 5 or 6 months .

That gives the cluc why these people
have been trying to put 8 cover on the
whole thing all the time. 1t is indeed 2
matter for you, Sir, also 1o consider be-
cause it is, in fact a matter of privilege.
of Members of Parliament 10 seek and
obtain the information from the Ministers.
I the Minister had comphied with my
request to furiish full information, I could
have satisfied myself with any kind
yoply., But even 2 seply wap not forth-
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coming Why? That s preciously be-
cause of the nature of the case which they
were ‘handling and because they did aok -
want to ceme out with any kind .of in
formation in this yegsrd. What bad oy
letter asked for? My letter precisely asked
for information—in fact, my leticr Was &
warning in a sense that, it they wanted to
be alert, this was the jnformation . whichi
was going to be sought from them lager—
regarding the rules and regulations of the
Defence Department that prohibit  con-
atruction within a particular distange, with-
istance, of defence installa-
tions. 1 had also sought to know whether
my information Was correct
Defence Department maintained a safety
belt of 1,000 yds, around i
depot and military instatiations,
referred to a particular Notification fssued
by the Government of India in this regard,
and it is that Notification which was later
on pronounced as ingffective by the hoa.
Minister. 1 had asked for information on
the 22 November, specifically referting to
this Notification. If there had been
such rules and regulations and laws, P
had further asked, whether there had beea
instances of violation of those laws, wules
and regulation; and if there were such
violations, what consequential action had
the Government taken with regard to
them, These were, precisely, the pieces of
information which T had sought to obtaie
from them.

As T told you, this letter drew a com-
plete  blank from them, They replied
only on the 5th May—about 11 days back.
Why had this reply come at all ? The only
answer is that perhaps. the matier Was
coming before the House and  the hon.
Minister thought that he was going to be
hauled up before parliament for not show-
ing even ordinary courtesy in this matter.

Mr. Speaker, these denials were thoro-
ughly exposed when a crucial document,
namely, the letter of the Commanding
Officer dated the 11th March 1971 was
discovered. Then it came 10 fight that
these denials were false. Tohrough this

Jletter the Commanding Officer  bad in-

formed the Alr Headquarters and the
Chief Secretary, Haryana Government, oa
the 11th March 1971-—cven one letter
from the Government of Ipdia is esough
to put any Government on the mat and
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‘ mandin,
e e e March 1571 5o the
Chief Secretury of Haryana Government—
thnt it had come to the notice of the Air
Force Station that the Haryana Govern-
ment had scquired certain land around the
Gurgaon Depot, vide their Notification No.
LAC/71/515 dated the 24th February,
1971. It was known, he had stated, that
the Jand was acquired for the construction
of a factory. And, subsequently, it came
to be known that this was for the factory
called the Maruti Limited. However, at
this stage, 1 do not want to focus attention
on the ownership of the factory or the
person who heads that factory, although
they are uadoubtedly important and rele-
vant in 4he conmsideration of the whole
matter., The Commanding Officer had
stated that acquisition of land for use by
agoncies other than those of the Govern-
ment would constitute a risk to the secu-
rity of the Explosives Depot as well as to
the Air Field. T repeat he had particularly
mentioned that this step would constitute
a risk to the security of the Explosives
Depot and the Air Field. The Command-
ing Officer had also drawn attention to
two letters which had been, earlier, circu-
lated to all the State Governments...

SHR1 K. P. UNNIKRISHNAN (Bada-
gara): Wil you take responsibility for that
Jetter ?

SHRI SHYAMNANDAN MISHRA : 1
huve already taken full responsibility for
that jetter.

This letter of the Commanding Officer
had also referred to two letiers of the
Government of India, one pertaining to the
year 1956 and another to the year 1966
which seck to impose restrictions and also
ask for complete watch around the Air
Force Station. He had enclosed a copy of
the letter of 1956,

Now, in this connection it is important
o remember that the relevance of this was
brought out in this letter that the landl in
question is within 3500 yards of the peri-
meter o the run-way at Gurgaon. Jt is
within 3500 yards of the. perimeter of the
Explosives Depot at Gurgaon and it s
within the flying funnel area of the run-
away at Gurgaon. Therefore. this letter of
the Commanding Officer had drawn atten-
tion fo the fact that this acquisition will
be in contradiction of the restrictions
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imposed on the utilisation of the land by
agencies other than Air Force around the
Explosives Depot, restrictions for which
were indicated in the Indian Works of
Defence Act, 1903, In fact, the Command-
ing Officer hbad considered the risk to the
security of the Defence instalations there
so great and imminent and the violation
of the laws so0 patent that he had asked for

the immediate cancellation of this notifica~

tion of the Haryana Government for the
acquisition of the land  there, Let the
House bear in mind that he had asked for
the cancellation of that notification and
this letter was sent to the Chief Secretary
of the Haryana Government too. About
the violation of the law the letter of the
Commanding Officer would mean to refer
to two natifications, one of 1962 and an-
other of 1969, which had been issued
under Sec. 3 of the 1963 Act. Therefore,
it is clearly established beyond any shadow
of doubt that in denying that there had
bern any objection from the appropriate
and the competent defence authority. , .

SHRI K. P. UNNIKRISHNAN : Which
is this letter ?

SHRI SHYAMNANDAN MISHRA : It
is the letter dated 11th March, 1971.

SHRI K. P. UNNIKRISHNAN : will
you please read it ?

SHRI SHYAMNANDAN MISHRA: I
need not take the time of the House. But
if you permit me time. 1 will read it out.

...... (Interruplions)

SHRI VIKRAM MAHAJAN (Kangra):
In this letter, two notifications are not
referred to.

SHRI B. P. MAURYA (Hapur): H you
are so sure of the letter, the entire com-
tents of the letter may come on the re-
cord.

SHRI SHYAMNANDAN MISHRA: 1
shall do that.

SHR1 K. P. UNNIKRISHNAN: We
want him to read that letter so that we
could have a proper consideration.

SHRI SHYAMNANDAN MISHRA : As
it is the demand of the House, I will read
it. That will require time.

SHRI C. M. STEPHEN (Muvatto-
pugha): You may allow him time.

SHRI VIKRAM MAMHAJAN : The hon.
Member says that it refers to the 1962
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and 1969 notifications. This we want (o

see.
SHRI B. P. MAURYA : The notifica-
tion of 1969 is not within the knowledge

of the author of this letter.

MR. SPEAKER : He sent that letter to
me wherein be has said that he has al-
ready given a copv of it. I hope he has
po objcction to Jav it on the Table of the
House.

SHRI C. M. STEPHEN : He has raised
this discussion on the basis of a document.
We want that document.

MR. SPEAKER : Are you prepared to
jay it on the Table of the House ?

. SHRI SHYAMNANDAN MISHRA : T
will read out the letter if vou so desire. . .
Unterruptionsy 1 will lay it on the Table
of the House after having read it.

SHRI VIKRAM MAHAJAN : The
point that the hon, Member made was that
it refers to two notifications of 1962 and
1969. We are challenging that this letter
does not say so. That is why we want him
10 read that lelter.

SHRI SHYAMNANDAN MISHRA : |}
shall place it on the Table of the House.

MR, SPEAKER : He will place it on
the Table of the House.

SHRI K. P. UNNIKRISHNAN :
whole picture changes with that.

SHR1 PILOO MODY (Godhra) : The
Ministers have given briefs to rather im-
pature people, if you would permit  me
to say so.

SHRI SHYAMNANDAN MISHRA :
That is going to land them in trouble,
because I am fully equipped on this.

The letter reads thus :

“SECRET
Telephone : 391730/21
54 ASP/4005/Wks.

No. 54AS.P. Air Force,
cfo 56 AP.O.

Headquarters Maintenance Command
I.AF. {(Attention : SAASO)

11th March 1971.

ACQUISITION OF LAND—AMMUNI-
TION DEPOT, GURGAON

Reference is made to Air Headquarter
letter No. Air HQ/S.37528/19W§9oord)

The
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dated 17th April, 1966 addressed amongst
others. to H.Q. Maintenance Command.

2. Tt has come to the notice of this
station that the Haryana State has acauired
certain lands around this depot vide their
Notification No. LAC/71/515% dated 24th
February, 1971,

3. An examination of the area involved
has revealed that a major portion of the
land so acquired falls within the restriction
imposed by the Government of India,
Ministry of Defence letter No. Air HQ/
2085 /114/2AF /71106]1ID(Air) stores dated
13 August 1956; in that

(a) It is within 3500 vards of peri-
meter of the runway at Gurgaon;

(b) Tt is within 3500 yards of the
perimeter of the Explosive Depot
at Gurgaon;

(¢) Tt is within the flying funnel area
of the runway at Gurgaon aad
within 1500 vards from the near-
est end of the runway.

4. Whereas the ourpose for which this
land is being acquired is not specifically
stated in the Notification. it is understood
that the land may be under acquisition for
construction of a factory. It is desired to
submit that should this land be acquired
for use by agencies other thap those of
the Government, it will constitute a risk
10 the security of the Explosive Depot as
will as the Air field.

S. This acquisition will also be in con-
tradiction of the restrictions imposed on
the utilisation of the land by the agencies
other than the Air Force around the Ex-
plosives Depot, restrictions for which are
indicated in the Indian works of Defence
Act, 1903,

6. Your Headquarters are requested lo
take up the matter with Air Headquarters
and the State of Harvana to have this
Notification cancelled.

Sd /- Commanding Officer
Mohinder Singh
Sad/Ldr.
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Copv to : Air Headquarters, New Delhi
(D. Works) Chief Secretary, Haryana State.
With copies of Ministry of Defence letter
mentionsd in para 3 of this letter.”

1333 hes,

[MRr. DEPUTY-SPEAKER in the Chair}
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SHRI VIKRAM MAHAJAN : On a point

of order. The hon. member was saying

shat he had got a copy of the letter in which
we Commanding Officer had  specifically

stated that there are 1iwo notifications
issued. ... .
SHRI SHYAMNANDAN MISHRA :

That T have said under the Act. ...

SHRI VIKRAM MAHAJAN : ...which
are referred to in that letter,

MR. DEPUTY-SPEAKER : What is the
point of order ?

SHRI VIKRAM MAHAJAN : The point
of order is that what he has stated is not
‘borne out by the letter. Kindly ask him to
have it repeated. Then you will find that
ke has not correctly stated the facts.

MR. DEPUTY-SPEAKER :
-arder.

SHR1 VIKRAM MAHAJAN : He is mis-
leading the House.

MR. DEPUTY-SPBAKER : Everything
is before the House. It is for the House to
adecide. There is no point of order.

SHRI SHYAMNANDAN MISHRA :
What I had said is exactly this, that the

Order,
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violation of law in the letter of the Com-
manding Officer would mean the violation
of the provisions of the two notifizations
issued under the Act of 1903. Jt is not aa
ignoramus who is speaking about if. The
1903 Act would be operative only when the
notifications, under sec. 3 of the 1903 Act,
are issued. They become operative ‘only
then. Therefore, when he was referring to
the 1903 Act, he was drawing attention to
the restrictions which became operative after
the issue of the two notifications. That is
what T have submitted,

I would like the House to see now how
untruth or falsechood proliferates according
lo its own logic or dynamism, how one
deception after another, one fraud after an-
other, has been perpetrated on this House
so cynically and blatantly. They seem to
believe in the Oscar Wilde's thesis. Nothiag
succeeds like excess. The normal thesis is
“nothing succeeds like success.”

74

S0 we now come to the second stage or
phase of misrepresentations made by Shri
Shukla. Only Mr. Shukla is in the field &t
the moment carlier, the two Ministers, Mr.
Subramaniam, and Mr. Shukla, were in the
field. On March 1, 1973, Shri Shukla made
o statement in reply (o the allegations made
by me against him for misleading the House.
In this statement, he has gone further to
misrepresent and misinterpret facts and mis-
inform the Housz. As Mr. Shukia knows
that the ammunition depot was the most
crucial and determining factor in the consi-
deration of the charge of misrepresentation
against him and his colleagues, he thought
of playing a trick upon the minds of hon.
members and he, therefore, introduced the
concept not of the “ammunition depot” but
of the “army ammunition depot”, This is
nothing short of a sementic deception. Ja
the declaration of 1962 which seeks to en-
sure the security of the defence installations
at Gurgaon, there is mention of the ‘ammu.
nition depot'—let this be remembered quite
clearly——and not “army ammunition depot.”
The notification is unqualified and  with
reference to the ammunition depot, the
addition or interpolation of the word ‘army’
is something short of being honest. This
was introduced only to befuddle and confuse
the minds, on the assumption that they
would not notice the distinction between the
“army ammunition depot” and the “ammu-
nition depot.”
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[Shri Shyamnandan “'Mishra}
1 assert, with all the emphasis at my com-

mand, that there had been and there is even
sow as of today an ammunition depot. Has
.anybody the courage to say from the other
side that-is not? 1 pause for a reply.
There is an ammaunition depot. In other
words, the ammunition depot as a fact exists
at the site to which the declaration of 1969
relates, and it can be verified by a physical
cheek. Let the Chair appoint a committee
to proceed immediately Lo the spot and
cut.
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MR. DEPUTY-SPEAKER : Order please.
1t the Members want to inlervene and go
on record, 1 think that is quite in order,
but do not abuse this rule on point of order,
when there is no point of order.

SHRI SHASHI BHUSHAN : He is chal-
lenging .

MR. DEPUTY-SPEAKER : There is no
point of order.

SHR1 SHYAMNANDAN MISHRA :
But the other side of the House has present-
ed a better one to whom we can look to;
why should they go to that Maharani who
is no more in the House ?

Sir, 1 was suggesting that a phbysical veri-
fication and check can be conducted by a
committee of the House. Let the Chair
appoint a commitiee 10 see whether the
ammunition depot exists or not. And if the
Government's hands are clean, 1 would
eapect that the other side of the House
would also join me in making a request to
the Chair that a commitiec should be
appointed. N
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* AN HON. MEMBER : It is irrelevant.

“$HRI ' SHYAMNANDAN -MISHRA :
Since my ‘hon. frlend Shri: Shashi-Bhushan
has said that there is no doubt that the
ammunition depot exists, 1 do not have te
‘peoceed ‘with the maitter any further,  But
1 can give further proof. (Interruptions)

In fact, Shri Shukla has himself admitted
in his statement on the 1st March that there
15 an air force depot and he scems to suggest
that it is an entively different unit not relat-
able to the notification of 1962. My sub-
mission is that if the ammunition depot of
the air force wus an entirely different unit,
it was so only in the administrative sense of
the term. Administratively being different
does not make it any different from am
ammunitiony depot. Ammunition depot is a
generic term which relates to the ammuni-
tion depots of all the three wings of the
defence forces. Therefore, the 1962 decla-
ration, mind it, referred only to the ammu-
nition depot. Further my submission is that
earlier there was a joint sharing of that area
by the army and the air force smmunition
depots. The works of defence include, there-
fore, all these ammunition depots.

Now, T come 1o the interesting part of tae
druma where the Minister of Law is scem
going to any length to please his master.
We are sorry that an eminent jurist like him
should bring himself to adjusting his legal
conscience to narrow and petty considera-
tions.

What, in effect, the defence Ministry sup-~
proted by the wonderful law Ministry tries
1o convey is that the area ncar Gurgaon has
full frecdom, that anybody could do any-
thing he likes; it is a free zome and one
can .o anything, one can even blow up
defence installations there. That is the
impression which this wonderful Law Minis-
try seems to convey to us. If that is their
view, 1 must say that this Government must
quit bezause it has become a danger to the
country. . .. (futerruptions)

According 1o Mr. Shukia and Mr. Go-
khale the Declaration of 1962 became inope-
rative because of four reasons : firstly, the
Army ammunition depot had been shifted
from there; secondly the area which was
given to the Air Force depot was not exactly
the same as was given to the ‘ammunitios
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depot; thirdly, both Shri Gokbale and ‘Shri
Shukla have vaguely referred to the de-
requisitioning of certain areas, thus hinting
that the restrictions there got automatically
vacated and fourthly, there was a new dec-
laration . in 1969. And here is the legal
“wisdom of the Law Minister who says that
since there was @ notification in 1969 which
was invalid, the earlier notification got re-
poiled by implication. ‘That is what the
hon. Law Minister tried to convey to us.

1 come to the first poini, whether the
shifting of the Army part of the ammunition
depet completely abolishes the ammunition
depot there. My submission js that it does
not. The fact that the area was jaintly
shared by the Army and the Air Foree depot
has not been controverted and will not be
controverted by anybody, That being so the
wmmunition depot as such remained even
after the disbandment of the Army part of
it, and, therefore, the declaration of 1969
was also thought necessary. As the notifica-
tion of 1962 was meant 10 ensure the safety
of the ammunition depot which vomprises
both the Army and the Air Force depot
the ruison-d-vire of the notification of 1963
remains i tact.

Again by saying that the arca which was
given to the Air Force depot was not exactly
the same, the hon. Law Minister has con-
caded that at least some part of it was iden-
tical or common. The words which he has
used are : “The area was not exactly the
sume”. Thut being so the legal basis of this
argunient falls. May 1 alo refer here to
& speech by an hon. Member belonging (o
his party io the Other House where he has
conceded—1 mean the speech of Mr. D. DD,
Puri-~that we were making all this noise
about only fifty acres of land which ha
continued to fall within the restricted zone.
I can produce his speech made in the other
House: he says that he had come 1o the
conclusion after some enquiry into  this
matter. , .

MR. DEPUTY-SPEAKER : It bas been

a convention not 10 refer to the proceedings
of the other House

SHRI SHYAMNANDAN MISHRA
It is a public document now,

MR. DEPUTY-SPEAKER : If you do
s0, members of the other House will refer
to our procoedings.
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SHRI PILOO MODY : Anybody can do
that since it is in the Hansard,

SHR1 SHYAMNANDAN MISHRA :
So far as derequisitioning certain part of the
land is concerned, Mr. Shukla and Mr.
Gokhale have not indicated under what pro-
vision of the law had this been brought
about. The Act of 1903 does not refer to
any derequisitioning. In Section 38 it only
refers to the withdrawal of restrictions, Any-
way, my position in this matter is that requi-
sitfoning or derequisitioning has absolutely
no relevance to the imposition of any res-
tric'ion v der the Act of 1903,

The House will realise that the land may
remain under the possession of any citizen
and yet that lemd might be subject to restric-
tions under the Act for certain purposes. So,
the requisitioning op de-requisitioning has
absolutely no relevance to the imposition of
the restrictions under the Act of 1903 and,
if they are trying to blur this issue, it is
not because of any pure intention to edu-
cate us in this matter.

What is significant (o note here is that
admittediy a portion of the area contipues
10 be under requisition. This fact also makes
@ non-sense of the covert suggestion fhat
anyone can do anything in this area.

The Law Minister. Mr. Deputy Speaker,
has tried to mislead the House by suggesting
that the notification of 1962 has ceased to
be operative by w» clear and necessary im-
plification, as | said earlier. because of the
irsue of the notification of 1969, In <upmnort
of this thesis, he has made a strange and
untenuble legal contention that aithough tie
subsequent notification of 1969 was opera-
tive or inoperative. it was valid or ianvalid,
the netficaiion of 1962 is repealed, by im-
pliation. But, it must be borne in mind
that both Mr. Shukla and Mr. Gokhale had
opined that the declaration of 1969 was
invalid and it was not eperative. If it is so,
it ix an astounding proposition to make that
a valid notification can be repealed gven by
an invalid potification. The invalid notifica-
tion has no existence .

SHRI K. P. UNNIKRISHNAN : We are
50 sorey for it.

SHRI  SHYAMNANDAN MISHRA :
Why ? Both of them have submitted that the
1969 notification is an invalid motification.
If that is so, Mr. Deputy Speaker, Sir.....
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SHRI SHYAMNANDAN MISHRA :
Unfortunately, an invalid notification has no
existence in law, that is to say, it is non-est.
Something which does not exist cannot, by
any process of imagination, affect something
which is lawful and which exists. The ques-
tion of repeal by necessary implication is a
well-known proposition jn law and has been
laid down by the Supreme Court in the case
of the Northern India Caterers vs. State of
Punjab (reported in A.1.R. 1969 Supreme
«Courl—1581) where it has been held that :

“if the co-existence of tygp sets of pro-
visions is destructive of the object with
which the later Act was passed, the Court
would treat the earlier provision as
impliedly repealed”.

That means that the two sets of provisions
must co-exist. If the notification of 1969
was invalid, as is the case of the Law Minis-
ter, it cannot exist in law and if it cannot
exist in law there cannot be any question
of co-cxisting of the 1969 Notification with
the 1962 Notification.

Therefore, the plea of implied repeal as
put forward by the Law Minister is wholly
untenable and was calculated to create deli-
‘berately a wrong impression as to the Jegul
position .

In fact, the Law Minister himself has con-
ceded that the 1969 Notification was valid
and operative at the time it was issued. He,
however, seemed to think that certain deve-
lopments had taken place and therefore alzo
it had been rendered infructuous. Now, it
is submitted that once the valid notification
is issued, accompanied by a Sketch Map and
the demarcation of the boundary, the restric-
tions under the Act can be removed only by
a process of law or by a subsequent notifica-
tion repealing or cancelling the earlier
notification. Those restrictions cannot go
off the record only because some imagined
developments have taken place, as the Law
Minister wanted to say. In this case, my
submission is, there was no subsequent noti-
fication repealing the notification of 1962
mor was there any process of law under the
Act of 1903 put in motion to repeal this
Act. The assumption that there was & new
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situation by reason of the Air Force instal-
lation taking over the premises or by the
so-called shifting of the Army part of the
Depot is a wholly unjustified asstmption not
permissible in the facts of the case.

1 come to another misrepresentation ccm-
mitted by them. Mr. Gokhale and Mr.
Shukla have also invented the theory of
deficiency in respect of the notification of
1969 in order to rationalise the dereliction
of duty on the part of the Government. The
whole edifice of this case built on the thcoty
of deficiency in the notification of 1969 falls
to the ground in the light of a letter written
by the hon. Defence Minister, Shri Jagjivan
Ram, to Shri Mahavir Tyagi. The lettzr is
dated the 25th April, 1973, The fetter says
that the defects in the notification of 19¢9
were discovered only in December, 1972,
My submission, therefore, is necesarily till
such discovery, the authorities concerned,
especially the defence authorities must have
proceeded on the assumption that the notifi-
cation had been validly made and there were
operative restrictions in terms of the same
notification. The Commanding Officer hacd
written a letter on the 11th March, 1971,
At that time, it could not be checked be-
cause the Defence Minister himself says
they came to discover the deficiencies and
defects in the notification of 1969 only in
December, 1972, Therefore, that edifice
completely falls to the ground. If the noti-
fication was necessarily treated to be valid
till December, 1972, how could the same be
ignored and who was there to ignore it and
by what authority ? The objections raised by
the Commanding Officer in his letter of {1th
March. 1971 could be ignored or over-rid-
den only by an arbitrary authority who
was prepared to compromise the defence
interests of the country. Tt could not have
been done by any authority responsible to
public opinion or to this House.

Then there is the interesting psychological
phenomenon as revealed by the gratuitous
remark of Mr. Shukla regarding the Maruti
Ltd. You will remember that this remark
was gratuitiously made by the Minister of
Defence Production on his own. 1 bad not
referred to the Maruti 1.td. This reveals an
interesting psychological phenomenon on
his part, 1 quote from his statemcnt.

“It is relevant to note that all this hap-

pened much before Messrs Maruti Lid.

was even conceived of."
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In support of my charge, 1 should like to
place on the Table a document which I sub-
mitted to the Speaker during the course of
ene of my communications, This statement
<onclusively proves that Maruti Ltd. was
conceived in 1968. The application No. is
§54 of 1968. The address is “Sanjay Gandhi,
New Delhi”. The name of the location is
“Gurgaon, Haryana State”. As I had earlier
submitted to you, I had made no reference
10 it. And yet, the minister made a refer-
ence to it suo motu.

14,00 hrs,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA.-
NIAM) : Sir, on a point of correction. In
the proposed location of factory, ¥ am afraid,
he read only the latter portion, leaving out
the ecarlier portion. In the original applica-
tion the proposed location of factury is...

SHRT SHYAMNANDAN MISHRA :
He can mention all that in his replv. T am
not yieMing. ... (Interruptions)

SHRI C. SUBRAMANIAM : He has
concealed a fact which T would like to point
oat.  The proposed location of factory :
Faridabad, Tehsil  Ballabhgarh, District
Gurgaon, State Haryana. The change of site
waé asked for in October 1970 and it was
sanctioned on 7-11-70, Therefore, this should
ne kept in mind. So, when the hon. Member
simply read instead of “District Gureaon™
only “Gurgaon, State Haryana" he was try-
ing to mislead the House.

MR. DEPUTY .SPEAKER : s the Minis-
ter reading from any Government Paper ?

SHRI C. SUBRAMANIAM : Yes, Sir.

MR. DEPUTY-SPEAKER : Then he
should lay it on the Table.

SHRI C. SUBRAMANIAM : 1 will do
that,

SHRYT SHYAMNANDAN MISHRA .

May T say that the statement that T made
was from the note of the Licensing Com-
mittee and there it is mentioned “Gurgaon,
Haryana State” ? So, the Minister has again
tried to mislead the House .

The position is that Mr. Shukla's state-
nment was ungualified. He did not mention
about location and so on. He uxmply stated
that Maruti Limited was not even con.,ewed
of around the 11th Janvary, 1969, The
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reference by Mr. Shukla to the Maruti
Limited shows his guilt consciousness and
gives the clue t6 the design for which the
tissues and cobwebs of untruths have been
so assiduously woven, This indesd is the
clue to the design. *

Shri Shukla also misrepresented the posi-
tion when he said that neither the State
Government, nor the Collector of Gurgaon,
knew anything about the WNotification of
1969. There is patent absurdity in this state-
ment of Shri Shukla. He seid :

“Neither the State Government nor the
Collector of Gurgaon was sent a copy of
this declaration or the statutory sketch
map.”

T would refer here to the fact—and I have
the documents with me—that chjections
were registered by simple and illiieratc vill-
agers against the acquisition of Tand in the
area in gquestion and they had referred to
the relevant notification before the con-
cerned authorities, i

Yet. the Haryana Government did not
have any knowledge about this' When the
peasants made a reference to it before the
concerned authorities, the Haryana Govern-
ment should have gone before those autho-
tities to say that they have o knowledge
ahout it. But they did not. Even these sim-
ple villagers quoted both the aot.fcations of
1962 and 1969—one by implication. But
Mr. Shukia wants the House to believe that
the Deputy Commissioner of Gurgaon and
the Government of Haryana were ignorant
of the existence of the 1969 natification.

Moreover it must be emphasized that the
notification had heen published in the Cen-
tral Gazette and that should be suficient. A
Gazette notification is a public notice and
it does not require to be sent individually
10 every person or to every agency.

SHRI PILOO MODY : It a citizen is
ignorant of the law, he is prosecuted,

SHRI SHYAMNANDAN MISHRA
It is nowherz mentioned in the Act thata
public notification like a Gazetts Nouﬁcatnn
will be sent individually to every pcrson In
fact, it is the constitutional duty of the State
Government to implement the laws of the
Central Government. But what looks funny
in this case is that neither the Haryana
Government, nor the Nemity Commissioner,
Gurgaon, nor the general public made any
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{Shri Shyamnandan Mishral,
complaint, that they were not aware of the
notification or the notificalion was defective.
It is the Central Government which is say-
ing so now.

My final complaint against Mr. Shukla
is that he has misled the House in respect
of the true content and the scope of the
Defence Ministry’s circular letter of 1956
which sought to have a measure of control
over the constraction of buildings and other
structures in the vicinity of air ferce instal-
Iations, both occupied and unoccupied, Mr.,
Shukla said :

“The Defence Ministry’s  letter  also
provided for mutual consultation between
the Central Government and a  Statc
Government whenever necessary 1o settle
such matters, Accordingly, the matter has
been under examination in consultation
with the Goverament of Haryana with
reference to the facts on the ground.”

My contention is that the circular letter of
1956 referred to consultations only when o
State Government offended the Jdirections of
the Central Government. It did not 1efer to
consultations taking place if tne offender was
a private party. I would like to quate para-
graph 2 of the letter which has specifically
referred to an instance of a State Govern-
ment commencing works on a tall structure,
But probably, you do not want 1o me to read
out the entire extract from the letter of
1956.

AN HON. MEMBER : Hc has taken too
much time.

MR. DEPUTY-SPEAKER : [ &m very
much conscious that he has taken more time
that he should. But on a dubate like this,
1 would not like any impression to get
round the country that anything is being
Suppressed. [ would like the whole thing to
Come up.

T think, we should take that into conside-
ration. 1f an impression gocs round that
somebody is being suppressed, that certain
things ave not allowed to come up, it will
not make for a healthy debate.

SHRI N, K. P. SALVE (Betul) : This
philosophy will apply to both the sides. We
can also have that privilege.

MR. DEPUTY-SPEAKER : It will apply
impartially. But we have also to make
this distinction that he is initiating _the
debate and the rules do allow a little more
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tilme to ‘Ihm thdn others. As far as the rul-
ing party is conpérited, there ‘hre ‘u Jarge
nimber of names., We will try to ‘tee ‘that
nobody is cut off. Even so, there dre certain
obviotis limitations ‘which ‘we have to bear
in inind .

SHRI SHYAMNANDAN MISHRA :
Sir, 1 am eunding this chapter of my allega-
tions egainst these three Ministers,

I would like to say that the Government
has not covered itself with glory by offering
all kinds of puerile and futile arguments in
extenuation of the offence they have com-
mitted, If these threc Ministers had frankly
admitted that thev in their excessive zeal to
serve their master have committed a lapse,
probably the House would have beenn little
more indulgent. Their attempts at misrepre-
sentation of the entire position have been 8o
persistent und premeditated that the puilt
hax been componnded anad what thr House
is faced with is a conspiracy to deceive it
If vou picce the statements of these threo
Ministers, you will clearly see the mala fides
of the Government. You cannot resist the
conclusion that there is an unworthy design
behind it.

In the finul tally or reckoniny, therefore,
the position is: first, the laws” rules and
regulations governing defence installations
have been violated in order 1o protect pri-
vate intcrests at the cost of the paramount
interest of the country in {ae sphere of def-
ence and security; secondly, the notification
of 1962 has been falsely pronounced to be
dend ~Vhovgh it fe olive, estahlithing thereby
that even murder of law could be committed
in ordesr 1o benefit a privaie individual. ..

SHRI PILOO MODY : What did vou do
with the body ?

SHRI SHYAMNANDAN MISHRA :
Now it is clear that the notification was
neithey withdrawn nor cancelled and yet,
its operation had becn prevenled by the
Government 1o help a private individusl,
highly placed.

Thirdly, the notification of 1969 was
issued in a valid way—the notification states
that it was accompanied by a sketch map--
and vet, to suit an ulterior dusign it had been
proclaimed as invalid.

The Government have also propounded a
strange theory that Gazette notification is
not a public notice,
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Fourthly, assuming for the sake of argu-
ment—-and op this the Mouse must popder
a little seriously and we must pot be in the
mood in which soms “f the hon. members
persuade themselves to be—that these two
notifications were inoperative or invalid, the
question arises why a fresh notification was
not issued soon after in order to protect
-our national interest, in order ta protect our
defence interest. The Defence Minister says
that he came to know of the deficiency in
the Notification in the month of December
1972. Now we are deep into the year 1973,
and upto this time no fresh notification has
been issued.

Also the question arises, if these notifica-
tions were inoperative or invalid, what hap-
pened (o the letter of 1956, what happened
to the circular lefter of 1966, which also
sought to impose restrictions. Why were
they not implemented ? The danger remains
very much in that area because private works
remain within the prohibited perimeter. It
is also obvious that the Air Headquarters
letter of 1966, which reiteraled certain ins.
tructions issued by the Air Headquarters in
July regarding the need for a strict watch
around the airficlds has also bzen deliberately
rendered infructuous by the Government.

1t is most amazing that the letter of the
Commanding Officer dated the 1{th March,
1971 had also been rendered infructuous by
the Government. Does the House not re-
quire a word in explanation why the letter
of the Commanding Officer was not acted
upon ?

Now I refer to another letter by the
Commanding Officer of 1965 in which he
had asked a simple and ardinary ex-con.
stable not to proceed with ths construetion
©of a well in that area; in 1965, the Com-
manding Officer, had told that constable
that his well would be demolised; if he
proceeded with the construction of the well,
it would be at his cost. That letter is with
me.

Now J am told that the Commanding
Officer who had written the letter in 1971
is being penalised for doing an  efficient
prompt and honest job ! And it is also being
suggested—you cannot prevent the tongue of
<alumny from wagging—that Mr. O, P.
Mehra has been brought in only to slur over
o irregularitics. . . (Interruptions)
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SHRI C. M. STEPHEN: How is it

relevant ?
SHRI VIKRAM MAHAJAN: We want

these words to be expunged... (Interrup-
tions)
MR. DEPUTY-SPEAKER : Before |

come to your point of order, there are cer-
tain well-cstablished rules. He has made
certain remarks and there have been protests
against jt that these remarks are baseless and
1 think the Government will also have a
chance to repudiate them. We cannot just
expunge them . ... (Interruptions)

SHRI K. P. UNNIKRISHNAN : The
security of the country is involved. Are you
permitting him to continue like this ?

SHRI VIKRAM MAHAJAN ; Kiadly see
Rule 380 which says :

“If the Speaker is of opinion that words
have been used in debate which are
defamatory or indecent or unparliamen-
lary or undignified, .. .» :

he may expunge them. . . . (Interruptions)
MR. DEPUTY-SPEAKER : Order,
please

SHRI H. N, MUKERJEE (Calcutta—
North——East) :© Cannot they put up some
less ignorant people 2

MR. DEPUTY-SPEAKER :  have heard
vour point of order. You Kindly tell me.. .
(Interruptions) 1 know. I have to satisfy
them also as anyone else. He has mads
certain statements. You kindly tell me by
what stretch of imagination it is defama-
tory ? By what stretch of imagination i is
undignified ? It is open to the Houss, to the
Government and also to others {0 say that
it is entirely baseless.

SHRI  VIKRAM MAHAIJAN - What
more defamatory can it be than to say that
2 senior officer of IAF has been brought for
this purpose ? Is it not defamatory ?

SHR1 R. §. PANDEY (Rajnandgaon} :
And the motivation of the hon, Member has
by bringing in the name of a particular
officer has to be looked into.

MR. DEPUTY-SPEAKER : If you put
the Chair in this positiop—I am on my legs
~that T have got to go into the motivation
of Members who speak, then it will be
impossible 10 run this House. ¥ am here
only to regulate the proceedings, T am here
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only to guide the House and I am not here
to find out the motivation. ... (Interrup-
tions)

You ate only giving Mr. Mishra more
chance to take more time. He should have
conciuded by now.

off wy foma : AQ wEwdT I AW
IR SN A AR AR GT WE |
Aoy g off frsy & o oY G arg Y
FA 8, A9 & I7 g T H T
11 oS WAL oM WEEA A E
T frEd” F T A Y )
few aq @9 @9 uR-a1q @ g A
g gz gyt & T oux ey a4 fd
wigar g o oag @ w0 Far Wil 71
q® T g e !

SHRI N. K. P. SALVE : | am rising
on a point of order. The question raises
an extremely delicate and important issuc,
1f we are going to refer to our Defence Ser-
vices in the disparaging terms in which Mr.
Mishraji has referred 1o, then, Sir, is
going (o be extremely hot for him, 1 am
under Runle 353 which in terms stale:

“No allegation of a defamatory or incri-

minatory nature  shall be made by a
member  against  any person unless the

Member has given previous intimation fo

the Speaker and also to the Minister con-

cerned so that the Mibister may be able

10 meke an investigation into the matter

for the purpose of a reply...”
There is a proviso :

“Provided that the Speaker may at any
time prohibit any member from making
any such allegation if he is of opinion
that such allegation is derogatory to the
dignity of the House..."”

J submit that Mishraji's remarks are deroga-
tory to the dignity of the House. This Housé
has gratefully recognised the services of our
defence forces for what they have achieved
for our country. If the hon, Member is go-
ing to make this type of disparaging remarks
without observing the rules, I submit, in all
humility, that vou should prohibit him in
terms of Rule 353 so that we show our due
respect 10 our services.

1 seek you prohibition order under the
rule.
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SHRI C. M. STEPHEN : I am risiag
on a point of order.

MR, DEPUTY-SPEAKER: Ty it differ-

ent ?

SHRY C. M. STEPHEN:
different .

MR, DEPUTY-SPEAKER : Then, let me
dispose of the other one.

The whole debate now centres round cer-
tain violations of certain rules gelating to
defence installations, and, therefore, we cam-
not avoid making reference to these. That
is the first point. The second poiot is that
here he has only made a certain statement
that a particular officer has been inducted
for a particular purpose. We have to make
a very fine distinction. Now, here is a state-
ment made and it is for the Government to
refute it. He has not said that this officer
has done thi§ or done that and so on and
so forth. 1f he goes to that limit 6f making
allegations against that particular  officer,
then it comes under this rule, but he is only
making the statement that the Government
has inducted this officer  for a particular
purpose. So. it is for Government really to
refute it

Yes, it is

1 know that this is a very sensitive ques-
tion and it has been dragging throughout the
whaole session. 1 would like that the air be
zleared once and for all in the whole country
in the best interests of everybody. ¥ would
like the air to be cleared once and for all
in the best interests of the Government, of
the nation and of the coumtry,

SHRY VIKRAM  MAHAJAN @ These
taseless charges pollute the air even more.

MR.. DEPUTY-SPEAKER : The hon.
Member is quite right even in saying that
Shii Shvamnundan Mishra has done this
with a notivation; it is open to him to say
that, and it will all go on record. But let us
make this fine distinction. If he had gove
bevoud saying that this particulur officer had
done this and that, then it comes under this
sile. But when he has only said that this
officer has been inducted for this particular
purpose, 1 think that it is for Government
to refute it and the matter should rest there.

THE MINISTER OF STATE  (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : This allegation that
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has been made by Shri Shyamnandan
Mishra that Government is penalising this
commanding officer is absolutely false and
baseless and untrae, . ..

SHRI ATAL BIHARI VAJPAYEE: On
what is he rising ? Is he rising on a point

SHRI VIDYA CHARAN SHUKLA : 1
am only denying the allegation.

MR. DEPUTY-SPEAKER : Very often
points are raised which are not found to be
points of order later and the Chair has ruled
them out. So, let me first hear the hon.
Minister,

SHRI VIDYA CHARAN SHUKLA : 1
wm only denying an aflegation which has
been made.

SHR! SHYAMNANDAN MISHRA : He
can deny it when he replies later,

SHR1 ATAL BIHARY VAJPAYEE : He
can reply later und deny this allegation.

MR. DEPUTY-SPEAKER : Do I not
have even the right to hear his point of
order ?

SHRI S. A. SHAMIM (Sripagar) : He
did not cven say that he was on a point of
order.

MR DEPUTY-SPEAKER : Lct me hear
him first,

SHR1 $. A. SHAMIM : He has not said
that he was on a point of order.

MR. DEPUTY-SPEAKER : | heard him
say ‘T rise om a point of order’. I heard him

say so. Now, | wanl 1o hear him. That is
all.

SHRI A. P. SHARMA (Busar) : On 2
point of order. . ..

MR. DEPUTY-SPEAKER : Why should
he not allow the hon, Minister to say what
he wants ?

SHRI VIDYA CHARAN SHUKLA: 1
have already denied the allegation that has
been made by the hon. Member.

SHRI ATAL BIHAR! VAIPAYEE :
Denial is no point of order.

SHRI VIDYA CHARAN SHUKLA : 1
have not risen on a point of order. I am
only expluining. ...

SHRI SHYAMNANDAN MISHRA :
Then what he has said must be expunged.
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MR. DEPUTY-SPEAKER: 1 have
already said at the beginning that many

points of order are raised which are later
on found to be not points of order at all
and they are ruled out. Now, the hon.
Minister has denied that he rose on a point
of order. So, there is no point of order, The
hon. Minister will have the chance to reply
later.

SHRI C. M. STEPHEN: I had sought
your permission 0 raise a point of order
already .

SHRT JYOTIRMOY BOSU (Diamond
Harbour): All this time taken on points of
order should not be counted towards Shri
Shyamnandan Mishra's speech.

MR. DEPUTY-SPEAKER : The point
of order time would not be added to this.
This would be treated as extra.

SHRI C. M. STEPHEN : Under the rule
concerning relevancy, we have got to make
a distinction.  What exactly is the matter
before the House ? The Motion before the
House deplores the conduct of so and so
for misleading the House in their state-
ments, The statements are here. Whether
they are factual or not is the only matter
before the House. That has been discussed
by the hon. member. Now ufter Raving
stated his case on that, he goes on 1o give
certain other stories. That is certainly not
within the ambit of this Motion. He goes
on to say that these things are happening,
these things are happening. We are to dis-
cuss the Motion (Interruptions) There is a
particular Motion before the House. The
only question before us is whether the state-
ments made by the Ministers here were in-
tended or tantamount to misleading  the
House. That particular question can be
deait with. Now after dealing with it, to
proceed to say some other things which
have absolutely nothing to do with it is out
of order.

MR. DEPUTY-SPEAKER : What is the
‘things' ?

SHRY C. M. STEPHEN : He said be-
cause this pasticular officer wrote this parti.
culur latter, victimisation action being
taken. My bumble submission is that this
observation is irrelevant to this particular
matter. Tt is not necessary for the purpose
of establishing the case he seeks to establish,
to refer to something which is happenine
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subsequent to that, cosrect or not. it is some-
thing which is happening subsequent to that,
To state that wiil not lend colour to the
question whether they were misleading the
House or not. Therefore, the allegation Shri
Mishra is now seeking to make is irrelevant
to the Motion before the House and this
may not be allowed, (Interruptions) 1 am
wnder the rule with respect to relevancy.

SHRI S. A. SHAMIM : 1 am going to
enlighten the House. ..

MR. DEPUTY-SPEAKER:  Order,
order. I cannot hear everybody, 1 wish Shri
Stephen had read the whole Motion before
the House—'certain misleading statements
with regard to the violation of the provisions
of and orders made under the Indian Works
-of Defence Act’. That misleading statement
is with regard to this, So how can you
mention about that without reference to
this 7 All this comes within that, violation
of the provisions and so on and so forth
(Interruptions).

SHRI A. P. SHARMA : On a point of
order, under rule 352(v) : )

“reflect upon the conduct of persons
in high authority unless the discussion
is based on a substantive motion drawn
ineproper terms”.

Now, here he can make a reference.
according to me (Interruptions).

MR. DEPUTY-SPEAKER : Let me hear
him. What am I here for ? To hear every
member. Let him make his point.

SHRY A. P. SHARMA : My point of
order is that whereas Shri Mishra can refer
o or question the intention of the Govern-
ment, he cannot mention the name of a
particular officer who is not here to defend
himself, There has been a ruling in this
House that no reference to a particular
officer should be made mentioning his name.

MR. DEPUTY-SPEAKER : Order please
(Interruptions) 'Why don't you allow me
to proceed 7—Who is that member? Kindly
restrain him. I only say to Shri Sharma that
he has entircly misread the rule. If you say
that a particular officer of the Government
is a person in high authority, then you are
really wrong. Here by this we mean cettain
people. You may mention the President or
the Speaker or the Deputy-Speaker
A Interruptions) .
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SHRI C. M. STEPHEN : That is inte-

\" !.v . ‘ ‘

MR. DEPUTY-SPEAKER : The Con-
stitution is very clear that yon can criticise
these people only in the form of a motion.
Usnder thé Consfitution, it is only with
relation to people of such authority. You
have misread it altogether.

DR. HENRY AUSTIN (Ernakulam) @
Mr. Deputy-Spcaker, I would like to point
out that the statement made by the hon.
Member is incriminatory; he is incriminat-
ing 2 military officer. Under rule 353,
it is clearly said that no allegation of a
defamatory or incriminatory nature shall
be made. What he said is really incrimi-
natory, and as such it should not = form
part of the record.

MR. DEPUTY-SPEAKER : I have givea
my ruling on that.

DR. HENRY AUSTIN : That was with
reference to “defamatory”. That is  not
relevant here. What is more relevant here
is “incrimivatory™. It iy a very serious
matier.

MR. DEPUTY-SPEAKER : 1 have
given my ruling, 1f he had said that this
officer has done this and that, then the rule
will be attracted. He hag only stated that
this officer has been inducted by the Gov-
eroment for a particular porpose. T have
given the ruling. .

SHRI S. A. SHAMIM : Sir, my point of
order is this. According to the Criminal
Procedure Code, the conduct of an accused
is mot to be proved before committing the
offence. After committing wun offence the
proof of his conduct becomes relevant.
“Therefore. in this case, it has to be proved.
I do not know whether my point of order
is very relevany or not.

MR. DEPUTY-SPEAKER : Order please
I is not relevant. 1 have already given
my ruling.

SHRI PILOO MODY : Point of ordex,
Sir. Rule 285 says that Maruti cannot be
saved by points of order!

MR. DEPUTY-SPEAKER : Allow him
to conclude. Now, please conclude,

SHRI SHYAMNANDAN MISHRA :
1 am concluding.

Mr. Deputy-Speaker, Sir, some persons

bave called this affair as the Watergate of
Tndia. May | say that the person who
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has characterised it as the Watergate of
Iudia has been less than fair to Watergate.
This is much more serious. much more
appalling .

What iy the way-out of this given
situation ? In this, the State has been used
not as a “State” but as an “estate”, where-
we do not find that our defence installa-
tions are safe. our defence interests are
sufe.

What is the way out of this ? May I sub-
mit in all humility to the Government, and
particularly to the Prime Minister who is
=0t in the House—now probably they will
have ot come with an amendment to the
Consiitution that the Prime Minister of
India need not be a Member of Pariiament,
the Leader of the House may not be there,
thourh in such circumstances (very difficult
situations), she could help us out however,
this is no: the occasion to make 3 com-
plaint about it—that in the case of Water-
gale |

MR. DEPUTY-SPEAKER : Watergate
has added a new word to the dictionary.
Yon are enlarging the scope.

SHRI  SHYAMNANDAN MISHRA :
No, Sir. There, President Nixon has pro-
mised a full probe into the matier and he
has said to the nation, *{ can assure you
that we shalf ge, 10 the bottom of the whole
deplocable incident.”

My submission to the Prime  Minister
would be that a Commission of Inguiry
should be appointed to go into this matter.
That would be in the interest of main-
taining and preserving the fair namz and
position of the Prime Minister, Sccondly,
my suggestion would be that the Muarut
Ltd., and other private constructions which
have been raised in the vicinity of the
defence installations at Gurgaon should be
removed from that area. And they will
have to be removed. I say. 1 make a pro-
phetic announcement that this will have to
be removed because the Prime  Minister
cannot always remain the Prime Minister
of India. She will have to be an ex-Prime
Minister some time, and in  Parliament
we will see to it that the Maruti Ltd,, and
the other private constructions—not out of
any prejudice agains or obsession with the
Prime. Minister . but because we want
that ‘our defence installations should  be
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safe—are removed from that area. And

théy will be removed from that area, I say,
It would, therefore, be graceful on her part
fo concede our demand that it is jmme-
diately removed from there.

SHRI PILOO MODY . In Te3pOnse 1o
Mr.  Mishra. I say that 1 will definitely
remove 1.

MR. DEPUTY-SPEAKER -
mowved :

Motion

“That this House deplores the conduct
of Shri C. Subramaniam, Minister of
Industrial ~ Development,  Shyj V. C.
Shukla, Minister of State for Defence
Production and Shri H. R. Gokhale.
Minisier of Law. Justice and Company
Affairs for misleading the House in their
statements made in the House on the
22nd Decamber. 1972, 15 March, 1973
and 7th March, 1973 with regard to the
violaiion of the provisions of and orders
made under the Indian Works of Defence
ACL. 1903 in :pite of obiections taken
by the appropriate Defence authorities’
In this connection 1 have received notices
of two amendments from Mr.  Madhu
Limaye and Mr. Chavda. They were given
only todiy: one of them wa: given only @
lithe while ago. Under the rules amend-
ments have to be given onie day in advance.
Shri Madhy Limave has piven the TEUsOR:
he said he was not here and that he came
only this momirg.  Tha, is no reason.
The rules of also say that if any objection is
taken by the House, that objection will
prevail.  y should like to have the sense
of the House. 1f they have any obiection,
T am helplese in this matter.

SOME HON. MEMBERS : You must go
by the rule:.

MR. DEPUTY-SPEAKER : T think the
House obiects to it.

it Jy ot - s oy o o
@ gy fem &% daer w9
¥ ET AE ATET APy
T am 193 afeww § o #E aw
WHE R WA ¥ g fag o
&) o AT W A d o PrrE
ANE AETATE | A CEHT qgAR
T, 7 Ay frw o2 frdw &
57 | ‘
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MR. DEPUTY-SPEAKER : I know Mr.
Madhu Limaye tries to make out that dis-
cretion is with the Chair. But it is for
the Chair to make use of that discretion. 1
can exercise my discretion by going by
the sense of the House.

SHRI K. S. CHAVDA Patan) Accord-
ing to rule 345 it is not necessary. You
read the last sentence: . ...unless the
Speaker allows the amendment to be moved
without, such notice.” Even without giving
notice, you are entitled to exercise your dis-
cretion and allow an amendment to be
moved. It is not necessary to take the
sense of the House.

MR. DEPUTY-SPEAKER : You have
read only one rule. Other rules are there.
Rule 79 is there; it is the same with any
Lind of amendment and it says: “If noticc
of an amendment. ...has not been given
one day before the day...”

SHRI PILOO MODY : That doss not
apply to this. It applies to Bills.

MR. DEPUTY-SPEAKER : It applies.
You cammot make a distinction; an amend-
ment is an amendment; both the rules are

there. Any Member may object to the
moing of the amendment, and such objec-

tion shall prevail. If you want my ruling
just on my own discretion, 1 think it is not
copductive to a smooth debate in this
House.

Tgrar fF & @Ew A T W, 5@
A wd dEer 2 oW @ & ) AT
dwgw wr E R ae e & g
Sl il A

MR. DEPUTY-SPEAKER : If you want
me to go by the merits of the draft amend-
ment which you have sent to me, if you
are going to argue that. .. -

SHRy PILOO MODY: How else can
the sense of the House to taken?

- MR. DEPUTY-SPEAKER : The sense
of the House is only to the limited extent,
whether an amendment can be
now, when it is time-barred

MAY 16, 1973

Alleged Misleading = 96
Sratements by Ministers

@ wg fomd : FweEw R
o men e qU g &fg
faiue H Ay § ot swmE ¥ W
& fram e 1

fraw 345 @EREY:

“Notice of an amendment to & motion
shall be given one day before the day
on which the motion is to be considered,
unless the Speaker allows the amendment:
to ‘be moved without such notice.”

T W oY T o el e v ?
¥ ¥aw gg qOA A FO AT
qr. . . (srmmw) aE *E sfwar & 7
# cavgre T ATETALHRE
SHRI JYOTIRMOY BASU : Sir, I rise

on a point of order. There should be some
consistency it the behaviour of the Chair.
In the past, many a lime, you have accept-
ed such amendments, 1 would request yoR
1o accept thic amendment also.

ot Wy fowd - @9 AT EEE
7 & forr ay frm fraw & st
foar ? Wy gwnes Ag AT

MR, DEPUTY-SPEAKER : Order, or-
der. Thig will not go on record.

sit wy fowd - 7 A & a8 T
ay § WU AIEE AT A g
AT ST qFAE
MR, DEPUTY-SPEAKER : Now 1 shalt
give my ruling.

ot wy foerd © & 7 oq@ Al fea
g

SHRI C. M. STEPHEN : He has @
right to speak.

SHR7 SAMAR GUHA : Sir, § waat to
know from you as to who is controlling
the House-—yourseli or other Membery.
It is pertaining to the Chair. Whether
Shri Limaye is speaking according to the
rule or not it is you who are to decide.

MR. DEPUTY-SPEAKER: Now, w¢
are confined to this point whether @b
mendmmtcmbemovodwwathhm

»#jot recorded.

e
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stage. - | have heard the point of order.
I shall hear Shri Limaye again. T am not
giving my ruling. 1 am only trying 0
clarify the position that we are confined
only to this question whether an amend-
ment can be moved now at this late stage.
We are confined to that only. 1f Shri
Limaye oversteps that bound and begins
to speak on his amendment and read out
his amendment. then he is going bevond
the scope and that will not go on record.
If you want 1o make a submission that
vour amendment can be acceptsd even
now without referring to what the amend-
ment is, vou are at liberty. 1 shall hear
YOu - again .

. Wt wg femd o amd B w@me
A AT AT AL @4 AR &Y Aw
favla avi § 1 enw wY ATER amy
@7 g gfad

MR. DEPUTY-SPRAKER : Kindly listen
1o me for a littke while. Now, in the first
nlace, notice for this discussion has been
eiven 1o 1he Members quite a few days
ago. It was known, The Minister for
Puarliamentarv Affairs while announcing the

week’s busines. had mentioned this and
therefore. it was known.

SHRI PH.OO MODY : But. the Minis-
ter made an incorrect statement .

MR. DEPUTY-SPEAKER - 50, it was
mude known, } the Members had tuken
the trouble and the pains, they should have
sent an amendment in time. (Interruptions)
You have pointed out the rule. | shall”
Lame 1o you.

s wg fwd © T faege avw e
@ ¢ Faw 0w gwT A, gwEf
TH SNAH WERA N TR &t E
Wi S owr w1 wavy A g
ey @ ffg #7AT ¥ ) qwvet awr
Tl el W aeqwia fresr
e ¥ = warr sl wr aor v @
§ wha e wwfy & fadelt ?
W qu fevew § e o ww fafiee
¥ wmmfa & wiffe s frew
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afer &1 sy @ AT gt A afen
N wr w6 e W g § i

g & R

MR. DEPUTY-SPEAKER : If they had
taken the trouble, they could have sent and
amendment vesterday. It is verv correct
that it is the discretion of the Chair 0
allow an amendment even at a late stage.
The discretion is a discrgtion whether it is
in the interest of a smooth, meaningful
debate to exercise the discretion or not.
When there is s0 much of objection in the
House when the debate is to much sur-
charged with emotion, when a little loose
control from the Chair may lead to a com-
plete disruption of the debate, I think it
would be the height of indiscretion for the
Chair to allow an amendment at this stage.
So, 1 disallowed. Mr, Salve.

st Ay oo - Iy wEew, &
TAFY dr9 § AFAT 49) Argan zafaw
qEe £Y AT AT HTAA &

gl a% Y wmEeR g @ &
o A A oAmm O g WE
AR UF TCOF AT HIOS T
A gudr stfew qemem ¥ QL H
T F I TH ATAT I30 AC §
ofY gea W wmEt o1 famw gwrd
gt FTIETE WEA A A9 U W F
TCAE A WF I § OF g W
T 1 foiw &, R dW@T gu F
Frarg fr 3 Namsfa d wam
N Ay F fau Alw s AW F
fau ggl & @, 37 araEy faroer
¥, &<t § @0 | 9g A7 o g
& wrfemd w9 @ s, wlafafg
A& wF gwr far fom ogam ¥
ar e himgdm R fmas @
aC IWF AT A Agw ST & W
s o wrdy T o w1 favaw
AT AT IJEE @ A IA AR
g Aty & aF I} fer W P
FTft  ag <t W | AEF AT WTH-
Fw oY wr Ay wEy ¥ e gfe
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[ wy fowd | . :
(wwgr) § soEy gRWT wEw HQT
g ara o g waw #ifwc ) QEr
7w wfgq f& amgfr v & Qe
EEUE IR GRS

rafan s W X wee faoi
dfog 1 s e g § @Y § fwarw
6T %% gm it mg A wETr A
= § 5 G qw ag § afer agd
g @ @ affos i Fod 3 @
W T AR A wE NTES W
faar & a1 w0 faan @, gadt wTAET
A aifge 1wl sw @Ed A
Y 4 g% awigeT § 99H @, |
fr a% geadi &Y S¥ @y fon 9@
H 9 @y | e &7 faor difsw

MR. DEPUTY-SPEAKER : I shall lovk
into it.  Mr. Salve.

SHRI N. K. P, SALVE (Betul) : S,
1 have listencd with undivided attzntion to
the speech of Shri Shvemmandan Mishra.
So far as the merity of the speech are con-
cerned, T shall come to them shortly. But
%0 far ac the duration of the <peech i3
concerned, in my short association with
Lok Sabha of 7 years this is the longest
speech that 1 have heard. He is an esteem-
ed friend of mine, If a case is sought to
be made out one could make it a little
mort brief, a little more relevant and a
litile less taxing on those for whese sake
the case is being argued. Be that as it
may, he said that whenever there was a
debate about Maruti  Ltd., we were very
touchy.

Tt is a matter of opinion whether we are
touchy or whether the opposition and Shri
Mishra are unrestrained, irresponsible. It
iv very difficult for us 1o ever agree on that
issue. But I may wish to convey on¢
thing to you very clearly» So far as we
are concerned. far from there being any
motive on our part of protecting private
interests at public cost, as alleged by
Shyamanandan Babu, we consider that the
debates of this nature are taken purely 1o
compound political interests with  public
deception and for no other purpose. Pri-
vate political interests with public decep-
tion are sought to be compounded and
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that is why these debates are reised ad-
nauseam, That is what we think about this
matter and we arc not touchy about  it.
We are not shirking a debate either. You

can raise the ixsue hundred times, if you
like.

" The opposition seemq o be very much
agitated over the affairs of Maruti Limited.
If they fell this is 2 very important nationa)
issue facing the country now, they gre
entitled to their opinion. We shall mee!
them point but point when they raise il.
But if they consider this such an important
issue is it too much to ask them that thev
appraise themselves of the proper facty.
appraise themselves of the correct  legal
position, bring some objectivity in  their
approach, bring a dispassionate and un:
prejudiced thinking in this matier so that
this debate ix not every time reduced to
absoluely personal  acrimony, personal
pettiness and personal bitterness 7 It never
comesg to anything more than that, so far
as allegations against us are concerned.

So many investive. and adjectives were
uted by Shri Mishra.  Were they really
necessary and warranted ¥ They could very
well have been avoided.

I must make one thing clear. A refer-
ence wag nmade to the Chief of Air Stafl.
I do not know whether Mishraii knows
that the Chicf of Air Staf is a person of
unimpeachable integrity and unimpeachable
honesty a person who has received decora-
tions for his distinguished and meriteriom
service to the country. one of the finest
officers Indian Air Force ever had. [ wish
that he had not made those dispsraging
remarks about this officer for making a
“point which he has never been able to
make. 1 wish to submit that he should
have appraised himself properly of the facts
in this matter before bringing one of the
top-most defence official into disrepute for
political polemics, This is a fight between
you and us at the political fevel. Why
should you bring in the defence personnel?
It is good that Shri Shukla has denied the
allegation that he has victimited the offt-
cial who has supplied this letter. 1 do not
know who gave him this letter. We would
cestainly have takem up a fight with Shri
Shukla if he had victimised any official.
But Shri Shukia has denied that sliegation
totally and completely.
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Before I come to the facts, | would like
1o refer to one more thing. It js being said
io the papers in box news that - Maruti
affairs in India are to Mrs. Gandh; what
Watergate have been to Mr. Nixon, One
should not indulge in such cheap publicity .
Rither they do not know what the Water-
sate scandal is or they do not know what
Ao facts of this matier are, Anyone who
kaows the details of Watergate will never
cquate it with the Maruti affairs.

I submit our case is very simple. I will
uot confuse the issye. Kindly appreciate
the position and look at the problem dis-
massionately and without prejudice.  If vou
think that the Ministers have been mis-
leading the House to serve & private cause
4t public expense, then you may be justified
in all that you have said. Otherwise, you
were completely misicading the House on
the basis of your ill-informed information.

Qur case is simple, that the 1962 decla-

ration became a dead letter when this
particular organisation the ASP-54 was
installed some time in 1966. The declara-

tion which was made in 1969, in fact the
declaration of 30th December 1968, which
wig  gazetted on 11-1-1969. was 2 legal
aullitv and could not be taken to exist on
‘hat day and the 1962 declaration wias 4
dead letter. By the time the events ¢ame
about, the 196Y declaration could not be
acted wpon; in fact the Central Indian
Waorks of Defence Act, 1903 itself was not
applicable to this particular project gt the
material time. ‘Therefore, the question of
wisleading, violation of the . W.D. Act <1
40y order under it will not arise. This is in
>hort my case 1 will explain 0 vou

If you try to listen to what T have to say,
| have not the silghtest doubt that you will
understang what I have to say,

The Motion is clear. 1t says

“That this House deplores the conguct
of Shri  C. Subramaniam, Minister of
Industria®  Development, Shri V C.
Shukia, Minister of State for IDefence
Production and Shri H. R. Gokhale,
Minister of Law, Justice and Company
Affuirs for misteading the House . .. with
tegard to the violation of the provisions
of and orders made under the Indian
Works of Defence Act, 1903...."

I suppose, by order. you are referring to
the declaration contemplated under Section
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3(1) of the relevant Act. There is  mo
auestion of violation of the Act when the
Act itself did not apply at the material
time. T am sure he will see that the ques-
tion of misleading the House will just mot
arise

Before I come 10 the fact; and the law,
may I draw your kind atiention to what
exactly the Minister said, I am quoting
from the debate in this House on the 22nd
December, 1972, This is when Shri Subra-

maniam was replying to the debate om
Maruti. I quote :

“Shri C. Subramaniam : Therefore, if
one Chief Minister wanted to ensure that
his car project with a potential of 4000
jobs in this and other subsidiary occupa-
tions also comes to his State and if &
Chicf Minister shows interest in attracting
this, and that is something which should
not be objected to, no doubht, even for
this, they should not g0 out of the
way and there should not be any irre-
gularity. If there are any irregularities.
if there are any allegations mads, T want
10 give vou this assurance that thouih
it has been done for Maruti Ltd., if any
irregularities, are alleged and proper
documentation given for the DUrPOsE we
are prepared to go into it even now
and see and find out whether any irregu-
larities have been committed even by
Marut Lid.

Shri Shyamnandan Mishra : What abour
the defence installations 2 How are they
roing to take awav from there now ?

Shri Vidya Charan Shukla . Nothing is
10 be tuken away.  There is po objectinon
from them.

Shri C. Subramaniam : Shri Mishra
made a point and somebody als had
made a point. ..

Let me muke it clear that 1962 declaration
was a dead letter and the 1969 declaration
was a mullity.  Therefore, the whole Act
way no- operative.  So far as this particu-
'ar project. 54 ASP. was concerned, there
can be no question of violation of tha Act
or of any valid order being issued umrder
an Act which is not operative for the pur-
oose of a project. How ‘can therefore
nyestion .of violation arise 7 This is my
first: point. You first understand this and
then T will come to another point.
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{Shri N. K. Salve]
There was an ammunition depot which

was in existence until 1966. I wish w

make it utterly clear that the ammunition

depot and the Airforce Storage Park arc
not only (wo different concepts but they
are two differens projects administrativelv
and physically different than each other.

1 will show you, with reference to the pro-

visions of the Act. thar a declaration has

got to be made with reference to a work
and. unless a declaration is made with

reference to n work, the declaration is a

nullity in law. Section 7 clearlv lays down

\hat limit of restricted zone has to be fixed

at 2000 yards from outer crest of Pacapet

of the work. The ammunition depot did

not exist bevond 1966 and the ammunition

depot came (o an end. The Airforce

Storage Park came into existence sometime

in 1966. They were two different projects.

two different complexes, not merely admi-
nistratively but physically as well, Within
the postulates of Section 3(1) of the rele-
vant Act, they were two different works.
1f thoy were two different works, then one
hag to sce whether or not there was a valid
declaration as contemplated under Section

3(1) to govern and to create a restyicted

sope in relation o the ~aid works.

15.00 hrs.

(St §. A, KADER in rthe Chair]

SHRI SHYAMNANDAN MISHRA -
May 1 seek one elucidation ?7 Do you
mean 1o suggest that the air force instal-
lation there was completely unprotected so
far us the 1962 declaration was concern-
ed? That only relaled to the army part
of it?7 Do you mean to suggest that 7

SHRI N, K. P. SALVE: The restricted
sone was crealed with reference to  a
work, a particutar project, a particular
complex. Now that particular complex and
the ASP are entirely different complexes,
entirely different projects.. Whatever was
included in the first may have or may not
have been included in the second. For
purposes of (2). if it constitutes an
tircly scparate work, the law requires a
declaration 1w be made and a declaration
to be published in the Gazette and a pub-
lic notice givem in addition. (Imierrup-
tions). 1 submit that the formulation of
the law that { am making here is very
clear, A perusal of that section will con-
vince youn. | am sure that om this point
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there can be no debate. It is quite clear
that in the declaration of 1962 the restric-
ted rone was prescribed at 1000 yds, from
the outer crest of the parapet.,....

SHRI SHYAMNANDANM MISHRA :
Parapet of the ammunition depot.

SHRI N. K. P. SALVE: Whatever it
was. The requirement of the section i
that the restricted zone has to be clearly
demarcated, and shown in’the map, chart,
etc., of which public notice has to be given,
and in that it has to have a particular re-
ference from the outer crest of the pare-
pet. It was in compliance with the statu-
tory requirement that such restricted zonc
was created by a limit of 1,000 yds. from
the outer crest of the parapet concerned.
Provisions of section 3(1) speak as to what
is the authority, what is the power, for
creating a restricted zone. With your per-
mission, Sir, 1 would refer to section 3 of
the Indian Works of Defence Act, 1903,
1f any hon. friends read section 3(1), thev
will have no doubt left in their minds. 1t
is cupable of only one interpretation. Sev-
tion 3{1) reads:

“Whenever it appears 0 the Central
Government that it is necessary to im-
pose restrictions upon the use and en-
joyment of land in the vicinity of any
work of Defence ar any site intended
to be used or to be acquired for am
such work, in order that such land may
be kept free from buildings and other
obstructions, a declaration shall be made
to that effect under the signature of &
Secretary  to such Government or uf
some officer duly authorised to certify
its order.”

Kindly juxtapose, correlste und examine
critically whether or not this declaration
has to he with reference to a particulay
work, a particular project.

Scction 7 provides :

“From and after the publication of
the notice mentioned in section 3, sub-
section (i), such of the following res-
trictions as the Central Government may

in its discretion declare therein shall
attach  with reference to such  land,
pamely,  within  an  outer  boundary

which, except so far as is otherwise pro-
vided in section 39, sub-section (iv),
may extended to a distance of 2,000
vards, from the arest of the outer para-
pet of the work.”
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Does Mr. Mishra say that this 2,000 yards.
limit is fhe same for ASP and ammunition

depot If that is so, then his proposition

falls purely by what is so clearly contem-
plated. And the limit referred to here is
2,000 vards. I do not know how that
officer has referred to 33,500 vards unless
this law has been amended because mv
copv is an old copy.

SHRI SHYAMNANDAN MISHRA : Tt
is in that circular letter of 1956.

SHRI N. K. P. SALVE: I am coming
1o 1956,

He has referred to 3500 yards. As you
know they cannot go beyond 2000 yards.
The point that T am trying to make out
is that unless this 2000 yards restriction
gaes which is the same for the purpose of
new installation that was coming up, it
cannol  be said that  in 1962 it is  ever
covered. Also il is nobody's case that the
restriction goes and it is exactly the same
limit as it was in the case of the ammuni-
tion depot.  Therefore, when you  have
yoursell conceded that the 1969 publica-
tion was a nullity, .,

SHRI SHYAMNANDAN MISHRA : |
bave not conceded T have said, 'Assuming
for argument’s <ake...." In fact, T have
said ., ..

SHRI N, K. P. SALVE: Your arpu-
ment is that once it is published in  ihe
razette, that constitutes public notice,

SHRI SHYAMNANDAN MISHRA :
Accompanied by a skeich map.

SHRI N. K. P. SALVE: Thercfore, it
constitutes a public notice. T shall show
vou the provisions of Section 3(2) which
stipulates two pre-conditions. They are
the sine quanon, they are the pre-condi-
tions without complying which you can
never have a valid declaration made. 1
will come to the two pre-conditions
straightaway,

Therefore, if that be correct-—assuming
what Mr. Mishraji has said is correct—
that under certain circumsiances gazetling
the notification may constitute o public
notice, but gazetting and public notice are
both contemplated. Then hoth have got
to be complied with. Now, what consti-
tutes “public notice’ is a matter of opinion.

Sub-section 2 in terms states that the
suid declaration. . . .
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MR. CHAIRMAN: You have already

taken 15 minutes. Please conclude,

SHRI N. K. P. SALVE: | have read
out section 3(1) which refers to a declaru-
tion being made with reference to a par-
ticular work where in the vicinity they do
not want any obstruction, etc. to comc
about. Now, sub-section (2) speaks of
conditions which must be fulfilled before
such a valid declaration can be made and
sub-section (2) says:

“The said declaration shall be pub-
lished in the official gazette and shall
state the district or other territorial divi-
sions in which the land is situate and
the place where the sketch plan of the
Jand shall be prepared on a scale not
smaller than 6 to a mile and shall dis-
tinguish (he boundaries referred to in
Section 7....7

Section 7 is the 2000 yards restriction.

. .may be inspected.”

The second limb of the section is:

“And the Collector shall cause pub-
lic notice or substance of the said de-
claration to be given.”
SHRI  SHYAMNANDAN

The word 'may' is not there.

SHRI N. K, P, SALVE: ‘May' always
means ‘must’.  But let us not get into that
argument. It is in terms said that, ‘The
Collector shall cavse public notice...'

SHRI JYOTIRMOY BOSU: It is very
important,

SHRI N. K. P, SALVE : The first thing
is that even on a mere reading of the sec-
tion. however ignorant one may b2 of the
law—but if he has sufficient common-
sense—it should be clear to him that the
requirements are two-fold. The first re-
quirement is the gazetting of the declara-
tion and the second requirement is a pub-
lic notice. Whether this is a sufficient
public notice or is nof a sufficient public
notice is not what he is disputing. He
said that once you have done the gazet-
ting, that is the end of the matter. 1 sub-
mit it 48 not at all the correct position of
the law.

SHRI SHYAMNANDAN MISHRA :
You are only quibbling for protecting a
particular  individual. Otherwise, that
will have to be done. ‘Shall’ is there, How
do you say that it was not done?

MISHRA :
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SHRI N. K. P. SALVE: Half of the
legal propositions that he has formulated,
I have never understood and what he is
saying now is completely going over my
head. 1 am talking with reference to two
sections. I am talking with reference to
the language of the law. Did he say or
did he not say that if we go by the 1969
declaration we have repealed the earlier
declaration 7 Where is the question of
repeal 2 Does it not become a dead letter
by the postulate of Section 3(1) itself ?
With reference to a particular section you
are fixing a restriction zone and then the
work itself is removed away . .. (Interup-
rionsy. How is it possible ?

SHRI SHYAMNANDAN  MISHRA :
It goes automatically 7 Where is that pro-
vision ?

SHRI N. K. P, SALVE: I becomes a
dead letter. That again is a concept in
faw.  The declaration may remain physi-
cally. It is not erased.

It is not repealed in terms. But that
has absolutely no  meaning.. It becomes
utterly, 1 would only say, a dead letter.
We are so much used to that term. For,
it is neither here nor there in that what
had been done no longer exists. So, the
mere physical cxistence of that order does
nol mean one way or the other. Even if
it is not repealed, cven if it is not said
that that letter is no longer operative, by
virtue of the provisions of the very  sec-
tHons under which that particulur declara-
fion was made, inherently it would make
that particular order utterly a deud letter,
once the particular works with reference
to which the declaration were made are
no longer in existence. That is clear. If
my hon. friend does not accept this posi-
tion of law, it is a matter of opinion,

With reference to this, is there any
doubt that the entire Indian Defence of
Works Act itself did not apply so far as
54 ASP  was concerned? That is the
clear position of law. Anyone who is pos-
sessed of objectivity, anyone whowdas an
open mind and anyome who just does not
put blinkers on his eyes, will accept this
proposition of law,

Thereafter, what is the matter 7 What
did Shri Vidya Charan Shukla say 7 Shri
Vidya Charan Shukla merely said that
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there was no  objection. . What objectiom
could be. there?. Can there be a valid ob-
jection at all firstly 7 If there is not a
valid objection at all, then what remaine ?
It has been admitted and it has been con-
ceded, and his entire argument bas pro-
ceeded upon the assumption that a valid
objection is tenable, If the Act itself 1s
not applicable, how cau an. objection bs
raised ?  Will he draw it from the hea-
vens 7 Wherefrom will he take the ob-
jection? The right to raise an objection
is given in the law itself, If the law itsell
is not applicable, how will an objection be
ever tenable ?

‘The hon. Member is referring to a par-
ticular letter of the supposedly command-
ing officer. I am told that that man was
not the commanding officer. The facts
are being distorted so far as the authority
of that man is concerned. 1 shall leave 1t
to Shri Vidya Charan Shukia to deal with
this aspect of the matter. Tt is & secrct
document. I have not looked into it, We
are not in the habit of dealing in those
matters.  Whatever facts 1 may have
pathered, 1 have not looked into that let-
ter.  But I am told that that supposed
commanding officer was never command-
ing the matter. And what did my hon.
friend read ?  He referred to a perticular
letter of 1956, And what was that letter ?
I understand that in 1956 the Central Gov-
crnment  was contemplating to  legislate
some nreasurey 1o take care of the entire
matiers which were covered by this parti-
cubar Act, and a2 comprehensive law was
stipposed o be made: they bad some ideas
i their minds and in that connection they
had wiitten o the varions Chief Ministers
and they had said that in the meanwhiie,
while this law was proposed to be taken
up at the Central level, whenever any difi-
valty arose which caused obstruction to the
defence projects or other projects of vital
importance, the local officers and the
State Government should mutually resolve
the dispute. This law which the Govern-
ment was contemplating in 1956 bad never
come and has never seen the light of the
day. Our case will fall by this or his case
will fall by this whether that law came or
not. If what T am saying is correct, I
succeed; and my hom, friend must
apologise,
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.

8o far as the lefter ig concerned, my
proposition  is clear. The 1956 letter
wecoly refers to a particular law that was
then being intended to be legisiated herc
at the Central level, which legislation has
mever seen tho light of the day. In that
coanection, the Central Government had
written to the various State Chief Minis-
tors that in the meanwhile, while this
comprehensive legislation was being taken
¥p 80 as to cover the entire pamut of this
particular Bill plus somthing more. ...

SHRI JYOTIRMOY BOSU: A
tain out of a mole-hill.

SHRI N. K. P. SALVE: Am 1 making
# mountain out of a mole-hil? Or are
my hon. friends on the other side in the
habit of making a Himalayas out of noth-
mg? I mm explaining my proposition, |
am told that the whole village of Gurgaon
I wm not refering to the town of Gurgaon
-wonld have been covered by this, by -
self.  Thix being the position, if this is the
position of facts and this is the position of
law, one can only laugh at the resolution
which has been brought forward; one will
only see how utterly iil-advised the whole
matter has been. and I submit that the
entire motion is thoroughly ill-conceived
as & result of half-baked notions of law
and ifl-digested understanding of facts, If
it iy not so. it is a very unfortunate and

obnoxious  attempt at character assassina-
fion of the concerned Ministers in a td

v create a very cheap sensation and pub-
ficity., 1 submit there is no merit in the
Motion whatsoever.  This is only a cheap
Atteanpt et character assassination of  the
Ministers  and, therefore, | submit the
motion be rejected lock, stock and barrei

MR. CHAIRMAN : When should  the
Minister be called ?

THE  MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) : At 5 O'clok. (Interruptions)

Q& wrata waer - Ty awr fray

S

et st : frfrer e
mfamiest ownd g @ § fe
fafreex wmga Y wara X ¥ faw 5
@ AT WG | W 1w} e
ferwwa & fan O R wd W aew

moun-
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1 would like to take the sense of the
House, Shri K. Raghu Ramaiah: We be-
gan at | p.m, | believe Shri Shyamnandan
Mishra has to reply also. The Minister
has to reply. Shri Subramaniam may in-
tervene for a short while. Considering ali
these things, T request that the Minister be
called at § p.m. That siill leaves neariy
two hours,

MR. CHAIRMAN: Even then cons:-
doring the length of the list T have got.
some more time will be taken and can be

given. Shall we call the Minister at $.30
.M. 7 We can keep a little margin.

SHRiI K. RAGHU RAMAIAH: 5§ O
clock.

MR, CHAIRMAN: Four hours have
been fixed by the Speaker. The Miniater
will be called at 5.30 P.M. That will be
extending it by half an hour.

SHRI JYOTIRMOY BOSU: What
about postponing the half' hour discussion
uil the next session? You can give a
ruling on that. The Minister says it is al!
right,

MR. CHAIRMAN : I cannot give & rul-
g on that, At 530 P.M. the Minister
will be called.

SHR!  JYOTIRMOY BOSU: If 1his
voes on till 6,30 P.M. we cannot bave the
half hour discussion after that,

MR. CHAIRMAN : The Minister wii}
be called at 530 P.M. In  between, }
have got u list of members of the Opposi-
tion as well as of the other side.

oft wy foerd © ooH oAvE & mEeEt
AT AT IR 2’ 3w #
vy & fafaeet o1&

awafa wgam - 7Y @wA amw
we arfedt & fo @Y arew e 9w
tae 7 amofed  sudyw

owRHe Y awar §, Afa sarer g

off IWMTIC W (9eT) @
avef F1qa e fvear wfgo
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SHRI JYOTIRMOY BOSU : At the very
outset, T must assure the House that
bear no malice, no vindictiveness, against
anybody, let alone this young man., At
the same time, I cannot lose sight of the
fuct that as a people’s representative, 1 am
entrusted to look after the welfare of i
pcople and the country. We are not en-
titted nor awvthorised to condone malprac-
tices which have taken place in matters of
importance. We must examine the de-
fence interests, the country’s security, the
installation of radar and other equipment
which are so vital for the defence of Grea-
ier Delhi. If that is upset, disturbed and
overlooked to serve the interests primarily
of one person because he happens to be
the Prime Minister’s son, it is wrong, and
praticularly so when the people, living
there for generations, are not even allowed
to dig a2 well. I have got here a copy of
the circular that was given to a man. He
was digging a well; not digging something
on the surface, not going vertically up-
wards but was going downwards, but even
then, he was prevented by a letter saying
ithat you cannot dig a well because the
area is covered by a defemce prohbitory
onder. Another man who was raising 2
boundary wall not higher than six feel was
aiso prevented in a similar manner. Here
we see a violation of the notification
which is really violating the specific and
mundatory  provisions  under the lndian
Works  of Defence Act completely by
passing the notification No. 315 Jdated 15-
12-1962 which was never cancelled. I re-
meat it was never cancelled. And still, it
iy valid. 1 can understand private indivi-
duals coming with & plea of lapses and
making a presentation of their case but the
Government . is shamelessly commg for-

ward before this Hovse with 4. pretext of
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‘The propriety in giving the ‘mnd 0 ulm
another point, becatise it' was a- defénce m-
quirement. It is in a way under ssvers
defence obligations : acquisition, amd' ‘not
listening to the objections raised in writing
by the peasants pointing out and putting
a finger in the eye of the Government antd
the authority there. Jt is obligatory for
the Prime Minister and the Goversment
to get a clean chit from this House, that
is, from the country, for which a thorough
probe is absolitely a must in tius case.
Otherwise, the big credibility gap will
widen and make things worse for them.

Consider the car project, The national
intcrest, the initial idea of a joint public
sector, 1os; of export opportunities for the
country, ntilisation if rare resources in non-
priority sectors, utilisation of defonce pro-
duction and built-in capacity which are ly-
ing idle and also the public scctor—the
whole thing has bene bungled,

As 1 have said; the 1962 order is still
valid for the original area, but here, I have
got what Mr, Jagjivan Ram hus said in
reply to my letter, 1 have it to the Housc
to accept or reject it on ils merits, becausce
Mr. Mishra hag sei the whole thing very
widely and cleverly, The letter sayy, among
other things, that -

“The Ministry of Defence wrote to the
Government of Haryana which has in
turn stated the position, s it obtain®
. in its records and has pul forward
certain suggestions. These are under
examination of the Ministty and »
decision will be taken in comsullation
with the Governmemt of Haryana, |1
can only say that the defence roquire-
ments will be fully kept in view.”

The previous sentence starts by  saying
“Raksha Utpadan Mantri has already deall
with this. letter and the notification™ etc.
This is about the Air Force Commanding
Officer’s letter and action taken therson.
That was the sublect-matter of the Yetter,

1 want 10 ask the hon, Defence Mitigter,
Mr. Jagjivan Ram, or his junior colleague,
Mr. Vidyg Charan Shukla, o: to ‘what is
the outcome, what is the final thing after e
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has written the ietter. ‘We want the Housc
1ot “fnformed about it. He-says that “The
Army Ammunition Depot was disbanded
anyg shifted to a new place in March-Aprit.
1966. The premises vacated by the Army
Depot were later taken over by the Air
Force. A part of the area was however
demarcated for derequisitioning and was
subssquently derequsitioned. The remaining
area is still in the use of the Air Porce
for its present unit, viz. 54 Air Storage
Park. Tt was in regard to thig unit that
the Notification if 11th January 1969 was
isgued.”

t do not wish to say anything more. To
my f{riends there, I say: take a pinch of
salt'in your hand and swallow it ani read
read that letter; it will be much better. Then
he writes about another letter which I am
not going to read now.

Shri Shyamnandan Mishra has  already
said that I wanted to discuss it in the
Consultative Committee, What was the
agenda ? “Objections lodged by the Com-
manding Officer, Air Force Unit locefed
near Maruti Premises in Gurgaon Distt.
against the ercction of factories, sheds, eic
within 3500 yards of the perimeter of th:
runway at Gurgaon; (b) within 3500 yard.

of the perimeter of the explosive depot,
Gurgaon,” Defence includes the  Army,

Navy and the Air Force and | had hopad
that they would not take shelter under
that umbrelia. 1 do not want to say more
oa that,

There are very learned Members here
and they will remember what happened
to the well-known Prime Minister of the
United Kingdom, David Lloyd George. He
bought shares for a« mere &£ 1600 in
Marconi company in the United States of
America and the British Government had
placed an order for the purchase of cer-
tain equipment from Marconi Lid. and
this matter was raised in the House of
Commons and u probe was ordered. Al-
though the cutcome was not very encourng.
iag, a probe was ordered. I fail to ander-
stand why my hon. friends on that side are
so jittery about this debate if they have a
clean conscience and if they have no
skeletons in the cupboard; they should
in fact come forward for a probe und
feta Elean chit which will really enhance
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their image before the people of the coun-
iry. But I sce them doing  something
quite the opposite,

1 see that the Prime Minister had asked
for a probe herself; here is a paper clipp-
ing-from the Indian Express wihich says :
‘the Prime Minister today offered to face
a public enquiry on what has bzen dos-
cribed as the Mamuti Affair... Let her
have it; she should have it now unless
she has some skeletons in the cupboard.
§ am charging this Government that they
‘have misused their office to the fullest ad-
vantage of a« particular individual. This
is a clear case and if this does aot deserve
a probe, nothing will ever receive atten-
tion in this country. This is nothing but
a compendium of violations.

Prof. H. N. Mukerjee spoke in the so-
called socialist forum of the Congress
Party and he had talked something about
Maruti: it came oul in the papers: il
appeas that never again  was Prof,
Mukerjee to be called into their meeting.
But the Socialist Forum also had been dis-
banded and so we see Mr. Sharma as the
Deputy Leader of the House belonging to
the Nchru Forum. The House has to
iake a full view of the whole thing.

It is impossib'e to get straight informa-
tion. I put a question on 14 December
1972.

MR. CHAIRMAN : Youwr time is um
please conclude in 3-4 minots.

SHRI JYOTIRMOY BOSU: 1 repre-
went the principal Opposition party bere:
if you could give someone one howr and
15 minutes, at least give me hal{ an bhows
or else I sit down.

MR. CHAIRMAN : 1 Jo not want in-
terrupt you. The time allotted to you s
minutes; alreadv ten minutes have passed
and yvou can take three or four mimutes
more.

SHRI FYOTIRMOY BOSU : You kmow
ihat is not the motion which stood in my
name oniginally. 1 had made arrangement
within the Opposition. Ané I am giad to
say that there is a working arrangement.
The Hous: must take a full view of the
whole thing, and the Government's attitade
could be seen i this House here and even
through the documents. Whenever we put
a question about Maruti the Minister gets
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" {Shri Iyotirmoy Bosu].
a bizh fever. For example a question wae
asked about the stlotment of steel to M/s.
Maruti Yid. The reply given is that the
information is being collected and will be
laid ‘on the table of the House. The ques-
tion was asked on i4th December, 1972
which was again repeated on the 8th March,
1973, The same reply was given namely,
that details regarding the quantities of steel
asked for by the firm and supplies from
different sources are being collected and
will be laid on the table of the House, 1
wanted to know the loans sanctioned by the
nationalised banks to Maruti Limited. To
this Shri Chavan takes the plea that bank
matters cannot be divulged. But I have a
roply from the Government that they can-
not divulge it. But, they bave given this
information 1o a private individual and not
here. They are only taking shelter under
this plea because they have a lot to hide.

& want to ask this question of Shri C.
Subramanian. Is it a fact that the young
man has got out of Maruti and he has got
anly a contractual obligation asy a consul-
(ant after receiving a handsome amount ?1
do not know. But I have heard about this.
You wi'l kindly denv or accept this. Thex.
Shri Salve talked a lot. I want to quote
Shri Subramaniam’s speech of 22nd Decem-
her here Not only defence units have
been hoodwinked but 1500 persons have
beea uprooted—they have been hoodwinked
and Shri Subramaniam never bothered to
send a reply to mv letter. I made a detail.
ed list of my questions. Shri Subramaniam
saéd manv things. But, I mav tell him that
be talked about the people coing to the
court of Jaw for getting judice. Now. the
people cannot get justice against rich in-
dividual in'the country. How cun a judge
sive. judement against the Government and
the Prime Minister’s son 7 Even the Sup-
remes Court judges could not get a fair
deal at the hands of Government,

About the price of land Shri Subra-
manlam said - something. Six photostat
coples are produced to show that the Jand
was valued at Rs, 9000 for 60,000 acres of

land. . How can amybody take 6,000 acres
of langd for Rs: 9000/-7 These poor pea-

" samts. were -deprived of their lands worth

Jukbs for this one individual, Giviny 15
idays™ gotice is mandatorv under Section 9

Y
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of the Land Acquisition Act.. Ader. actual
receipt. of the notices, you have: dewlwd
these poor and innment peasants,

SHRI C. sunmmm Roiv
valid 7

SHRI JYOTIRMOY HOSU 1 am com-
ing to that. Afier receiving this " it was
referred to various departments’ for . com-
ments, 1 wamt to ask the Minister whether
this claim at all was put up to the various
departments of th: Government or pot. M
so. when was that sent ? I know that this
was never sent to different departments.
The notice is dated 24th June, 1973 about
the land wherein the defence interests are
involved.

9713 L

MR, CHAIRMAN : Mr. Bosu, you will
now come to the point.

SHRI JYOTIRMOY BOSU : I am talk-
ing about the defence land.

MR, CHAIRMAN : | would request you
to please come to the subject proper,

SHRI JYOTIRMOY ~BOSU: Yes. Sir.
Notices concerning land where defence in-
terest was greatly involved were typed of
written on 24th June 1971 After that, that
was served in 4 villages on about 300 per-
sons about 10 miles away from headquar
ters. Normally for a Government depsri-
ment it takes weeks. But it was made re-
turnable on the 14th day ie. on 10th Jaly.
But insicad of beginning the hearing the
award was finalised on the 15th dav When
were the departmemal enquisies held ? The
peasants filed appeals for higher componsa-
tion. They poinied out the defence pro-
hibitory orders that you cannot acqujre the
land and erect something. They filed ap-
peals in the court off Mr, Jain, the District
Judge. 1t is going 10 be almost two years.
The factory is completed; the car has been
displayed and agency deposits to the tune of
Rs. 14 crores have been taken, But for
the claim cases not even the issues have
been framed, I want to ask: Is it correct
that Mr, Jain's son has been given & job as .
Assistant Legal Secretary in Maruti Ltd. ?
Is it a fact that Mr. Fain has boen recom-
mended for High Court .’mdyes!up ‘I

MR. CHAIRMAN : Please mﬂm your-
self to the resolution, :




Hy Mabfdu Ke,

SHRT JYOTIRMOY BOSU : All I want.
ed to say is, these 1500 uprooted persons
bave given representations in writing point-
ing, out the defence prohibitory orders and
they have filed appeals for higher compen-
sation before the District Judge who is re-
commended to be a Hizh Court Judge as
» reward. That is why 1 am saying all
this. Otherwise. why should 17 Mr. Su-
bramanjam js repeating His Master’s Vojce
and he takes the shape of the vessel in
which he is contained. That is his political
career for the last 15 vzars, we know.

In conclusion, 1 appeal to  Mrs, Gandhi
and her Government. If they have no
skeleton in the cupboard, if they think that
everything is clean with them-—which we
do not think; we think it is an absolute
conglomeration of malpractices and cor-
ruption—they hould agree to a parliamen.
tary probe and obtain a clean chit, if they
deserve it. Otherwise, they stand con-
demned and thev should get out of ihis
Government,

SHRI VIKRAM MAHAJAN (Kangra) -
Sir, mever in the history of Parliament has
a more frivolous motion been brought
than the present one. This is one of the
most frivolons motions which 1 bave ever
come across in Parlizment,

SHRI ATAL BIHARI VAJPAYEE : He
is casting an aspersion on the Speaker who
has admitted the motion.

SHRI VIKRAM MAHAJAN : Soms op-
position ‘partics who have failed in their
policies and programmes are playing the
politics of frustration, They are trying to
project themselves in the public eye by
playing politics of character assassination.

I say that the opposition parties have
failed in their poMNcies and programmes.
Therefore, they have taken to palitics of
character assasination. They are unable to
convince the people of India about the
sonuininess of their programmes. So, they
have now come 10 cheap political gimmicks
and this is an attempt in that direction.

After all Shri Jyotirmoy Basu was trying
16 .make out a case on an entirely different
matter. which is not before the House for
is the statements by the three Miniflbrs. He
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motor car with paper.? A motor car will
need steel. Then, can you run a single
industrial plant without a bank loan 7 What
is wrong if a particular entrepreneur asks
for a bank loam? If Shri Jyotirmov Basu
has anv knowledgs of economics. he should
know that every industry in this covniry
is run with bank loans and there is nothine
wrong in it. If the person happens to be
the son of a person in authority, it will pot
make ady difference tg the position,

The main point is whether the. notifica-
tion was there or not. When Shri Shokk
made the statement he was specific that
there is no violation of anv statute or anv
notification. That js the crux of the whole
thing. As Shri Salve pointed out earlier.
the notification which was issued became
mstructuous because the purpose for which
it was' issued was no lomper there. There-
fore thz notification no longer remained.
It was a specific notification for a particn-
lar purpose. The purpose in 1962 was the
Armmv  Ammunition Depot. In 1963-08
that depot wus taken away. Therefore, the
purpos: for which the notification was
issued ceased to exist and so the notification
became a dead  letter. When the 1962
notification died out, the question ye-
mains what is the value of tha 1969 notifl-
cation. As has been repeatedly  pointed
out by Shri Salve the 1969 notification wax
invalid because it did not comply with the
statutory provisions. if a particalar gec-
laration does not comply with the statutory
provisions it is invalid no matter whether
it comes to the notice of the Government
carlier or later. It is nullity from the
beginning. what is calleq nullity ‘ab jnitio,
a stili-born  notification, Since the 1969
notification was void ab initio, it never
existed. no matter when jt came to  the
notice of the Government,  Since neither
the 1962 notification nor the 1969 notifica-
tiom was there, there was no violation of
any rule of anv notification or statute by
the government.

A peculiar argument, has been brought i
on the basis of the 1971 Jetter of the Army
Commander. That refers to a circular of
1956. The officer was 0ot _aware of this
varticular fact that this circolar was bamed
OR an contemplated statute’ that is, it was
contemplated in 1956 that'a new statute
would be brought into existence by virtne
of wmmm ‘would be. impossd on
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[Shﬂ Vikram Mahajm}
various building structires which privale
persons can built around the defence in-
wtallations. That particular contemplated
statule Was never brought on the statute

book, Therefore, the Commander in igno-
rance wrote that letter. The  Opposition

is trying to take advantage of the ignorance

of the Commander.

Mr. Mishra earlier tried to say that this
particular letter related to the notifications
of 1962 and 1969. That is why we. speci-
fically raised the issue and asked him- to
read out that letter and show us, whether
that letter referred to.those notifications of
not, When Mr. Mishra read out that lefter,
it was clear that, that letter never referred
o those notifications. It only referred to
1956 circular. That circular is not a valid
circular in the sense that it was merely o
proposal which the Government was think-
ing and which was never fructified and
which never came into existence. Therefore.
the letter by itself means nothing. The let-
ter was written by the Commander in ig-
oovance of the law and the notification.
Sugely. on the basis of the ignorance of a

Commander. you cannot build a case
against the Government or the Ministers

and you cannot move a privilege motion
against them. This is a frivifous motion.
It is mearingless. 1t is a politically-motivat-
ed motion and it has to be reiected on that
wround,

1 want 10 point out one more fact. 1971
letter specifically states that ap area of
3500 yards has to be left out before any
private building can be built. Mr. Salve
read out Section 7 itself wherein an area of
2000 wyards is refered to. The statute
clearly says that it is only 2000 yards. From
where has this gentleman, this Commander
got the idea of 3500 yards 7 That shows
he was under some misapprehension and he
wrote that Jetter under that misapprehemsion
because neither the 1956 circular -nor the
staiute itself which is 1903 statute state
anywhere that vou bave to build a private
structore bevond 3500 vards,  Therefore.
he was under two basic misapprebensions.
That is Bow' he wrote that letter.
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poﬂﬁcalnmosewtthavﬂﬂulum:a
I Bumbly submit that o ‘case’ hes been
made out against-the Ministers They are’
deliberately, consistently and’  persisteptiv
trying to draw in  sorachow -or ottier  fhe
name of the Prime Minister, -L-think. from
the highest standsrd of public conffuct snd
peblic morality, there is no: deviation from

-that, standard. ‘The whole .object is » fri-

vilous one,

Apart. from that I think, this 2 cheap
propaganda stunt which is being carried
out. - The people cannct be befooled by
their cheap political gimmicks. The ymell
minds have tried to malign us many tiaves
their cheap political gimmiicks. The smalt
thrown out lock, stock amt barel

st wrw fegrdt wgal (wrfaae):

awmafe o, F1¥ faas ST A A W@
i &g & fow ot a awmd
T g IR aw
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AT aw & IO F gare wAW faw
I A FE T ST W} AG
Tiaaw Y a1 § 1§ wear § fw fasg
aErEd ® A@n w1 a7 fawar @
7g 9t T faegen &1 wedby et
GG Rl ol

e gl aTd gfe B R W
w0y wwmfy A, W osw oAE &
zegre fn wr axar & 5 o vl
fafaex % fan agi wreamT Ty F
yorr &y wE At At ow  qegfawe
fadt 47 1 %a1 Yo ATy ¥ T fn we
awar e Fworafoe fedt & sremer
1t e A 97 gy sfae 38 T
ar et P o ww we ¥ e fer
Xt awar § 5 g0 wieww  av ew
i amw aff fer o Ao gd
2T QT ¥ e o, gfer ¥ ahmw
w7 folk wr fe-wgt avefer fofinde
o Tk et uT A TN
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Al it ag sheer o sy
e Sy & g s W ge
T Tgw A it § 5 1069 & Mife-
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Shri A. K. M. ISHAQUE (Basithat) :
The letter must be an anthorised letter.

ot wzw fagrdl wwdw) : Authorised
whom ?

Wi fafoa amsfor @ g et
FATRLGA-AI § qgT %7 ag oot formar
7 Jirteee dex A g, ag ahope
ST T vET g awR §
T A F AT I T
f, ¥ fauag d@r wrr 9w gy
Lt
MR. CHAIRMAN : Oalv if he yields. ..
He is not vielding.

Wt wew fagrd awhdt ;o awhy
W, T A @AY eI @
& Ffan &rep | owe o e
a7 &

awfe s - it qw A o
TATEY Y

ot FEw fagret ey - qwefy
wg1za, weft wEvew € ford g I~
IE TR aw 97 fE oaw aww &
mu'?rwnwm&ﬁrmw&
T fouT oW oAt AR o1 = fr
WA 9w fowymr o owwe e
T¥E @y w6 prog e,
TR AN guEmw W W g
T fear | o gugwerw A v fw
AN TE TG W g ag fewH sywew
& Tl ¥ I 9w W g Afer
4 wRNTE %1 §ee § oeafae &
I fetmrd ¥ iy FE |TE, afew
fordrerdt & ara *7 @i g 1 At aw
T AW FF g ) frar mn g, &x
¥ far Wit A O o7 wwaT | Wl
RERT IW @ & aferw A v
T §FA 1 wEfe AT Frer & e

i 4 iy FeTHR @ g8 1 arfern-
z w dfew W wwr e g
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S ideagree that §f, ‘Because he is the
Primg ‘Minister’s son, anything untoward

.hug. hapbened, if. anvthing undesirable has

' havpened, it should be' looked info.
Again, T want to give you this assurance
that if anvthing is brought to our nofice,
it- will be inguired into and whoever it
might be. friend or foe if irregularities
had . been committed, cither officially or
unofficially proper action will be taken.
‘That assurance T want to give to the
hon. House.”,

SOME HON. MEMBERS : How fair it
is?

st wzw fagrd weed ;o v
HRRATE 37 FTF ALY § | 9T 9% we
T frar w21 e B
yafer adt & et s e amER
£ amamT qvew orw ST AT B A
nfeade W& a & fau ey
wfa i & 1+ wrefa & fan dew e
e ol ww B Y oAty Ay
et £ 9T A w0 T g
Y ST, AT geOAET AT wEA
2, e #7 w7 2, ard st
FEEET &) FT G A 2 owfaa
fag T &, TS wwar swm fpar o
qF1E | FAF TUH Tl T AW F F7
T AT GATE |

it ALF7 TATT TSR A TT R §
TE [ATAT FT WA IS IEATE |
Tyt it oF off A E ) awaw
HHMTFEE . .
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MR. CHAIRMAN : I think it has been
the experience of the House, generally
speaking that Shri Atal Bitiari Vajpayee
never goes oup much; sometimes, he may
go here and there, but generally,
he does not go out much. This is a very
touchy subject to both sides of the House
and a little diversion may be tolerated,

ot AGE PR @R 0 6 oA
=aeqr agat § fr arefa & ot
TR wrwe & fou sy grdEz § oo
T

My request to you is that the Member

who is speaking should adhere o certain
rules, :

MR. CHAIRMAN : The Hon. Member
has not understood me. 1 said that it was
touchv to those people who wanted to make
something out of il. Therefore, u litile
diversion here and there should be tolerat-
ed.

SHRI A. K. M. ISHAQUE : We do not
mind occasional diversions; but this is an
exercise in irrelevance,

MR. CHAIRMAN : The motion before
the House doss bring in so manv other
factors also, Still I would request members
to confine themselves within the purview of
the Motion.

SHRI K. LAKKAPA : On a point of
order under rule 356.
“The Speaker. after havinp called the

attention of the House 10 the conduct of

a member who per.ists in irrelevance or

in tedious repetition either of his own

arguments or of the arguments used by

other members in debate, may direct him
1o discontinue his speech”,

He is persistently repeating what has been
said by other members and bringing the
saume thing again and  again. Therefore
all these observations of his should be ex-
punged. The ru'e is verv clear on this.

MR. CHAIRMAN : If there is any ir-
relevance or repetition, ‘the Chair will take
care of it

st wzw fagdt s ed) . G §
T amar Avefa oA oany
g o frel w et i oary
qrlt ¥ 7 ol wgem anew wg
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMANI
AM) : I have listened with great respect 10
the speeches of Shri Mishra and Shri Jyotir-
moy Bosu. I doubt whether I have or 1
had inteationally or unintentionally misled
the House with reference to any point of
fact. With great respect to them. I can say
this with a clean conscience that there was
absolutely no misrepresentation or mislead-
ing with regard to any of the facts I had
placed before the House at that time.

The point for consideration is this. This
resolution as you have been pleased to
point out from the Chair, definitely refers
to “misleading the House in their state-
ments made in the House on the 22nd
December. 1972, 1st March, 1973 and 7th
March, 1973 with regard to the violation
of the provisions of and orders made under
the Indian Works of Defence Act in spite
of objections taken by -appropriate defence
authorities.” Tt looks as if this motion
has been brought with an ulterior motive
1o rake up al matters on which a decent
burial has aireadv been given.

SHRI PILILO MODY : ANl irregularities
concerned with Maruti; thev are politicallv
- shotivated. (Imerruptions)

SHRI C. SUBRAMANIAM : Please wait
Simply because. we have different interpre-
tations of ‘& particular Act or ‘a particular
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order it ‘does; not - moan. it js’ misleading.
1 may be ‘wrong or he mav be right.. but
then is quite & different thing. But do we
belicve. that. what we . bave put forwmd is
bona fide and correct? . That is the oaain
matter for consideration. You  will  find
that there was the 1962 notification. If it
was valid, why did we want to take another
notification in- 1969 7 I do not think: any
body would go about repeating the = whole
thing if we considered it to be valid, There-
fore, at that time, it was considered that
another netification was necessary, and that
is why all the proceedings in 1969 were
taken, Otherwise, this will be meaningless

exercise, ‘Therefore, in' our view, the
1962 - notification  was no ' . longer
effective . and  therefore, we  were

trying (o take another action in 1969. Whe-
ther the action taken in 1969 is valid or
not also has to be considered. and in our
view—and that is what Shri Mishry re-
ferred to and also the Defence Minister
wrote 1o them and it was gquoted—that
defect was discovered. And, therefore, if
that defect was discovered and when we
think that there was a defect and on that
basis we say there has not been infringe-

ment of any of the provisions of
the Jaw, is it misleading the House ?
The hon. Member may think that

our interpretation is wrong. That is quite
a different thing altogether. But if we
come to the conclusion on the basis of a
thorough investigation of the facts, and
the various provisions and the rules having
been considered we come to the conclusion
that this was noy effective and we come
to the House saying that this is the con-
clusion we have reached. is it misleading
the House 7 This, T respectiufly submit, i«
the plain thing which has to be considered.

The hon. Member may differ with regard
to that. In other things they may have
grievances, but certainly all those points
cannot be brought in under the guise of
this motion, and he cannot ask us to reply
to those things. This is how in the other
motion about the manufacture of cars
brought in not onlv the question of Maruti
but land acquisition by the Harvana Govern-
ment which is exclusively an executive aci
of the Haryana Government to which any
action can be taken legally in the court or
in the Haryana Legislative Assembly, If
there is any fault of the Government on the
executive side that should be taken to the
court or in the Haryana Legislative Assem-
bly. ‘Therefore, T respectfulv submit that
as far s thiy motion is concerned, there
is absolutely no basis for this resolution.
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1 can speak for my colleagues also end
1. am sure they would also - intervene. I
would Hike to emphasise on mv behalf that
ihere 'was absolutely no intention to mislead
the: Homse and baving gome through the
whaole proceedings, I am prepared 1o sav
{hat even unintentionally there was no mis.
leading as far as the facts are concerned
in this matter,

16.14 Hrs.

ISemy K. N. TiwaRi in the Chairl
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Ay o3 o geaaw fear g1 @
o® ¥ QTN TG A QF TEAR HY THAT W
¥ ww g i oy wf, A su WA
gifien oy iy wfm ey af
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T FY W7 4% T Oy F9F 79 whh-
framarfedi & @9
THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE) :. Mr. Chairman, Sir, I
wish to make a very brief  intervention
because, after hearing the debate, 1 do not
find anything which is new and which
requires a fresh reply, so far as 1 am
concerned. 1 am coming up because the
motion specifically mentions my name and
alleges that I have misled the House.
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Now, why have T misled " the House ?
Because, some “hon. Members a0 this
House do not agree with the interpreta-
tion which I have placed on the relevant
provisions of the law. By the same logic,
can I say that they are misleading  the
House because I do not agree with their
interpretation ?

Sir, T have dealt with this question ela-
borately when 1 intervened in the debatc
on the 7th March. On the last occasion
I dealt only with the question of law as
to the argument that certain provisions of
the law, in particular the Indian Works
of Defence Act, 1903, have been violated.
When 1 spoke at that time I had made it
clear that I was intervening only to clarify
the legal position and, as I was entitled
to, I looked at the facts stated by my
colleague as authoritative facts. Because,
even a conclusion on a question of law
can be reached on the busis of certain
facts, on the basis of which you say
whether the Jaw has been violated or not
violated.

Now the whole question is in a very
narrow compass. We have the 1962 noti-
fication and also the 1969 notification.
With regard to the 1462 notification 1
had stated, and I would state now, that
s0 far as the validity of that notification
was concetned, it was a valid notification
and was in existence up to a particubur
point of time. Because it appeared to me
that it conformed and complied with the
requirements of Section 3 read with Section
7 of the Indian Works of Defence Act.
1903.

Then certain circumstances  intervened
sometime In 1966. As a fact, it was stated
before the House that the ammunition
depot to which 1962 notification referred
was not there, that was shifted from there
and that, not only it was shifted from
there but some other depot which came in
its place did not occupy topographically
the same area which was occupied by the
ammunition depot to which the 1962 noti-
fication applied. The crux of the matter,
s0 far as the law is concerned, is that
Section 3 itself reguires that when you
want: certain restrictions under Section 7
and in particslar Section 7(b) to apply,
you have to study ot & point of time from
where the distance, ‘whether it is 1000 or
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2000 yards, begins, that is, the erest of
the parapet wall as it is called, so that out
of - that  distance,  you ‘are prohiblted. frofm
erecting .any. structutres -or  things - of ‘that
sort.  Now, the crest of the pﬂrapet wall
itself ‘changed' ‘becausc the fuct stated. was
that  in the new installation which .. wak
brought sometime in 1966, some part of
the fand which had been allotted to the
carlier -instalfation, the ammunition depot.
had been taken -away by derequisitioning.
The crest of the parapet wall itself alter-
ed. Therefore, there was no ‘question of
distance of 1000 yards reférred to in 1962
notification being applied to 2 geographi-
cally or topographically a new  situation
that came into existence when the érest of
the parapet wall itself changed, ‘when the
new instaliation came there.

That was the particular reason why 1 said
thut 1962 notification had spent itself out,
had exhausted itself out, becanse the very
corpus or the very body in respect ot
which the notification was issued did not
exist in point of fact.

Then, I said, 1969 notification was
undoubtedly  issued and, again, it was
purported to have been issued in accord-
ance with the provisions of Section 3 read
with Section 7(b) of the relevant Act.
Now, with regard to that notification, I
must make it clear that I have not used
the word non est at any time during the
previous discussion on the subject.  The
confusion arises because, unfortunately, it
has not been appreciated that therve is @
vital distinction between either a law or o
notification which is mon est and that
which is non-operative. When a law is
non est, it does not exist; simply. it does
not exist. Therefore, anything said to
have been done under the law cannot be
said to have been done at all. But it is
not the same thing 10 say that the law is
not  non-operative. The law may exist.
Certain  conditions precedent, laid down
under the law itself, have to be fulfilled
before that Jlaw  becomes  operative,
Therefore, a distinction between a nor est

notification and a notification which even
if assuming it was valid was non-opera-

tive was, unfortunately, not appreciated.

What 1 said so far as the 1969 notifi-
cation was copcerned, apart from the many
infirmities from which it wﬂered—-—l ‘do not
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wamt 1o -go into .all that again; 1 have
‘refersed to . them: during the -eartier dis-
cisgion—that one vital thing has not
. happened in respect of that - potification.
Therefore, ‘1 said, even though “assuming
it ‘was validly issued, it ¢ould not be wid
to ‘have been operative at all in terms of
Section 3, Sub-Section (2). What is  the
effect of such a notice not being given is
mentioned clearly in Section 7 which is
really 2 more important provision so far as
the legnlity or the illegality of the present
case is concerned. Section 7 itscif says :

“From and ufter the poblication of
the notice mentioned in Section 3, sub-
section (23 such of the following res-
srietions a8 the  Central  Government
cmay in its discretion declare. . .”

t submit that there can be no reason for
any doubt here. So far as this section
s concerned, it says that the restrictions
will comie into cffect from and after the
publication of the notice. Till that time,
even if the notification is valid, the restric-
tions under section 7 do mot come into
cffiect—they come into effect only ‘from
and after thc publication of the notice
referred to in section 3. If the notice
under section 3 itself was not issued, the
question of section 7 or the restrictions
in section 7{b) becoming operative does not
arise at wll That is what | stated in my ear-
fier statement in (e House on the 7 March,
Therefore. to suy that 1 said—this  has
been put in my mouth—thut the 1962 noti-
fication was invalid because the 1969
notification was issued is, to say the least,
failing to appreciate the contention which
I had mude before the House at that
time. 1 did undoubtedly say that 1962
notification, for the reasons which I  had
mentioned, hud spent itself out, The very
fact that the 1969 notification was required
10 be issped, was deemed to be necessary
to be issued as my colleague, Shri C.
Sobramaniam.  mentioned,  would  show
that even the authoritics which were res-

ponsible for issuing the notification had

thought  that the 1962 notification was no
langer there; therefore, a new  notification
wai necessary. That is all that T said, [
did not say that the 1969 notification ren-
dered the 1962 notification invalid. T said
that the 1969 notification was inoperative,
and. the 1962 notification had spent itseif
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out becamse of the supervening - circums-
tances. to ‘which I had made reference—and
I need not repeat them. No new .point has
been raiscd in the course of the debate to
which T need make any reference. Points
of fact have been referred to, and I am
quite sure that my colleague will deal with
all those guestions of fact. 1 would not
have liked to go into the legality of ‘the
matter had it not been for the fact that
hoth on the carlier cecasion and in  the
preseni debale the legality of the notifi-
cations, the legality of the action, had it-
self been challenged.

SHR1 PILOO MODY (Godhra) @ Mr.
Chairman, Sir, this must be the most im-
portant debate that has taken place in
Parliament in the Jast three vears because
on no other occasion in the last three years
have T scen 14 or 15 Minisiers present in
Parliament a1l at once. of which at Jeust
seven were Cabinet Ministers at one time.
There must be some special significance
attached to this debate because 1 have
seen crores and crores of rupees being
given away. When the President’s Address
wag debated, when the Demands for Grants
in respect of the Ministries were discussed,
when there were discussions on the Finance
Bill in Parliament, T had scen only one oy
two or three Ministers being present, with
Mr. Raghu Ramaiah hovering round like a
fiy in the House. I huve never seen a single
debote in this House in which 15 Ministers
sat—many of them with ear- phones and
seven of them being Cabinet Ministers.
There must be something guite sinister or
peculiar in this debate. Take, for instance.
Shri I.. N. Mishra, who normally comes
into the House only on his ‘Question Day”
and who. immediately after the last ques-
tion is finished, runs out like a rugby
tackler in the fear that somebody might ash
him an awkward question. And today all
of them have been sitting for hours on end.
1 am suspicious.

Now and then somebody from the
Congress benches gets up and  says that
there is political motivation here. I am
saying that there is only political motiva-
tion in this. There is only political moti-
vation in this. It is only for political moti-
vation that this debate is taking place.
The Ministers of the Government of
India—we have now gbt accustomed to it—
lie 12 times a day. If we start having pri-
vilege motions over every lie they utter.
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[Shri Ptlon Mody}

wuwmmverdomy other workinthu
,l;om But, this a very different sort of

T do not want to hide behind any gues-
tion that the matter of privilege is involved
because he misled the House. It is quite
evident that they have misled - the House
and it is quite evident why they have mis-
led the House. They were only doing
their musters’ and mistresses’ bidding and,
therefore, to say that this debate is not
as a result of political motivation is rank
hyprocrisy and I do not want any part of
it. Why is this debate being brought here
in this form ? Because month after month
we had tried in the BAC, this committee
and that committee to get all the affairs of
Maruti discussed on the floor of the
House. Month after month and years. It
took 14 months to get Nagarwala on to
floor of the House. It toock me 14 months
to get Nagarwala discussed in the Parlia-
ment of I[ndia and in a similar fashion, no
matter what efforts we made, Maruti was
persona non grata and could not be dis-
cussed because it was too sacred a subject
for the Parliament of India to  discuss.
You had only the other day a call atten-
tion notice dealing with the Safdarjung
fly-over. My friend, Mr. Jagannath Rao
Josht was just about to say ‘Muuti’. He
had just uttered ‘Ma’ and fifteen people
got up there with their books, all flapged
und all points of order. points under 372,
353 and so on were raised. What does all
this mean ? It means there is a national
conspiracy hatched by the Government of
India and its followers here to put
affairs of Maruti beyond the public expla-
nation, beyond public scrutiny and beyond
public understanding. .. .

SHRI K. LAKKAPPA (Tumkur) : On a
point of order, Sir. He is making a charge
not only against the Treasury Benches but
also against all the Members of the House
that we are hatching a conspiracy. I would
like t0 know how it is relevant. How is he
allowed to use such words ? He should
not be allowed to use such words
reflect on the entire House.

SHRI PILOO MODY : 1 thank him for
piving me a little vest. 1 have nothing
against Maruti, ) have nothing against
Muruti or for that matter, T have nothing
against’ Mr. Sanjay Gandhy, - My answer to
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everything . is -pot ke my friend
Mr.. Bhogendra - The's | who. wants that; /as
soons as something happens, “take.it over”,
andindl:promukcamtlebitm
so that bis philosophy s - served . further.
By all means, I would say that it ‘would be
doing India a great injustice, . It would be
doing India a great injustice if Maruti was
taken over by the Government of  Todia.
Let Mr. Sanjay Gandhi and.all those who
have rushed to help him stew in their own
juice. T do not think they will be sble to
manufacture a car, Why shonld the Gov-
ernment of India take it over? 1 have
nothing against them, as I said. Let Mr.
Sanjay Gandhi have his project and 1 wish
him well. I hope he does muke a car. [
hope he does make a car which will work
and 1 hope that you all do have to travet
in that car instead of those American im-
perialist cars that all of you use now...
(Interruptions) 1 have been accustomed to
it but it is these people who have been
sensitive about it and have no right to use
one.
have nothiog
I wish him

Sir, as I was saying, |
against Mr. Sanjay Gandhi.
well,

So. 1 shall say only this that 1 hope be
manufactures a car and I wish him well.
1 sec no reason why Sanjay Gandhi should
not indulge in this sort of thing. This is
a surt of wretched society we have created:
every businessman, every blackmarketeer,
every crook in this country makes use of
the same laws, the same violation of laws,
the same sort of protection, official protec-
tion, and the same sort of under-hand
dealings go on and then they put up facto-
ries. So, why should Sanjay Gandhi not
put up a factory ? He is a little better
connected than they are. So, let him put
up a factory. If you do not stop the
other blackmarketeers, why should you
stop him ?

The only problem involved here iy that
he is the Prime Minister’s son, If it does
not thurt or offend her dignity or self-res-

sct. who am I to say that she should have
any ¢ So, let Sanjny Gandhi make this car.
And et this sort of privilege motion keep
coming till you allow a proper - debate,
not clothe it in secrecy and in other gachs.
It is not a debate on privilege, or a fittle
bit of lies that these Ministers indulged in
beczuse they thought that they thad 10 b:
loyal to.their leader; bul it is a queéstion
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of having to disonss something which [
thiok js the shame of the public life of
this. country. B '

SHRI VASANT SATHE (Akola) : We
have heard the whole debate which has
gone on, and as has been confessed just
now by Shri Pillo Mody there has been
nothing but politics in this entire debate.

Shri Shyamnandan Mishra took nearly
ninety minutes op explaining the technical
and legal nicetiess right from 1903, taking
us t0 1971 and all the regulations, cir-
culars, notifications etc. etc., and he was
trying to point out how the Treasury
Benches had misled this House in terms of
the varions sections.

Therefore, there has been a complete
divergence of views, as far as Shri Shyam-
nandan Mishra and Shri Piloo Meody are
concerned. I think Shri Piloo Mody was
more honest, when he confessed, let us
not be ashamed, there is politics, it is pure
Maruti and nothing else.

So, let us consider it now from both
these angles. As far as the legal side is
concerned, it has been amply demonstrat-
ed and pointed out that the 1962 notifica-
tiops became inoperative because the very
corpus, namely the ammunition depot was
removed from there and taken to Rajas-
than. The moment it ceased to exist, the
notification that applied to that ammuni-
tion depot became inoperative.

So, the first thing that you have to con-
sider is this, Did the 1962 notification
remain in operation ? If that goes, then
let us consider what has happencd after-
wards. -Afterwards, the Air Force came
in. The "Air Force then brought its own
and it was called the Air Force Storage
Depot. It was precisely becausc of that
that in 1969 the Government felt that «
fresh notification was essential. When they
brought out that fresh notification, origi-
nally that notification was under the Act
of 1903 and was considered to be valid.
It is only an accident that because certain
other things which were required (o be
done under that Act itself were not done,
that notification became inoperative.

Hence if the 1969 notification is also in-
operative, under what law or rile do you
bring your eatire case that there has been
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any violation of any rogulation? So as
far as law is concerned, there is no subs-
tance in the case.

Let us, therefore, tuke politics. I would
ask a simple question to all these genmtle-
men who have been crying hoarse ~and
confessing that there is only politics. M
this factory were not of Sanjay Gandhi's,
would Shri Mishra have brought this motion
here ? Let us honestly ask this question.

SHRI PILOO MODY : I will ~answer :
if it had not been Sanjuy Gandhbi’s, the
Ministers would not have been forced to
lie.

SHRI VASANT SATHE : After all, are
not there more serious issucs facing this
country ? -

You will remember last time they spent
two days on this issue. Are we not going
to take any national issue seriously ? Just
because you want to create a stunt, what
are you trying to do? You want to deni-
grate. ..

SHRI PILOO MODY : Yesterday there
was a big debate on prices, There were
only 76 members in the House and he asks
«Can't we take national issues seriously »
They were in the lobbies canvassing.

SHRT VASANT SATHE: Shri Piloo
Mody has blood pressure. He must not
gel excited.

SHRI PILOO MODY : Low blood pres:
sure.

SHRI VASANT SATHE : While speak-
ing, he starts panting.

What are you trying really to do? You
want publicity in the press. You want the
whole country and, if possible, the world
to know. You want to denigrate, ctm_rac-
ter-assassinate, trying to say that here is a
Prime Minister who is favouring her son.
That is what you aim at. You tried to‘do
it in the last elections. Arc you not going
to learn the lessons thereof 2. Do you think
vou improved your image by that? 1In the
tast elections, your slogan was ‘Indira
hatao'. What happened ?  You lost the
entire image of all your parties and were
wiped out by the people. People do ot
take it in thot light )

SHRI PILOO MODY : We were three
years before our time.
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- SHRI VASANT SATHE You are try-
ing to spit at the mid-day sun. It will only
come back on you. Therefore, do not do

this spitting at the mid-day sun.

This is only a political stunt, very cheap
at that, absolutely cheap. You are trying
only ‘to create scandal in. the country.
Therefore, I would submit therc is no sub-
stance in this Motion and no one should

take it setiously.

SHRI PILOO MODY: Had it been
somebody else’s factory, he would not have

got up to defend it either.

off wy fema (aiwr) . wwwly wg@-
77, § aifeg® Al & A4 a1 FTE AT
a1 AT qEN AG ATAT ATEAT
zu | fagrdl & garer wE gu 1 9g@r
1g fo @y a9 wndy & fao s
ATAAL o7 Teeea {1 A g 7

g ag o w za | gfordy Aifa
& waie 92 gu d AT A€ A

T gz 4 ew § sitfee & qod
oyv Afawar & 5o A § v Adr Y

FuTefa Agiey, S AFMAYT UHo TH o
fisy X geaTE @ E, WEIA A1 WEWT Y
#1 A T3 ¥ oF amEm W7 AT Al
TgE WEST E WET IA W IA A
srgAr  wfgo Ar:

‘the failure of the Prime Minister to

enforce high standurds of rectitude in this
regard’.

7z fYgaF ger ol w@ifE am
Fr & o wifemdt oy gy zm A o
FamA wefY, TSH g HA, IAW
fawrg welt, O ) &7 wwmfa S,
ATFGA § wrfauT Argew €1 v FFET
AR qft @ gm § va wd gREAT
HArm w ) A gl oy T 6
srefy amrely oY, feey &Y wfe afwa &
adr v Sl IEHEA § RS W dQ1g
3 @ smaT ww Afedi & gvu oy
 aefyer €Y o wwely 3 f g s o oY
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& e a8, oo P R

wfrr & A g W g o w8 § awe

for g fomitare o &1 ATl A

wiwg &) W%l W ST mﬁt

a9 & o & At wr?f ﬁ‘ e
17 s, 1
AT STl w s’f‘r q mt. e

warft fi #Y faan ur it FX e §

vuA I W wEw far §

“The deficiencics in the notification of
1969 came 1o light only in December, 1972,
By then no corrective action was possible
in view of the limitations provided in

section 9 of  the Indian Works of
Defence Act, 19037

W 4% #FY &

“The Ministry of Defence is looking into
the guestion as to how this declaration. was
not properly promulgated.”

T 9g wqw 7 @ § {5 woew @

TH TR GTIT wHAT e g | (gEenw)

72 AE 9 § AT IATAEY B T HIATH TBAT

TEAT & AZ HATH | WF T o) FErAraw

THIA AR T F § fw AfelnR-

W AT AT A 9 g W SR A

F 7w v wrw a7 g € fa oAy vw g

Fa A1 IR Al AE Z, TAST AT ATEE )

T A U e HE gy & oo &

Aty /1 Ayt Fraw W& S

=7 & o WA T Nud F ALK o AW

Freaany faar 2 fa dod freden

sfear fafide i fafasa cande ooreas
fafnzz, fasia  =aw: 24,000 =7

23,000 #refs  fafadz & dost 0w

aw iR 99 7 arefa £ ooft 41 e

¥ e 9411 TAE A RTE €

U N AT AU FWT 1 IWEK AL

# ¥R war & vw Wl wgeg o

qaae & WGF GTHA §W SO AR

£ 0% Iewwd & AvAeT Ol 810 W

Ffadi & gro.gur §O H A §

weft wEay v 2
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ba& contravcnud the provisions  of
scctmn 372 of the Compames i¢t by
sibscribing more than 10 per cent in the
subseribed capital of the company.”
JE FAT FTA A7 AT gHT 1 4
O F W 7 @, F T AT
Frava Wy ATEAT AEATE + IFAEAL
) qIferET AN AR W RTE

oft T QT MoE  § eraEEr w0
S ISHT WIEET § | AV 63 &
T w7 1 e og & fe e a@n
&y A Adefede S g @
Faey aorg & et wrm sl w1 9w-
o w1 & Ay wely ouF fau st aw fae-
AT ) 59 T g & AqTH WA T
arefa & fa< frg ¥ fao, fea X a9,
¥4 FY, AT KON, AF T 3T F HIWA
T8 & 1 gma fagia Fgt & o T, SRR
Tt ¥ W7 T 9y W oy ang frarade
e e Fradft s s @ g7
T WZAE §A2T S UFFTIA IgAT
TERT AT A FT @
It is not the question of Maruti; it is not
the question of shares. It does not cover

the motion before the House. You must
know this.

SHRI C. M. STEPHEN : That is not the
subject of the debate, The subject of the
debate is “misleading the House...'

awmafy v ;. fewwwm &R
wadwe o aFa §, 3 o gu €

“,..That this House deplores the con-
duct of Shri C. Subramaniam, Minister of
industrial Development, Shri V. C. Shukia,
Minister of State for Defence Production
and Shri H. R. Gokhale, Minister of Law,
Justice and Company Affairs for mislead-
ing the House.”

Frashifer € grog a5 & wiw @
SHTOHT HARIET F |

oft wu fog . wTE & e A
I G A fad o ao $Y woE
A AT gt § e el w0
sk foafear w0 @ ——
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awialy wRen . feawmw & o
ALY § T qE WG WO W
qfaq g |

St wg fawa - R avg Y g
# arg? fasrer 77 18 =i 7@ Y wady
£1 77 e FT e R BT 9Te WNw
SR s &

150

MR. CHAIRMAN : I have given my
ruling that he should confine himself to
the subject of the Resolution.

SHRI A. K. M. ISHAQUE : He must
be advised to use gentiemans language.
Nt wg famd : g9 @il A e
aXH FH Y W I Aw AT
TR wg, qg & S A w7 FedY 9w
UF A M, AY 97 qF w5
AT gEATFCR £

SHRI A. K. M. ISHAQUE : He is
stalling the proceedings of the House all
the time,

SHRI C. H. MOHAMED KOYA

(Manjeri}: You have no right to interrupt
like that... (Interruptions).

MR. CHAIRMAN : Nothing will go on
record.

{Interruptions)
MR. CHAIRMAN : There is no point

of order. I have given my ruling. Let
him continue now.

ot vy foma : WAEAT w1 W T
78 A | TAG AT F A9 § IS
& farelt TR A g w
# TR AT MET BT G
QT A FLONT AT ¥ e 4
qavT T W &

"Wl wgEN . o9 w9 § grew
11

ot wg fowd 7 AE wETe ad

%f«qﬁmﬁ%i**x@%nﬁmﬂ
¢ & amol wEgy «rmqan 7w

L

**Expunged a3 ordered by the Chair.
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wnehy e W S ey
AW A FAGTER T
ot 7 o : FTETER FT T A
g (T
AT YR : AR A o
st oy forwd - Far & W T EwE
AR RFG F AT Famr R E ?
(fevms) we my p*
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ey R

W gl | P &0 v sredme
W I Fow shwT w@hr W ey
a wOOET |y agudel SraT
grawar ? ’

@7 AfaT F e ¥ e ¥
fe wwime ¥ Faeqdf & o
qIEE  WETH FAT &, G IAET ATHY

forfersr o 1 AT & T WA
fafewr @ o w AW F FFIw
Fg UM ug ¥ g NG, aw oY g
fofar  dY | AfFw afy wrea @

SHRI MD. JAMILURRAHMAN
(Kishanganj) : Sir, I rise on a point of
order. The hon. Member has used the
word ** several times, I want your ruling
on this whether this word is parliamentary

or not,

aamf R@eT : ¢ wer e 9
qE AT, AL T T AET AFE WA
WR IRIT AEE F owE dwwer
ar safaaraed 9 i g7 g
Jgm 1 (swEe)

ot 7y fomd © T SR A v
g wRam f5ag q@ wade
FXqraw, Tafg A% AT *F wgr
(suaem) |

aamfa wgea : d e g
AR Y sofaarared 9 g, IaF
famrer QT ) (SUwET) WA AR
F1 Fx difrg 1 (wawEE)

oft Wy FAmg : T FRGRE HOA AT

am Wt e & fame difm

ug GWdT FOA AT I gy § 7
()

qewt e . WA AT F
e afwg | (weww ) g Sfeg
g  feog AT 936 wmw &7
AT w7 w

it wy forrd : awraf wEew, TEE
Afs w1 oF & T g R
o gF W ¥ N & s
at W et w1 ow age g e

afmréYy &1 sEr g & g,
A FW R FW IS gugemfa
AE-IrgNT qAy fgay sam ; Afew
ErcAC B O A S 1 -
T wTAEAT & | S fEAT g4
zafan  zaw  ug AifEe &1 aEe i
(zmaara) |

FAA T AT Foelad THiAn g
wr ¢ fFow a9 e Fr owmen
TAR &, FAl T AW AT A FE
(wmE™) 1 A aTAE F wEy 6 3e
AN FT AT E . A IT &
TEAR AG § 1 IE WiE-weeETE #
HAAT TES &, a8 JHA-GEAE R
(vmwever)

At WeT 3 Tog (weqr) : A
AT FT N & ) AT a1
Fo %8 w® € frow 352 % ampEr
FE AT & 1 g9 B faud o agq %
7 & ,fFag et Aaifas fawra sieh
sfY Yo GARIVEW, THT IJIEH  UST
war |, o Paoraoer v, A Al
FreAT Hr §EAT, A QHo Ao wiERY
Faraew o, gl wpfer
sfrmfal gro smfaat feg od
¥ aavz, W e @ed af-
frad, 1903 & el 9T IR

‘ **Expunged as ordered by the Chair.
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aA wd w  faeet & wraew §
22 foawwT, 1972, 1 Wd, 1973
a4T 794, 1973 w wwr & faA
T oo FES A AWt W qwog
femr ¥ @ wew w0
afmara aT W1 & A &
fown & g w1 weEeg oY AET &
& oAt ® AeEr wfaw ArEAr
A

© gwnafy wgaw : 77w foar &
fr T T T drerar wfgw

ot Ay feerd : F ThEgEE T2 A
w®E

F 7§ 7g Fgwm wgar g fw g
AT FA F Ieew g1 TR & afz
ITET THAT E, AT AT I AW H
wfgr & agsn AwfA 7 gwi—
ST AET ZEA FT wEET oA 2 OfE
arefa ® R K AT AT AT
BMT 41—, AT IH AYHL W A
FIE AT £ |

SHRT C. M. STEPHEN (Muvattupuzba);
Sir, to me it appears to be a matter for
deep regret and tragedy that this session
is ending with a debate which is too bar-
ren—~barren with respect to the purpose.
barren with respect to its contents and
barren. with . respect to public interest
which is sought to be served. I could not
possibly conceive of a debate which is so
mach devoid of purpose and public inter-
est, I the debate was on Maruti Ltd., 1
would certainly agree it is a matter of
public importance. But we had a full debate
for 5 hours on jt only in December 1972,

Mr. Subramaniam in replving to the debate
said :

“Unfortunately, the movers side-
tracked the whole thing and brought in
other matters, 1 welcome it alse because
a few whispering campaigos have been
going ‘on. It is good that it has come
up - in this House, so that we have an
opportunity to say what 'we have to say
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with Tegard to this matter, ie. with re-

ference to Maruti Ltd. and connected

matters.”

17.19 hrs.
[MR. SPEAKER in the Chair)

So, no round-about effort was necessary
to bring up this question on the floor ef
the House. We had a full discussion and
Government spokesmen said what they had
to say, There is nothing about which we
on this side need feél ashamed. After that
discussion, in all ~ propriety that subject
should have been taken as closed. ¥t is
really surprising that this same matter is
being brought up time and again in some
form or other. Are you really so barren of
a subject to attack the Government ? Is this
the only stick with which you can attack
it? Is our record so clean and wonderful
that you do not get any other subject to
attack us ? Regarding this, we have stated

what we have to say and we stand by what
we have said.

Shri Subramaniam and other Ministers
have time and again come and spelt out
the position. T feel there is a measure of
unfairness in the motion which my friend,
Shri Mishra, has brought forward, Minister
or no Minister, all of us are members of
this House and all of us take one another

for the face value when we state a par-
tizular thing.

The motion before us is taking & snow-
balling process, On the 22nd December u
casual question was asked and a casual
reply was given. When Shri Subramaniam
was speaking about that he said :

“The main attack has been with
regard to the acquisition of land, T wish
that the hon. Member had give notice
to me broadly this is the policy which
he was going to attack—not our policy
but the acquisiion of land policy—
because then I would have got all the
facts and figures.”

It shows that Shri Subramaniam was not
prepared for the sort of quesiion that was
put to him. The question was :

“How about the defence jnstallations
How arc they going to take them away 7"

The reply was “nothing is being taken
away”, Now meanings are ebing read into
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IShri C. M Swhenl e
xt ln fuu a privilege .motion. was gwen
notice of. In all fairness, when this-notice
by Shri Mishra came, he came out with
« statement and positively stated :

“1 stated this in a particular perspec.
itve. ¥ say | am. of the opinion that what
has. been done is ‘not illegal. This is ovr
point of view about the law. Therefore.
there is nothing to recant ubout it.”

It could have been taken at the face value
and. the subject could have been closed, But
that was not what my hon, friend did. He
raised it again. Then Shri Gokhale comes
here and says clearly that he is putting for-
ward the position of law on the basis of
ficts mentioned by Shri Shukla, Now on
a question of law two points of view are
possible, One court decides one way, the
appellate court decides in a different way
and that is over-ruled by the Supreme
Court. In fact, the Supreme Court after
some time over-rules its own decisions. So,
two points of view arc possible. I am not
arguing the point of law, The point of law
has been spelt out verv clearly by the
Minister.

Now Shri Mishra’s argument is that the
point of law given by the Minister is not
what he believes 10 be the law, This is in
fact what he says. That is why I say that
mutual  understanding and respect should
prevail between member and member, whe-
ther he is a Minister or not, and that is
completely lacking bere. That is why this
motion is being brought forward. Shri
Gokhale has aptly replied to him when he
said “if my point of view is not acceptable
to you, you say that I am misleading the
House; suppose your point of view is not
acceptable 1o me, applying the same logic,
vould I not say that you are misleading the
House 7

Therefore, there is ubsolutely no subs-
tamce in the motion “before the House.
Government give a particular point of view
with respect to law. Shri Mishra takes a
different view, If there is a- difference of
opinion, it is 8 matter 10 be argued in the
Sppreme  Court. This is not a matter on
which the time of the House should be
taken. ‘The motion before us is very simple,
Maruti need not have been brought in.
Whether misleading the House has taken
plade is a question of opinion. The Minisier
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hay’ splet ‘out again. and ‘ngaln that no mis-
leaditia ‘has mken M‘ace and stifl ‘he persists
in His view, "It is u Diatter for desp regret
that ‘this is being dons. ¥ do .mot want to
claborate- on the question of law, That has
heen ‘done very ably by the Minister,

It is only ‘a question of ‘morafity, After
all, what has happened'? Sowvie 420 acroy
wete derequisitioned.  They —were in the
hands of somebody. Out of that 298 acres
were given to some other company. Subse-
quently a question was asked whether they
had to respect a particular notification ar
not. That depends on how you look st this
aspect of law; nothirg inore than that.

Therefore, I submit this debate which has
been sponsored by Shri Mishra is absolutely
mischievous and is one which a parliamen-
tarian should not have tried to bring in,
alleging mala fide against three Members
of Parliament for the bona fide position
which they took with regard to a particular
point of law. They have explained it. This
should have been accepted. If this sort of
w thing is to continue, then the parliamen-
tary democracy becomes absolutely impos.
sible, We have got other sticks with which
we can beat onc another., Let there be &
code of conduct between us. Let us accept
one another with the face value that when
we make a solemn statement on the floor
of the House, we accept it. If we are going
1o question the bona fides, the functioning
of Parliament is absolutely impossible.

Sir, you gave a ruling which must be
written down in golden letters, When the
maltter was brought up by Mr. Mishra on
the floor of the House, you said that when
this question comes up, whether there is
mistzading or not, und when the statement
is made, the convention is that the state-
ment must be accepted and the chapter
nmst be closed. That advice has been dis-
regarded. A dav has besn consumed for

no purpose whatsoever, No public interest
is being served. A debate which is comyw

pletety  barren has tuken place. One may
have vindictiveness, But vindictiveness only
on u barren ground is something which is
self-detracing. If they have nothing elss to
beat Government with, if this is the only
thing left, they will stand  condsnmed
before the public view, T, :

Sir, the very fact that day afier day, hour
after hour and week after week, Mr, Mishra

N
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and some of his friends are moving up
ihis. issue speaks . volumes before the
pecple. What they speak out shows that the
QGovernment have a good record and that
so much so, these people have nothing
eloe to attack the Government. I thank Mr.
Mishra for his conduct in straightening the
record of the Government, that the Gov-
ctmment have a good record. by bringing
forward this barren motion before the
House. I oppose this motion and, T submit,
this motion has to be rejected completely.

SHRI MOHANRAJ KALINGARAYAR
(Pollachi) : Mr. Speaker, Sir, as Mr. Piloo
Mody has said, the last day of the session,
specially at this hour having full quorum
shows the importance attached to the motion
brought up by Shri Shyamnandan Mishra.
He has brought forward this motion because
the three Ministers, Shri C. Subramasiam,
the Minister of Industrial Development,
Shri Vidya Charan Shukla, the Minister of
Defence Production and Shri Gokhale, the
Minister of Law have misled the House
by saying that there has been no infring-
ment of law, rules and regulations framed
by the Ministry of Defence in regard to
the Maru'y project and that no oObjection
has been taken by the Defence installation
apthorities. . || s

MR. SPEAKER : May I iell you that
your time was already taken by Mr. Piloo
Mody ? But I am giving you time, Don’t
take much time.

SHRI MOHANRAJ KALINGARAYAR:
1 did not give my time to anyone.

MR. SPEAKER : The time allotted to
Opposition is exhaunsted,

SHRT MOHANRAJ KALINGARAYAR:
The Minister gives an answer without know-
ing that on March 11, 1971, the Com-
manding Officer of the Ammuanition Depot
at Gurgaon was prepared to authenticate
the letter objecting to the acquisition of land
on the ground that it contravenes the res.
trictions jmposed by the Defence Ministry’s
circular doted August 13, 1956. This shows
how the Ministers and the Government with
all the proper information and the meachi-
nery &t their command answer questions
fike this in Parliament, It shows how in-
lerested  they are. Is it because we the
Opposition Members ‘are very few in num-
ber ? What pructics they are following 1
would like to know,
41TLS8/T3
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At the time of the birth of this small
car project, one should notice, the Minister
oﬁcn mentioned in this House—hon, Minis.

Shri C. Subramaniam-—that it would
wmemthepubﬁcmmrandnotmthc
private sector, Many times he has mer-
tioned this in the House. When that was
announced, many foreign companies opted
for collaboration. But what happened ?
There was a sudden change. Suddenly it
came out thet it wos the Prime Minister's
son who was going to start this small car
project and it was he who was going to
get the letter of intent. We were surprised.
The Minister said that we should not dis-
courage a young, energetic engineer coming
out with some indigenous production. Of
course, we should encourage. But there are
20,000 10 30,000—I may even be under-
estimating ‘the number—engineering m
dustes in petrol bunks pouring petrol. ‘Why
was only the Pritne Minister’s son recog-
nised ? (Interruption) Do not tell me that
the Prime Minister’s son is the only engi-
neering graduate. There are 70,000 to
80,000 engineering graduates who are un-
employed. They had come out with indi-
genous projects. They were accepted by the
Government but were kept in the cold
storage. If you want to give chance to
young people, you have to give chanoe to
those people. You are not utilising them.

From yesterday's paper | find that Mr.
Sanjay Gandhi has got ten shares of Rs. 100
cach. People who are shareholders to the
extent of Rs. 10,000 and above—there arc
90 of them in that—have been given the
change. There is 2 Monopoly Conrmission
and Government say that they want tn
wipe out the monopoly houses. But, at the
same time, it is they who are indirectly
hetping these people in this project.

Take, for instance, acquiring of land.
Here the objection of Defencc was over-
ruled. They did not worry about the
Defence rules because they are in power.
They have the Defence Minister with them,
the Law Minister with them; they have
everything in  their hands. (Interruptions)
When land was sold at a very high rute, I
do not know how Mr. Sanjay Gandhi got
land at a very low price, Not only that, in
the same arca, as Mr. Jyotirmoy Bosu
pointed out a farmer could mot even dic
» well; it was objected to. But how is it
that this industry has come un there ? Do
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{Shri Mohanraj Kalingarsyar]
8ot tell me that they. ate ignorant of Marut
having been given land there. The main
thing that is behind this is, it was done
s it was Prime Minister's son, And
ho has gone through all those things without
any difficulty, He has got all the help, even
in violation of the rules. Now the  Law
Minister has argued his point, We do not
agree with him. The hon. Member, Shri
Mishraji, has given the full facts and
figures and Haryana is also going through
& power cut and for new industries they
do not give power at ail and so many
industries have closed down due to this
power cut and all their investments have
gone waste and they have become paupers.
But this project has come up just a year
280. At that time also there was power cut
but they have given him 500 Kva of power.
Do vou think that aay one other than the
Prime Minister’s son could have got it ? It
is impossible,

The Minister, Shri C. Subramaniam said
that one day the car was brought to him,
and that he had a ride in it and he said
that the car was jn a very good condition.
He said, ‘I will give you the licence. Go
ahead with the project’, He gave a state.
ment saying that this car was completely
indigenous, but what proof is there 7 Waa
the Minister watching what he was doing ?

Before T conclude—I do not want to take
much of your time.

AN HON. MEMBER : Please conclule.

SHRI MOHANRA)J KALINGARAYAR -
Before ] conclude, the motion against these
three Ministers should be sent to a com-
mittee consisting of members of Parliament.
T think this is serious issue and we should
go through it in a proper way and give
guidance tp our <country and also to save
democracy in this country.

MR. SPEAKER : Shrj Vidya Chasan
Shukla.

SHR1 MADHU LIMAYE : On a point
of order.

MR. SPEAKER : | have called the

Minister.

sﬁwqﬁwi‘:mwim,m
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MR. SPEAKER : I have calied him. |
canno! ask him to sit down.

ot vy fowd © & agreat w o
I W E, AT MTIEH A g
weuw wEw ;R A g )
st wg fomd oY aEE AW D E
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MR. SPEAKER :
already been called.

st ag fand - ¥ wY T &
¥ AT AT Helt WEE wATH4 FA |
AT IWIT Faorad [fFT 1 o gear
wdl 9gH T JaT9 &7 ——-IqF AR
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The Minister has

MR. SPEAKER : 1 see from the Lin
that you have already spoken.

=t wy fard . weTw wEww A
Fimd & oo et wE E

ALAW WA AN AT FFAT 47
ag g fmar, o9 sxied &

oft ¥y foamd © WYT AR e
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HWEAR REHAY © AT AT ATEX 2
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Wiy T wgs g d
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e REYET  qga HYT-HIE qAH
g oot weA foa & @10
o R AT, WL A
¥, g F AW @ T g AN
gar Xt § o Sclia W @A
Ft wx oF sezaEed ¥ fAer @
zan ¥ faed & —

“I would like to point out toat Shri
Mishraji's copy is different from the
original and is available on the officiad

records. There are material differences
between the original and this copy.”

o 9% awE  TENAw o ArEtE
@ o zwax wowr fom  aTeEr
2

SHRI SHYAMNANDAN MISHRA : I
have the letter to Shri Tyagi and I would
point out later how there has been tam-
pering. I shall produce that letter.

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : When the Deputy-
Speaker was in the Chair, this matter was
raised, and he said that he would look iato
it.

MR. SPEAKER: The hon. Member
suddenly pops up and raises a point of
order and then asks the hon. Minister tc
reply to it suddenly on the spot. When the
Deputy-Speaker had already given his rul-
ing on it, why does he ask me again to give
my ruling on it ? The Deputy-Speaker has
already said that he would look into it.
What is the matter then?

sft wy forerd IR FEREFT T
frar &

MR. SPEAKER ;: If he suddenlv comes
forward with something and asks the hon.
Ministey to come out with a reply then
and there, it is impossible, Now, the hon.
Minister.

Wt wg femd . w7 g, T@E
AT F @ ?

et qERE ¥ O3 AW N Ww
W B R R I X WY W
ey weA A wAs ¥ fag
T A qearw & fag wmm, T
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oft viwezare fag : TEH T W@
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aeqq wgvEa : GTTEAT OF TR
wigs & I g
Shri Vidya Charan Shukla.

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS.
TRY OF DEFENCE (SHRI VIDYA
CHAR AN SHUKLA) : My work has been
lightened comsiderably because of the inter-
vention made by the hon. Minister of Law
and Justice, Shri H. R. Gokhale and Shri
C. Subramaniam. the Minister of Indus-
trial Development. Therefore, I do not
wish to go into the points of law that Shri
Shyamnandan Mishra had raised regarding
this particular point.

1 would only bricfly trace how this
matter came before the House, and 1
shall also refer to the letter that the hon.
Member had written and about which he
made a complaint that the reply to it was
not sent to him in good timee.

SHRI SHYAMNANDAN MISHRA:
It had taken six months.

SHRI VIDYA CHARAN SHUKLA :
This matter was raised in a debate on 22nd
December last year on the question  of
manufacture of cars. During this debate,
some allegations were made about alleged
irregularities in land acquisition and alleged
violation of Ministry of Defence’s orders.
The Minister of Industrial Development
who was dealing with the debate while
replying to the debate said that no irregu-
larities had been committed, and they had
not come to his notice and in case any
irregularities had been committed, if those
irregularities were brought to his motice
with proper documentation, he shall cer-
tainly look into the matter. At this point,
Shri Shyammandan Mishra interjected and
asked ‘What about the defesice depot and
what about the defence land near Gurgaon
depot 7. At that time, ¥ got up and
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IShri Vidya Charan Shukla} |
made a statement, He had asked: “Is that
wot being shifted 7 I said ‘Nothing is to
# token away. These are the words I
used, and then I added ‘There is no objec-
tion from them®,

On this basis, a motion was ‘brought be-
fore the House and you directed me (o
make @ statement. When I made the state-
ment, I clearly stated what I meant by
saying all this because I had spoken only
two short sentences. In the statement, |
went extensively ‘over the whole maiter, |
stated there was no shifting of defence
. installations and we have again confirmed
it. When reading out from the Mozher-
{und, Shri Mishra again raised the question
ang said - defence installations are being
shifted. We have again emphatically denied
it.

SHRI SHYAMNANDAN MISHRA : It
is in another context,

SHRI VIDYA CHARAN SHUKILA :
No question of shifting of any defence
installations which at present exist there.

At that time, I also said we are not
going to shift anything and there is no
objection from them to continue there.
This is what 1 said in my main statement.
Now this statement has been twisted to get
all kinds of meaning out of it, even though

it was a very clear and straightforward
statement I had made.
After this, many legal questions have

been raised. But I will straigtway go to the
main question Shri Mishra has been agitat.
ing. As far as I have been able to under-
stand him, his main case or argument is
based on the point that the army ammuni-
tion depot of 1962 and the air force ammu-
nition depot of today are not separate, are
one and the same thing in the same con-
timdation,

SHRI SHYAMNANDAN MISHRA : No,
no; joint sharing by both.

SHRI VIDYA CHARAN SHUKLA :
That is a separate question altogether. He
has been maintaining that there has been
a oontinuity in the entire thing and there
bas been no break in this, This is the crux
of his argument. My main reply in this
debate is going to digprove this theory of
hig that there has been any continuity
in the two ammunition depots.
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It has been stated that this army smmu-
nition depot was shifted out of Curgaon in
1966, and after such- shifting, MES - took
over the installation and then after a fow
months, the eir force storage space, ASP
54. was established there and that is the
present installation. Whern this ASP = $¢
was established there, no question of issu-
ing a fresh notification arose because we
presumed that the 1962 notification was
still valid at that time. But in 1968, when
part of this area in command of this parti-
cular depot was derequisitioned and  was
handed over to certain private parties after
derequisitioning, as the Law Minister
stated, the topography and the entire geo-
graphy of the area changed and, therefore.
according to the law, another map to scale
had to be prepared and other consequential
action Iaid down in the law had to be
followed. Therefore, it was decided to
issue another notification.

Here Shri Mishra bas produced a letter
purporting to be from the Commander of
the Air Force Station. I am really greatly
surprised that a responsible member like
Shri Mishra should do a thing like this, in
playing a kind of trick that we are not
accustomed to. Here 1 want to read out
the differences between the letter in  our
official records and the letter produced by
him before you purporting to be a true
copy of the letter which is in the official
file. First, I will read the differences or
alterations that have been made by Shri
Mishra in the letter before that letier had
been sent to you. We have already sent
all the documents to you, Therefore, |
will only bring herc the material diffe-
rences that were made in the official docu-
ment by Shri Mishra before it was put
before the House and you. I will also quote
what he said while he was presenting
them. He had said that *“I am prepared
to authenticate this letter and I am prepar-
ed to stand by that letter,” Here, I am
alleging with a full sense of responsibility,
that not only did he mutilate that letter but
he deliberately omitted, removed several
things—(Inzerruptions)

SHRI SHYAMNANDAN MISHRA :
You are tampering with the records. That
is what I have tald the House in the
beginning. You aro tampering with the
records. 1 made that allégation right in the
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beginning, that you are tampering with
the records. Y stand by what 1 said. 1

_will gobefore the Privileges Committee; or

let a Comimittee be appointed. No Minis-
ter can be allowed to make such an allega-
tion. ¥ am prepared to go before the
Privileges Committe¢, or you please
expunge his remark. (Interruption)

SHRI VIDYA CHARAN SHUKILA :
Please listen to others also. I want to sub-
it to you, Sir—

SHRI P. M. MEHTA (Bhavnagar) :
Sir, a point of order. The hon. Minister is
referring to a document which is not made
available to the House for comparison.
Therefore, there is a controversy now as
1o which document is correct. Therefore,
first, the document should be laid on the
Table, and then, let the House go through
the debate.

MR. SPEAKER : Let the Minister reply.
You lay it on the Table of the House.

SHR1 VIDYA CHARAN SHUKLA:
Here, 1 want to point out to you the diffi-
culties, and 1 would rcquest the hon. Mem-
bers, Mr. Mishra, and Mr. Jyotirmoy
Bosu, to be a little patient even though it
might hurt them. (Interruptions) 1 did not
interrupt you when you were speaking.
1 listened to you absolutely peacefully and
patiently. Therefore, I expect the same
conduct from you. You will 'have your
chance to reply to this debate. You can
say whatever you wish to say later on,
subject 1o permission being given to yon
by the Speaker.

SHRI JYOTIRMOY BOSt: Sir, what
about laying it on the Tablc ?

MR. SPEAKER : I have asked him to
jay it on the Table.

SHRI VIDYA CHARAN SHUKLA:
Everything will be laid on the Table of
the House. There would be no difficulty
in that.

SHRI P. M. MEHTA : You have asked
Mr. Mishra to lay the document on the
Table. In the same way, please ask the
Minister to lay it on the Table of the
House,

SHRI VIDYA CHARAN SHUKLA:
Whatever the Speaker directs, } shall lav
it on the Table,

.
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MR. SPEAKER : ‘T am told that Mr.

Mistira has not yet Jaid it on the Table.

When he lays it, you will also lay it on
the Table.

SHRI VIDYA CHARAN SHUKLA: 1
want to mention here the portions that
have been climinated or that have - been
removed or that have been distorted from
the original letter by Mr. Mishra before
bringing it before you; we have get the
fetter under the signature of Mr P. K.
Patnaik, Joint Secretary in the Lok Sabha
Secretariat. I am going to read out that
letter before you and 1 wish to point out
before you the discrepancy in the letter.

The first thing is this; in the Jetter that
has been given to you by Mr. Mishra
tere—I have get a copy from the Lok
Sabha Secretariat with me—he has elimi-
nated the word “Secret” first. Then, be
has climinated the word—(Interruptions)

Today you have given; but that day you
did not. Today you read out; even today
vou have tried to fhide several other things
that are presented in the original letter.

MR. SPEAKER : Will you lay this
letter today ?

SHRI SHY AMNANDAN
After 1 have used it.

MISHRA :

SHRI VIDYA CHARAN SHUKLA :
Mr. Mishra has eliminated again the words
“No. 54 ASP™. I will come to the sigoi-
ficance of these words Jater on how by
climinating them he is trying to buttress
his case, that it is the same Air Force
depot same Army depot which is conti-
nuing in the name of the Air Force. That
is why he has climinated all these awkward
things in that letter which went against
him : “No. 54 ASP C/0 56 APO” He
eliminated : Todav he was forced to read
this. He read it. In the letizr that Mr.
Mishra has sent to you, the heading is
given as: *‘acquisition of land—ammuni-
tion depot—Gurgaon” 1n our records, it is
mentioned, that is the heading, as follows:
“acquisition of land—No. §4 ASP" Mr.
Mishra deliberately omitted “No. 354 ASP".
The third instance of .mutifation of this
official document in the hands of Mr.
Mishra is as follows. In.pars 1 of Mr.
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{Shri Vidya Chamn Slmkh]
Mishra copy, the date of -the Air Head-
quarters’ letter is given us 17th April,
1968”. In the original letter which is with
us, the letter is dated 17th April, 1966,
Mr. Mishra in his wisdom has advanced
the date of this letter by two years.

SHRI SHYAMNANDAN MISHRA: It
i "8’ typographical error

' SHRI VIDYA CHARAN SHUKLA :
These are matters of record. Xt will prove
the truth.  You will have an opportunity
of going through all these records again.
let me make the entire matter clear. In
line 2 para 2: Mr. Mishra’s copy has
stated “State has acquired certain lands
around this depot”. In the original letter
in the records of the Defence Ministry the
words “This depot” do not exist, in the
place of “this depot” what is written is
“No 54 ASP” Again Mr Mishra has
omitted this uncomfortable reference to
No. 54 ASP and put ‘this depot' ‘This
depot” can mean ‘Army or Air Force
depot.  He has been sedulously eliminat-
ing the description of “54 ASP” and subs-
tituting it by the expression “this depot”.
Again another instance of forgery, if I
may say so, in Mr. Mishra's copy...
(Interruptions) -

SHRI JYOTIRMOY BOSU : On a point

or order. This should be expugned. ..
(Imterruptions)
18.00 Hrs.

SHRI VIDYA CHARAN SHUKLA :

The next instance is that in this letter which
has been produced before the House, in
Shri Mishra's copy which has been given
1o you, the last sentence of para 2 s
completely omitted while it is there in the
original. This sentence reads as follows :—

“A copy of this Notification is enclos-
ed for your ready reference'.

This is also not in° Shri Mishra's letter
which has been put before this honourable
House. Next instance is that in line 5 of
para 3, in Shri Mishra’s copy, the words
“copy enclosed” are missing which are
existing in the original. Again, the next
instance, after elimination of the uncom-
fortable sentence from the letier that has
been produced before the House on which
he has based his entire case is that in the
concluding para, whereas in the original it
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hps been: described as - ‘Squadron Lewder’,
in Shri Mishra’s copy it reads. ws ‘Com-
manding Officer’.. 1. will now come to: the
significance of -this -omission. - I wish. 1o
emphasise before this honourable House
that these cltanm in Shri Mhhru'a copy
are not without significance.

SHRI B. P. MAURYA: A serious
offence has been committed by the hon.
Member of this House. '

SHRI VIDYA CHARAN SHUKLA :
Whereas the origimal letter referred to the
‘Air Force Unit’ as ‘No. 54, A.S.P." Shri
Mishra changes it to the ‘Ammunition
Depot, Gurgaon’. He changed ‘Squadron
Leader’ to ‘Commanding Officer’. This
would also indicate that when it was refer-
red to in this letter as ‘Ammunition Depot’,
they had actually referred to No. 54 A.S.P.
unit of the Air Force. And this was what
he had in mind. In my opinion, when he
changed the designation of the Officer who
really signed this letter, it was with the help
of these changes that he sought to esta-
blish that the Ammunition Depot which
was the subject of the 1962 Declaration
continued to exist at the site in question.
But for these changes in the copy of the
letter produced by Shri Mishra, the letter
would refer to the Air Force Unit No. 54,
A.S.P. which is the subject of the 1969
declaration. And as I explained earlier, it
is an entirely different installation from
the army ammunition depot which was
disbanded in 1966. That is how the hon.
Member and the other colleagues have
tried to build up an absolutely false case
over an official document with the changes
and they had tenacity to bring it before the
House in this forged condition. As 1 was
referring, at the time when he spoke on
the 23rd February, Shri Mishra referred
to this document as follows I quote :

“This document which is in my pos-
session 1 am prepared to authenticate
and I place it on the Table of the House™

This is what Shri Mishra has said about
this particular letter.

If you ask me, I shall read out that
Jetter which was sent to you by Shri Mishra
along with his notice of a privilege motion.
The original letter has already been sent
1o you. Ihstead of taking the time of e



169 Morios Re. VAISAKHA 26,

House, 1 would request you to go through

the Tetter that was sent by ~Shri -~ Mishra’

and the receipted document sent to you by
us.

The qurestion that is to be decided is.

whether such things can be permitted in
this Howse where 2 case is sought to be
built completely on false premises and over
this all kinds of pious wishes have ' been
expressed This is the main thing 1 wanted
10 bring to your kind notice and the notice
of the House.

I 'would like to state in brief that the
1962 ammunition depot which belonged
to the Army was disbanded in 1966 and
@ new ASP 54 belonging to the Air Force
wae established, Therefore, there was no

connection between the two and the noti-

fication which was issued, for the reasons
that have been explained by the Law
Minister, was inoperative. Therefore, there
was po question of infringement. All
other cases that have been built up by
varfous speakers are completely unfounded.
{ want to deny all these insinuations that
have been made by the members opposite
that all this has been done to benefit a
private individual and no action has been
aken because that individual happened to
be highly connected. It is completely
wrong. ‘There is nothing like that. We
have taken action to investigate into the
matter as to how these lapses occurred and
the Defence Minister has already written to
one of the Members of Parliament, Shii
\ahavir Tyagi—it has been quoted also-—
tbat he i personally looking into this mat-
ter and #s trying to find out how this took
place. We will also take corrective action
whenever and wherever necessary. There-
fore, 1 deny the imputations that have been
made.

An allegution was made about the
Defence Ministry that we are trying to
persecute this Commanding Officer for hav-
ing divuiged the information. This is
absolutely false and mischievous. The
irresponsibility of some of the leaders of
the opposition knows no bounds. Indced
they have even tried to drag the Chief of
Air Stafl into the controversy. They have
alleged, completely falsely and absolutely
without basis. that he has been brought in
{0 white-wash this fact. This is absurd and
completely irresponsible. Sudh people who
are serving the country with the highest
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integrity and loyalty should not be dragged
into such dirty politics. - Such irresponsibie
remarks should not be made over such
officers. i

Mr. Jyotirmov Bosu was concerned about
the defence of Greater Delhii. May 1
assure him that the defence of Greater
Delhi is absolutely safe in our hands and
he need not bother about it ?

Another imputation was made that some
technicians trained in HAL bhave been
brought to work in Maruti Ltd. This has
already been denied officially in this
House. Since they have repeated it, 1
wish to deny it again.

Lastly, the integrity of these pentlemen
sitting opposite—if they can be called
gentlemen—should be looked into by you.
Shri. If they can bring such false docu-
ments, you should take a scrious mnote of
the matter and look into their conduct. For
meeting their narrow pofitical ends and 10
defame the leadership of the ruling party.
they can stoop to any low depth and
adopt any method to achiev their -aims.
Therefore, this particular matter will have
to be investigated by you and I hope you
will look into these matters which 1 have
brought to your notice.

MR. SPEAKER : Shri Mishra.

SHRI R. S. PANDEY : Sir, let him
first explain the forgery. The paper was
forged and fabricated. Some cheap tactics
and tricks were indulged in.

SHRI PILOO MODY : Now Maruti is
white-washed.

SHR1 SHYAMNANDAN MISHRA @
Sir, T have told you in the begioning that
some tampering was done with some offi-
cial documents. Why did 1 mention that ?
Now 1 am giving you proof how it is 50. ..
{Interruptions)

MR. SPEAKER : Order, order.
you all sit down, he will not speak.

SHRI SHYAMNANDAN MISHRA : Sir,
now 1 have been proved right and here are
the proofs.

oft o dyo WY ¢ fr S qATT T
g1

st wnwaerw faw o SETET A
wngar v | wrew fafre A q§

Unless



171 Motion Re

MW ﬁm}

wv; ol ¥ @ WY W wrﬁm r

(mm)

MR. SPEAKER :: It is not in
taate,

SHRI C. M. STEPHEN : Sir, this House
has no respect for him absolutely, After
having committed forgery. .. (Interrup-
tions)

‘MR. SPEAKER : The language used by
him was not in good taste. I appeal to
both sides not to use such language. ..
(Interruptions)

ft Wo dvo YT : areaw Ry,
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MR. SPEAKER : How can 1 wmaintain
order when he uses such language ?

SHRI SHYAMNANDAN MISHRA :
There is nothing unparliamentary about if.
We also know parliamentary practice.

good

MR. SPEAKER : Don" irritate each
other; don’t annov each other. (Interrup-
tions)

SHRI SHYAMNANDAN MISHRA :
You call the House to order first.

MR. SPEAKER : If you will not use
moderate language, naturally, there is bound
to be disorder. (Interruptionsy
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MR. SPEAKER: 1 am asking Mr.

Mishra to continue. He is not getting up,
If Mr. Mishra wants to speak, he can get
up. Otherwise, I will put this Motion to
the ‘vote of the House.
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| SHRI  SHYAMNANDAN - MISHRX, :
You  rgstore the ‘orderin the Hmue ﬂm,
(lmomﬂﬁm) e

MR. SPEAKBR He used a  lang
which was anmoying and :mtutim, But it
is not uoparliamentary. It was iritating
and annoying but it is not uaparliamentary.

SHRI SHYAMNANDAN  MISHRA :
S:r,!mczsaprooflhmlhc“inlmm
tampered with that letter and the proof ix
conclusive, I have given you the lstter in
a form which I thought advisable, not giv-
ing “Secret” at the top and son on. That
was in the month of February, What did
the Minister sav in his relply 7 There was
ample opportunity available to the Minister
to contradict that, “it does not tally with
the original that I have on mv file”. What
did he say when he participated in the
debate ? Therefore, T say it is ex pow
facto a second thought given and this is
now as a result of the tampering with the
document that I have produced. Here are
his words. Do those words indicate that
there is any difference between the letter
which 1 have produced and the letter which
he has on his file ? Here it is :

“The letter dated 11th March, 1971
of the Officer Commanding, Airforce
Unit, now produced by Shri S.'N. Mishra
does not pertain to the declaration of
11-1-69 Tt refers to the restrictions im-
posed under the Indian Works of Defence
Act, ...”

He does not say that this date is wrong.
The date given is 11-1-69. 1 stick to the
date. This is the date which is also con-
firmed by Shri Jagjivan Ram, the Defence
Minister of India in his reply to the letter
of Shri Jyotirmov Bosu. The date was not
contradicted carlier; the date was confirm-
ed. The letter was not contradicted ear-
lier; the letter was confirmed. That was
confirmed not only by the Minister of De-
fence Production in his reply when he par-
ticipated in the debate on the 1st March
but also by the letier of the Defence Minis-
ter, Shri Jagjivan Ram, in his reply to the
letter of Shri Jvotirmoy Bosu. There had
been ample opportunities. It was not re-
quired that the Minister should contradict
that letter only when one Mr. Mahavir
Tyagi writes a letter to him. 1t should have
been contradicted by him: earlier also, This
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i5 the most cruical document to determine
the case in this matter. ..

SHRI1 JAGIIVAN RAM : On a question
of fact, In my reply to him I bave pointed
out the discrepancy between the letter sub-
mitted by him and the original letter.

SHRI SHYAMNANDAN MISHRA:
‘The point is that the document produced
by me was confirmed by them earlier and
here I have read. ..

MR. SPEAKER: He has already said
something..

SHRI SHYAMNANDAN MISHRA: Is
the Speaker participating in the debate ?

Fouq AP A oE a@ AAY
F R FAITA @ FX@TE ..
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SHRI SHYAMANANDAN MISHRA :
W A & Fmw Aife '

I have told you that this is what the
Minister of Defence Production himself
said on the Ist of March, and he has not
said anything contradicting the document
which 1 had produced. And Shri Jagjivan
Ram also, in his letter to Shri Jyotirmoy
Bosu, has referred to that. He has said:

“Kindly refer to your letters No. 53/
1973 and No. 63/1973 regarding the ac-
tion taken on the letter dated 11-3-1971
from the Officer Commanding, 54 ASP.."

Now he contradicts that there was no Offi-
cer Commanding. But the letter of Shri
._!agjivan Ram repeated ‘Officer Command-
ing’. So, the contradiction does not hold
good. Even with regard to date, it was
confirmed. Earlier in his statement, he has
confirmed; Shri Jagjivan Ram, in his letter,
has confirmed. Shri Jagjivan Ram has also
confirmed that his designation was Officer
Commanding. He has not said that it was
Squadron Leader. These are the two docu-
mm&s that I would produce to show that
this is an afterthought and, therefore, there
-390 {Suopdnasmyy - Sunadire uasq pry
wise, would you not ask the Minister what
’ he had  been deoing for the last three
months ? If that document was palpably
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in contradiction  with ‘the doci:m‘qu‘u;’m
exists on your file, you should have cosie
before the House and you should have part
me in the dock.

Now [ come to another point. Some
contradictions have been pointed out bet-
ween the two letters. May I say that there
are no material contradictions even in the
way in which they have tried to manipu-
late the letter 7 There are no basic contra-
dictions. What is the basic contradiction ?
About the date, T have already told you.
Then, the point is that the Officer Com-
manding had said that it would constitute a
risk to the Explosives Depot and the Air
Field. That is the kernel of the whole
letter. Where is the material difference ?
He has not contradicted that the Command-
ing Officer did say that there was a risk to
the security of the Explosives depot and
Air Force ficld. Now, Mr. Speaker, he
has tried to say that I have substituted in
places where 54 ASP occurs, the word
‘Depot’. Can anybody in the world suggest
that Shyamnandan Mishra has got that
much of knowledge abont the situation there
that he can substitute one word for the
other and so on? Also, they don't know
what is the mistake they are committing
and how they are misleading the House?
The declaration of 1969 speaks of the Air
Force unit at 54 ASP. That does not speak
of the Air Force unit 54 ASP. That ix
compiletely wrong. So far as the unit at 54
ASP is concerned that will require at least
some amount of intelligence to understand
what the difference is. And here, Mr.
Shukla himself has been repeating the word
‘depot’ in the note he has sent to you and
forwarded to me and also in his speech he
has been using the word ‘depot’ all the
time—'Air Force depot’. Here arc. the
words used by Mr. Shukla even in his state-
ment on the first of March—he has used the
word ‘Air Force Depot’. He has never
used the word ‘54 ASP’, at no point of time
did he use the word ‘5S4 ASP.. (Interrup-
tions). Just understand all this. T will go
in my own way. So this ‘54 ASP’ also
seems (o be a belated interpolation. He
had mever used that word earlier.

Then my submission is that the substance
of the remarks of the Commanding Officer
is not contradicted—thet it would constitute
a great risk to the security of the Air Force
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letter- stands ‘completely intact. Tbc;y hﬁw‘

not the courage to substitute. for ‘enplosives
depot’, ‘54 ASP'. Here, the word ‘depot’
could not be erased. The wordg that occur
are ‘explosive depot and ‘explosives depot’
moans the ammunitions depot. Whay else
does ‘it mean ? There, they have not been
able to erase that. There, they have not
beon able to replace it by ‘'S4 ASP. So, I
ask you as to where is the difference
ween the two letters .

The difference that is sought to be made
out is that 1 did not earlier show which
Squadron Leader has said that. f did not.
At that point of time nobody could have
#iven you a document saying that it is secret
and all that right on the top. In the main
body L have not changed anvthing at all.

The thing T gave you today—I stand by
every word that occurs there and if the
document I have produced is to be proved
wrong, let it be decided by the Privileges
Committee. 1 will go before the Privileges
Committee. FEven earlier I had made this
offer that if I am to be proved wrong, I
4m prepared to go before the Privileges,
Committee. That is on record. That 1
have said earlier. But if these people think
that they are right and I am wrong, that I
am misinterpreting things and that T am
quoling a document that is Dot correct and
30 on, them my case should be referred to
the Privileges Committee. . (Interrup-
rions)

The point 1 ak you in all humility i~
whether the Chair should approve of the
word ‘forgery’ I ask : who has forged now?
! will not use that word. I have said
advisedly that there is g ‘tampering' with the
records. T have used that word; T have
never used any word which may be con-
sidered to be unparliamentary, Now, the
Minister with a ereat guste, flair and rump-
tion and with the approval of the Chair.
way using that word ‘forgery’ and the Chair
wig not ... .

MR. SPEAKER : ‘Forgery’ is unparlia-
mentary ? Or what is it ?

SHRI SHYAMNANDAN MISHRA :
Yes, unparliamentary, if it relgtes to .5
Member. (Interruptions)

Would you allow it to be used against
you, Mr. Speaker 7

bet-

e~
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‘MR, SPEAKER :-If it is thought to be
unparliamentary, 1 shall- see to ity but I do.
‘ot think that it js unpaclismentary. . .

SHRI PILOO MODY : We o ot have
fragile skins, : ‘ :

SHRI JYOTIRMOY BOSU : It is defa-
matorv and under the particular nrovisio
of the rules, that should be expunged, - -

SHRI PILOO MODY-: Forgers can be
Members of Parliament ? Is that the correct
inierpretation ?

MR. SPEAKER : In what
hon, Minister use it ? :

SOME HON, MEMBERS : It is on record
already.

SHRI VIDYA CHARAN SHUKLA: It
wus obvious when I was saying this, that I
was referring to the changes that were made
in the secret document of the Defence
Ministry by the hon. Member. I used this
ward to describe the tampering that ho had
done with the secret document.

SHRI R. S. PANDEY : Please give your
ruling on this.

MR. SPEAKER : In my opinion, I think
~if I am wrong, I am prepared to own
{ S——

SHRI PILOO MODY : You better tam-
per with the parliamentary records aho
tonight before the morning debate comes
out.

sense did the

MR. SPEAKER : He had used it in the
case of a document. But it is still a docu-
ment which was produced by a Member:
ultimately it is attributable to the Member.
The proper words should have been ‘tampes-
ing with®, and T agree with Shri Shyam-
nandan Mishra that it should not have been
used hat is. he word ‘forgery’ in relathon
10 a Member,

SHRI B. P. MAURYA ;: He had used
the words ‘forged document’,

MR. SPEAKER : No, no ... If he had
said it in the case of a document, it is all
right, but if it is ultimately referable to a
Member, then 1. think that this is not »
proper word. The proper words should
have been ‘tampering with'.  He is right
there, and 1 agree with him.
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SHRT SHYAMNANDAN MISHRA : 1
have been using these words. ..

SHRT M. N. MUKERJEE : He ‘hould
‘withdraw that expression.

MR. SPEAKER ; The word “forgery’ is
in my opinion, when referred to in the casé
of a Member, unparliamentary.

Shri H. N. MUKHERJEE : He should
withdraw the expression.

MR. SPEAKER : In respect of a docu-
ment it is all right, but if it is directly con-
nected with the Member, then T am sorry
that it ic not parliamentary.

SHRI VIDYA CHARAN SHUKLA:
May I make a submission? I have used
this word in relation to a document.

SHRI K. §. CHAVDA : It is there on
record already.

SHRI VIDYA CHARAN SHUKLA : 1
way describing to the House and to you.
Sir. the change: that were made deliberately
by the hon. Member, knowing what was
there, and this sort of tampering with that,
I have described as forgery, because in legal
parlance, any changes made when  Shri
Shyamnandan Mishra was offering to authen.
ticate that lctter which was originally sent
{o you, saving ‘I am prepared to authenti-
cate it as a true copy of that particular
secret documeny of the Defence Ministry
and put it before the House’. would tenta-
mount to that; I am trying to prove from
my own records, that is, from the Defence
Ministry’s record that if thers are material
changes which have been made by the hon.
Member deliberately, in legal parlance,
would say that such tampering is described
as forgery., Fven if ope word, a comma
or & fullstop is changed which make; 2
material change in the entire nature of the
document, then it is tantamount to forgery.
Forgery docs not mean stamping something
and putting in vew lines or new words or
climinating 2 few words but something
which can change the entire meaning of
ihe document. Therefore, in refation to the
document, when 1 said ‘forgery’, it was
definitely intended to mean tampering with
the dpcument which in legal patlasce s
described an forgery. (Inferruptions)

MR. SPEAKER : I am not going to
aHow any debate on this. I feel...
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SHRI JYOTIRMOY BOSU : He should
withdraw it. : :

MR. SPEAKER : He is already saying it
shat he is withdrawing it. He says it. But
let it be clear that in the case of a docu-
ment it is all right. But'in case it connects
a Member with it I think it is not propet,
{ accept this suggestion that it should be
declared unparliamentary which he hag al-
ready withdrawn.

SHRI PILOO MODY : Kindlv see that
the records of Parliament are not tampertd
with.

SHRI H. N. MUKERJEE : Shri Mishra
has made an offer that if anything is shown
to be proved that he has done a forgery, S
he chooses to call it—even now he is con-
tinuing to adbere to that expression—he has

offered to appear before the Privileges Com-
mittec. 1f Government had the guts, they
could get him across (o some other court.

Otherwise. to have this kind of thing on
the record is absolutely reprehensible. You
must have him either withdraw it or do
something about it. You must protect
Members. (Interruptions).

MR. SPEAKER: [ am sorry. 1 also
feel that in case it sefer; to a member, it
should not have come. It is mot parlia-
mentary. You can say jt in reference o
documents and ali that.

So it comes fo the same. I must say
that Shri Mishca is richt ip that. 1 am very
sorry for that.

SHRI H. N. MUKERIEE : What hap-
pens to the matter of fact ? Who has forged
what ?
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S!-!Rl R. S PANDEY If there iy any
change in the document, if it was tampered
with, what is the position? -

Shii C. M. STEPHEN : This is & position
which is very difficult to understand.

SHRIR. §. PANDEY : My direct charge
is that** if he has removed ‘Secret’ from
the letter which was produced before you.

MR. SPEAKER : Why don't you listen
o me?

SHRI JYOTIRMOY BOSU : On a point
of order. Did you hear what he said ?
Shri Pandey has said that** this kind of
uncivilised utterance in this House is too
much.

SHRI R. S. PANDEY : I want the ruling
of the Speaker.

MR. SPEAKER : Do not do it. Let me
finish.
SHRI K. S. CHAVDA : It should be

expunged.
MR. SPEAKER : That js expunped.
Mr. Mishra, in this copy which vou gave
to me and which you produced, this letter
along with it, nowhere is it mentioned that
it is an attested copy or anything like that.

SHRI SHYAMNANDAN MISHRA :
No.

MR. SPEAKER: It js with me, the
same copy.

SHRI SHYAMNANDAN MISHRA :
Today 1 have read out the whole thing, 1
am going ta outhenticate that which I read
out this morning.

SHRI VIDYA CHARAN SHUKLA : He
has not read the whole thing.

MR. SPEAKER : What about the docu-
ment which you gave to me ?

SHRI SHYAMNANDAN MISHRA :
That wag at the stage when you must

know the kernel of the thing. Otherwise,
if I got it from any source as a secret

document, .. (Interruptionsy
MR. SPEAKER : It is stitl worse. (Jnter-
ruptions)

What are you daing ? Kindly sit down.
This letter which is with me, which you
gave to me is signed with a forwarding
letter by you. and this one is separately
siven. In this, you have not attested it
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i just & kernol of the.lotter. . P

SHRI SHYAMNANDAN Mm l
could have given the full which
given you today also,

MR, SPF.AKER How then dots lt wm-
pare with the letfer which you said yom
have sent to ‘me ?

SHRI SHYAMNANDAN MISHRA
That is different.

MR. SPEAKER : I hope you will make
it clear. .

SHRI SHYAMNANDAN
Where does it carry us ?

MR. SPEAKER : For me it was only
a letter for reference which vou sald was
just a kernel, and the real thing is what vou
say you have mentioned today.

SHRI SHYAMNANDAN MISHRA : To-
day I am authenticating it.

MR. SPEAKER : 1 am really sutprised.
Everything is confusing.

What about this which you gave to me
for my reading and reference ? I took it
as the letter which you handed to me for
my reference. Now vou say it is just a
summary, a kernel. (Interriptions)

MISHRA :

Let me finish.

SHRI R. §. PANDEY : You give your
ruling.

MR. SPEAKER : No ruling.

SHRI JYOTIRMOY BOSU : Why  are
they taking shelter under small technicali-
ties ?

MR. SPEAKER : No, these aie  not
small technicalities.
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“*¥Expunged as ordered by the Chair.
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MR. SPEAKER: Order, please. Both
sides are putting up their case, It is for
the House to decide. Pleasc sit down now.

SHRI SHYAMNANDAN MISHRA : So,
1 was submitting that the letter, the sum-
mary of it you might say because it is
“secret” and so on I could not produce it
earlier, because ¥ have my own way of
going about it. ... (Interruptionsy But 1
have told you that I am going to authenti-
cate it, and I am poing to place it on the
Table of the House. T stick to it.

Then the position is this, Let the House
bear it in mind that that letter in the mate-

riat sense is not different from the letter
which he is also quoting, because the opera-

tive part of it rémains intact and there the
word used is “explosives depot”, May I say
that since Mr. Shukla or Mr. Gokhale or
Mr. Jagjivan Ram has not contradicted the
carlier letter which I have produced and
they did not show the differences, contrast.
between the two letters—

WEAW NPT : HT AT BT G
& drm ATy §

ot xawrasaw fa ;o so &4 o W
= frar grew | (swawm)

WEuw WG : AWA qIX A A
A ATTA 9T @ Ag AT @ &

o wmwaw faw ;. IEwr FEr
sgferz fEar & ? s s gfag A
wifs ¥

weaw wgtem : & wifs Fgw wrg

ot wRAvEe fow e B ST
dR YAE HET W wRwE 91 A
sy foar qr o o A9 W
wq I gl 9w feur

MR. SPEAKER : I hope vou would not

mind my interruption. You say thig is not
the full lJetter.

SHRI SHYAMNANDAN MISHRA :
You please do not plead on his behalf.
MR, SPEAKER : No, No, I do not do
that, o

.
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SHRI SHYAMNANDAN MISHRA : All
the more if it is a truncated letter, if it is
a fabricated letter, then on the 1st March
itself he should have come forward with
the contrast between the two. That he did
not do. Then on the 27th March, when
Mr. Gokhale came, he also gave the legal
argument in support of the Government
stand, and that was—(Interruptionsy

MR. SPEAKER : I am so sorry. There
are many things concerning our office—we
receive these letters addressed to me. He
says this is the first one, and you say, you
made it clear in the second letter. He
says that the Ministry had made that clear
on the 4th April. They say this is not the
same letter.

SHRI SHYAMNANDAN MISHRA :
What is the letter of the 4th Aprit ? | am
not able to understand.

MR. SPEAKER : You can see :hat.

SHRI SHYAMNANDAN MISHRA :
I can see. I am referring to the letter of the
t1th March. (Interruptions)

MR. SPEAKER: Let the matte be
understood very clearly.

SHRI SHYAMNANDAN iSHRA :
A copy of the letter in the form in which
it was submitted to you was made available
to him in February. He came cut with the
statement on the Ist March; Mr. Gokkale
came with his legal arguments on the 7th
March; Mr. Jagjivan Ram in his reply told
Shri Jyotirmoy Basu on the 29th March.
On all these occasions, no contrast was
pointed out in the letter which I had sub-
mitted and, therefore, my case is taat they
are now tampering with the records. That
is because this Jetter is the crucial document.
And do you think that the Government
would have shut its eyes to the originat
document and npot compared it with the
letier which I had submitted ? If the Gov-
ernment had got this letter in original on
its file the first thing that they would have
done when I presented this letter, was to
have compared it with the letter | produced.

SHRI C. M. STEPHEN : He read that
letter in the moming. The terms of that
letter are contradictory to the terms of the
ferter filed with you. .. . (Jaterrupiions)



183 Man’ou Rr

SHRI SHAMNANDAN ‘ MISHM
Therefore, right in the beginning of my
speech I had submitted that there had been

tampering with records and I would refer

to it in my reply. 1 have said that right
in the beginning. Therefore, 1 am confirmed

" in my view and ¥ leave it to the House and
to the entire world to judge who has tam-
pered with it.

'{ am making an offer again: Let-us go
to the Privileges Committee. They can
decide, if 1 have tampered with it. I repeat
it @ thousand times that I am prepared to
£0 to the Privileges Committee if they have
the courage to refer it to the Privileges
Committee .

SHRI H. N. MUKERJEE .. You may
appoint an ad hoc committee so that this
ma'ter might be settled. We are all hon.
Members of this House and we hear allega-
tions of forgery. I want to have an end of
the matter. A person who has committed
forgery has no business to be in this House.
If the Government knows that scmebody
has committed forgery, there should be a
motion to disqualify him from Membership
of the House. If charges are made, how do
1 make up my mind ? How does the country
make up its mind? You must know. He
accepts the challenge. Are we to g0 back
with this impression when accusations of
forgery are being hurled against one
another ?

MR. SPEAKER : One matter is already
before the House. It is for the House to

decide .

SHRI H. N. MUKERJEE : [ want your
ruling. This is a point of order. 1 want
your direction. Are we to judge that he is
a forgerer or he is a forgerer on that side 7
Are we deciding that ? Who is deciding ?

SHRI C. M. STEPHEN : Why this indig-
nation of Prof. Mukherjece 2 What is the
basis of the whole thing 7 He made a state-
ment knowing it to be forged. believing it
to be untrue and made allegations against
the Ministey on misrepresentation of facts
before the Houwe ...(Interruptions)

SHRI H. N. MUKERIJEE : ] want you
to forget the motion, In this House an
accusation of forgery ' has been mutually
huried. One Member has offered to apoear
before any committee. Privileges or what-
ever élse. Government might also offer, 1do
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nog know. But x\wnmwhcmm\caon
this paint. We sre Members of this Hobse.
No ‘allegations of forgery agaifist a Member
or the Government should remain pninves-
tigated. I am not going to go back to my
constituency, I want you to tell; mc some-
thing about thls

MR. SPEAKBR Please do not do it.
Plcase resume your seat,

SHRI H. N. MUKERJEE: 1 do  nmot
want to take part in this miscrable debate.
it is utterly miserable.

SHRI C. M. STEPHEN : Wby did ‘you.
not feel agitated earlier ? Why are you agi-
tated now ? What does the hon. Member
say 7 The whole thing was started on an
allegation against which anybody will feel
aghast. What does it say ? It says that the
Minister, knowing it to be false, believing
it to be untrue with the intention of deceiv-
ing the House made certain stutements. . .
(Interruptions)

MR. SPEAKER : Order please, 1 am not
allowing you. Unless one matter is disposed
of 1 cannot give consideration to other
matters. This matter is already before the
House .

SHRI JYOTIRMOY BOSU : Why is the
Government  afraid of going before the
Privileges Committee 7 ... (Interruptions)

MR. SPEAKER: Unless the matter
which we are discussing is disposed of, how
can the other matter come up ?

SHRI SAMAR GUHA : Sir, [ rist on a
point of order. This is an issue of an accu-
sation of forgery and tampering made by
the Honourable Member. 1 think the Reso-
lution that was moved is now before the
House. That has been debated. As rightly
nointed out bv Shri Mukherice, thiv is an
independent issue concerning the  honour
and integrity of the House. This is a matter
of privilege. If this cannot be decided by
the House, then you Sir, as the custodian
of the honour, dignity and integrity of the
House have to decide this jssue.

MR. SPEAKER : This is & matter which
is under consideration. ¥ shall look into the
other matter also, but let there bz no dis-
cussion in between. °

SHRI SAMAR GUHA : lmtﬂnw
peating that this involves the integrity of this
House. And it is your responsibility and
you should ‘yourself institute an inquiry. .
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MR. SPEAKER : You will also accuse
mp later-on. It is for the House to decide.
In such matters, it is for the House to
decide as to what. view they take. ¥ I say
something against this side or that, you will
not even spare the Speaker. '

SHRI PILOO MODY : You can decide
abont the forgery by a majority. Or you
may ack the Minister to withdraw his re-
marks. Or you may send it to the Privileges
Committee. You may do this in your
wisdom,

MR. SPEAKER : No, pleasc. T am not

‘going to be dragged into this affair, (Znser-
raaptions)

SHRI SHYAMNANDAN MISHRA :
So, Sir, this is a letter which has neither
been denied nor controverted earlier. Now,
it is pot upto them to come forward and
say that there are definite differences between
the two letters; estoppel would apply.

Now, another plea that is being invented
with regard to the Commanding Officer's
letter is this; What has been stated by some
of the hon. Members on the other side is
this : This was an jnvalid letter because this
referred to something which did not exist.
So, this was an invalid letter. That was the
plea which was taken by some hon. friends
here, (Interruptionsy Sir, the hon. Defence
Minister, in his letter to Shri Tyagi, dated
the 25th April, had said that the matter
had been taken up with the Haryana
Government. He stated in that letter at
follows :

“The letter of the Squadron Leader
dated...... was brought to the notice of
the Ministry of Defence through appro-
priate channels on 29th July. 1971

The Jetter of the 11th March, 1971 was
brought 1o the notice through the appropriate
channels . on the 29th July, 1971. The
Ministry of Defence wrote to Government
of Haryana on the 27th August, 1971 and
since then, the matter is under the considera.
ration of the two Governments.

Since the 27th August, 1971 the matter
is under the consideration of the State
Government—Government  of Haryana !
It is during this period that we underwent
the war with Pakistan. It is during this
period that the comstruction of the Maruti
Ltd. commenced and it has gone up to the
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point at which it happens to be at present.
1t is exactly during this period when they
slept over this letter and they did not want
this letter to be implemented.

Mr. Shukla sajd that there had been de-
requisitioning of certain areas and therefore
there was a change in the situation. Dere-
quisitioning or requisitioning has absolutely
no relevance to the imposition of restsic-
tions. The land may be in the possession of
S. N. Mishra and yet it can be subject fo
the restrictions under the Act of 1903.

Then he said, there is no ammunition
depot in that sense. May I ask you to send
vour ‘Secretary just mow to the lobby, tele-
phone and ring up this number ?

MR. SPEAKER : Don't use us for this
purpose. Have your own agency,

SHRI SHYAMNANDAN MISHRA :
These are the numbers of the ammunition -
depot 391730 and 391242. If vou rine wp
these numbers and ask  for ammunition
depot, you will get the ammunition depot .
This is the ammunition depot which exists
now, and there is an officer there who will
sitend to your call. My submission s this -
whether the ammunition depot belongs to
the Air Force or to the Army, it remains
an ammunition depot. The Minister was
keen to interpolate the word ‘army’, which
was in fact a semantic deception. The word
‘army’ does not occur in the notification of
1962. He was trying to interpolate that
word only with a view to invalidating the
operation of the potification of 1962. Whe-
ther the ammunition depot is big or small—
that also does not matter at all. But the
ammaunition depot is there. Therefore, 1
would say, the laws have been fully effective
and the notifications have been folly opera-
tive. But it is only due to the lack of incli-
nation on the part of Government to imyle-
men? them that we find ourselves in this
situation.

1900 brs.

Mr. Subramaniam, the Minister for Indus.
trial Development, said that in the applica-
tion it was mentioned that the location of
the Maruti Limited would be ‘Haryang’, 1|
am quoting from a document which relates
to the Licensing Committee, The Licensina
Committee mentioned the location as
“Gurgaon”. That is the difference. Here
also they have tried to blur the whole thing
so that the House may not be able 1o know
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the ‘distinction between the two. The des-
ctiption i the Licensing Committee” note
does occur in the way in which I ‘have
submpitted before -the House regarding the
location of the Maruti Limited, namely,
“Gurgaon”. It is not mentioned “Gurgaon
distriét””. So. that poing is also taken. care
of. .

When Mr. Shukla made the remack gra-
{uitously that the Maruti Limited was ‘ot
cven conoeived of in 1969 he was completely
wrong. He has been found to be wrong
even on that account here during the course
of the discussion that we had.

Lastly, there has been a demand by all
parties on this side of the House that there
should be a Committee of Parliament 10 go
into the entire gamut of the matter, all
aspects of the matter. It is o case of viola-
tion all along the line, whether vou go into
the capital structure, land acquisition or the
defence rules and regulations. So, let there
be a parlismentary committee 10 probe this
matter. Indeed, the Prime Minister had con-
ceded the need for instituting such a public
probe in her speech in a meeting at Luck-
now. We would like the Prime Minister to
act upon that. This is the demand of the
entire opposition. There is no difference on
this; all hon’ble members who have spoken
from this side of the House have stressed
the need for the appointment of such a
Committec .

May I say that we all read Ramayana and
in the Ramayana, it is said that Lord Rama
knew that Sita was pure. In the Valmiki
Ramayana, Lord Rama says :

FeaTeT 9 & A wa wgt qaferi )
Rama’s heart knew that Sita was pure. Yet,
Sita had to undergo the fiery ordeal and she
had also to be banished. Let the Prime
Minister think about the whole matter.
May be, Shri Sanjay Gandhi, a bright young
man, had done everything on his initiative
and he did not want these fantastic irregula-
rities to be committed for him. it may be,
the obliging Chief Minister of Haryana
wanted to do these on his own. But L would

MAY {6, 1973,

‘ Statements by Ministers ‘

repent that he has induiged 1n these fantustic
irreguiarities - in. ogder ‘to put the Prime
Minjster in s _situation ‘of blackmwil so that

no action could be taken against -him.

Therefore; my submission is thet the Prime
Minister, in the interest -of presecving her
own fair name, should appoint a Parliamen-
tary Committee, I would conclude by quot-
ing'a few lines from W. B. Yeats, the great
poet in Old Stone Cross, :

MR. SPEAKER : From Ramayana = to
W. B. Yeats ?

SHRI SHYAMNANDAN MISHRA ;
I can quote from Guru Granth Saheb also.
It says :
“A statesman is an casy man;
He tells his lies by rote.,

A journalist makes up his lies;
And takes you by the throat.

So stay at home and drink your heer;
And fet the neighbours vote.”

Since we know in what way some of the
politicians behave. that is the comment which

I would like to make in the words of W, B.
Yeats.

MR. SPEAKER : The question is :

“That this House deplores the conduct
of Shri «. Subramaniam, Minister of

Industrinl  Development, Shri V., C.
. Shukla, Minister of State for Defence
Production and Shri H, R. Gokhale

Minister of Law, Justice and Company
Affairs for misleading the House in their
statements made in the House on the 22nd
December, 1972, 1st March, 1973 and 7th
March, 1973 with regard to the violation
of the provisions of and orders made
under the Jndian Works of Defence Act,
1903 in spite of objections taken by the
appropriate Defence authorities,”

The motion was negatived.

MR. SPEAKER :
House sine die.

1908 hrs.
The Lok Sablka then adjourned sine dic.

1 now adjourn the
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